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LOK SABHA

Monday, November 23, 1964/Agraha-
yana 2, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Indo-Pak. Home Ministers’
Conference
-+
( Shri Hem Barua:
| Shri Prakash Vir
|  Shastri:
| Shri Jagdev Singh
| Siddhanti:
| Shri P. C, Borooah:
| Shri Dinen Bhattacharya:
| Dr. Ranen Sen:
<{ Dr. Saradish Roy:
| Shri J B, S. Bist:
| Shri ¥, S. Chaudhary:
I Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Shrimati Renuka Barkataki:
Shri Vishwa Nath Pandey:
| Bhri D. C. Sharma:
L Shri Hem Raj:

Will the Minister of Exlernal Affairs
be pleased to state:

{a) whether it is a fact that the
India-Pakistan Home Ministers’ dis-
cussions are proposed to be resumed
very soon;

(b) if so, whether Government’s
attention has been drawn to the state-
ments made by Pakistani leaders to
the effect that the main item of dis-
cussion on the agenda of the con-
ference will be the repatriation of
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Pakistani infiltrators whom
Indian nationals from

illegal
they call
Assam; and

(c) if so, Government's reaction

thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) A Con-
ference of the Home Ministers of
India and Pakistan was to have taken
place at Rawalpindi from the 23rd
to 25th November, 1964. It has, how-
ever, been postponed at the reguest
of the Government of Pakistan. No
fresh date has been suggested by
them.

(b) The attention of the Govern-
ment of India has been drawn to some
press reports appearing in the Pakis-
tani press to this effect, It was ex-
pected that the repatriation of jllegal
immigrants might come up as one of
several subjects for discussion at the
Conference.

(¢) The Government of India's
stand on the matter hag already been
made clear. Np Indian national has
been evicted nor is there any ques-
tion of evicting an Indian national.
Only those who are proved to be ille-
gal infiltrants are asked to leave the
sountry, according to the law in
force in India,

Shri Hem Barua: The main purpose
for which this Indo-Pakistan Home
Ministers' Conference was to be sum-
moned was to discuss the question of
repatriation of illegal Pakistani in-
filtrants from our country and that
has been achieved, for our Govern-
ment have stopped the repatriation
of illegal Pakistani infiltrants from
the eastern States of our country.
May I know whether Government
have ascertained from the Pakistan

v authorities if they are really inter-
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ested in this conference or not? Mr,
Bhutto and President Ayub Khan
have made statements to that effect. ...

Mr, Speaker: I think that the ques-
tion is sufficiently clear. Now, the
hon. Member should stop the gques-
tion there.

Shri Swaran Singh: The confer-
ence has been postponed, and we
are not happy about this postpone-
ment. But in spite of these difficul-
ties, it will be a good thing if the
two Home Ministers were to meet and
discuss this as well as several other
matters.

Shri Hem Barua: My gquestion has
not been answered,

Mr. Speaker: The hon. Member
wants to know whether if they take
up the attitude that only this issue is
to be discussed, Government would
even then carry on with these nego-
tiations and hold a conference, or
whether Government have contacted
them as to whether other issues also
can be discussed.

Shri Swaran Singh: Other issues
also are to be discussed, if the Home
Ministers’ Conference takes place.

Mr. Speaker: When they say that
this is the only issue that would be
discussed?

Shri Swaran Singh: That does not
mean that we shall be precluded from
raising other issues. It is our inten-
tion to discusg several other issues
also,

-

Shri Hem Barua: May I know whe-
ther the attention of Government has
been drawn to a statement made by
President Ayub Khan of Pakistan to
the effect that the proposed Indo-
Pakistan Home Ministers' Conference
would not yield results of much value,
and if so, whether Government have
ascertained from  President Ayub
Khan if he is really interested? If he
thinks that it would not be of much
value, then what is the use of sum-
moning it and our people going to
Rawalpindi for nothing?
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Shri Swaran Singh: We have seen
the press reports of the speech of the
President of Pakistan to which the
hon. Member has referred, and that
statement was not very helpful be-
cause in a sense doubts were express-
ed about the successful outcome of
the discussions that were to take place
between the two Home Ministers at

their conference. But in spite of
all these difficulties, between
two neighbours opportunities of

discussion at ministers’ level should
not be abandoned.

Shri Hem Barua: He has not re-
plied to my question. If the other
party is not interested in the discus-
sion—and that is what is evident from
the statement of President Ayub—is
it our Government’s intention to seek
discussion unilaterally?

Mr, Speaker: They have gtated what
their attitude is,

st SwTTAT e NET A
1 dqeeq Tt F gEAE & Aled gU
FOAT EF a1 AT Aga § e
T IFM gg S & 4 fF A
2w ¥ 73 vy oy o sl s
9T A SOt | § S Amedr g
f& Far wur WY S T I AGT F
WY T ATAEIG T AAH €T IO
faug wafeqq fer 4, gfz gf &1 99
fawg g7 AT wfatsar @ 4 ?

goR ®E Fm Awwie ®/E
(st wnar wgT men)TE @@ R fF
% 3w faem ar 5t &0 w2 fawal O,
% a7 999 aradd g 4t w7
3T W T A 39 gy fF g fafa-
= 1 W g HARE A |
gafae ga W1 w91 W EA
aat & o T &y o O g fafaeed &
s Fr ATfedr | gaE fad nF B
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fagg ot qa=iT g, fom =9 o d
g IEY 9T W AT FL, I3 TEAT AEY
g1 awar g | S A€ |91 g, foat gn
a&d waad & AT fIT6 § A8
FRAY § IT WWT IT AT €1 FFAT |

Nt SETET WSl ;AT A7t
1z qr f5 f&v fFe faugd &7 =t
o9 A WS 47, W12 §9 § a9 &
fagr sma

st WTw FETRT WTERC : W1 §1, TV
=91 ATE &1 | HF ITHT Tl T H
FET T 8 |

Shri P. C. Borooah: Is it not a fact
that the main issue to be discuss at
the Home Ministers’ conference was
the question of cease-fire violations?
When our Prime Minister met the
Pakistan President at Karachi did the
latter indicate his przparedness to
discugs all issues? If so, what is the
reaction of Government to the
Pakistan Government's refusal to
discuss the question of cease-fire vio-
lations and also. ..

Mr. Speaker: He should mot join so
many issues in one question.

Shri P. C, Borooah: What is Gov-
ernment's reaction to the refusai of
Pakistan to discuss the cease-fire
violations question?

Mr., Speaker: When there are many
questions mixed up in one supple-
mentary, I will be satisfied if the
Minister answers only one.

Shri Swaran Singh: The question
of the violations of the cease-fire line
and also about the incidents at the
international border, particularly in
the East Pakistan region, are matters
which have been causing grave con-
cern to Government, and these were
intended to be discussed between the

delegations of the two Governments.

Actually, a date had been settled for
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the discussion of this.matter also,
but unfortunately that also had to
be cancelled on the reguest of the
Pakistan Government.

Dr. Ranen Sen: Both the Prime
Minister and the External Affairs
Minister said just now that besides

the question of repatriation of iliegal
infiltrants, there would be other sub-
jects to be discussed. What are the
other subjects proposed by the Gov-
ernment to the Pakistan Government
for discussion?

Shri Swaran Singh: I
one just moment ago.

mentioned

Mr. Speaker: Has any agenda been
prepared?

Shri Swaran Singh: No.

Shri Ranga: In view of the exi-
gencies of their elections and all that
is happening there including the
death of a large number of people
during their clashes and so on, would
it not be in the interest of both Gov-
ernments to see that there should not
be too much of pressure for an early
meeting, and we should wait
until the elections are over and the
door should not be shut for these talks
between the two Governments?

Mr. Speaker; Nobody has said that,

Shri Swarah Singh: I am not say-
ing that the door should be closed for
any talks; it is not my suggestion a:
all.

Shri Hem Barua: On a point of
order. The External Affairs Minister
has just now said that besides this
question of repatriation of ilegal
Pakistani infiltrants from Asssm,
other things will also be discussed.
Now he says he does not have any
agenda to discuss. How can this be—
two things in the same breath?

Mr. Speaker: He has answered that
those things that we want to be dis-
cussed would be brought there, and
those things that they want to be
discussed would also be inciudTi,
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There is, therefors,
contradictory.

Shri Hem Barua:
agenda.

nothing that is
But there is no

Shri Kapur Singh: Are Govern-
ment aware that it is the rock of
Kashmir over which every ship of
Indo-Pakistan negotiations evertually
flounders. and if so, when dv they
propose to have a final. clear and
irrevocable stand on this question?

Shri Swaran Singh: 1 cannot re-
peat the very elaborate and fue lan-
guage which has been used by the
hon. Member, but it is a fact that
Kashmir has been a problem which
has come in the way of satisfactory
progress being made towards a mut-
ually acceptable solution of many
other differences. It is no doubt cor-
rect, but on this question also, if it
is a question of stand only, our stand
is quite clear. In spite of the stand,
we hope that some method may be
found to resolve the differences and
that this irritant which always comes
in the way will be out of the way.

Shri Jaipal Singh: With regard to
(b}, may we know whether they
have given us any figures as to the
number of infiltrators who are zlleged
to have gone from our side to the
other side?

Shri Swaran Singh: Figures have
been given by the Pakistan Govern-
ment, though not in any consclidated
form; from time to time, they have
given figures which, accordinz to
our information, were highlv ex-
aggerated.

Shri Jaipal Singh:
present total?

Mr. Speaker: That is not very mate-
rial. We are only discussing the sub-
jects that are to be taken up.

Shri R. Ramanathan Chettiar: In
view of the delay that is likelv to be
caused over the Home Ministers'
meeting, may I know whether it will
not be feasible for our Forsign Min-
ister to meet the Foreign Minister of

What is the
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Pakistan -to thrash out certain petty
matters, and also . .

Mr. Speaker: We have agreed to
have a meeting of the Home Minis-
ters. Let that first take place.

Shri J. B. § Bist: Will Govern-
ment take up the issue of compensa-
tion for the property left behiad by
East Pakistan refugees?

Shri Swaran Singh: It is a sugges-
tion for action. It is our intention
to take up this question also.

U.N. Observers in Kashmir

+

138 f Shri Surendra Pal Singh:
"7, Shri R. S. Tiwary:

Will the Minister of External Affairs
be pleased to state:

{a) whether the U. N. has acceded
to India’s demand to increase the st-
rength of the U, N. Observers along
the cease-fire line in Jammu and
Kashmir sectors;

(b) if so, to what extent the
strength of the UN. Observers has
been raised upto now; and

(c) how far that measure has been
successful in reducing the number of
incidents of cease-fire line violations
by Pakistani troops?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Uni-
ted Nations Secretariat has agreed in
principle to increase the number of
U.N. Observers by 5. This increase is
in addition to the increase of TU.N.
Observers by 5 persons made in De-
cember, 1963—January, 1964.

(b) No increase has been made since
January last, since usual formalities
and selection of personnel are expec-
ted to take time,

(¢) Does not arise.

Shri Surendra Pal Singh: May 1
know if these UN observers ever suc-
ceeded in actually stopping or fore-
s*alling any of these Pakistani incur-
sions on the border, or their main
function is merely to register comp-
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laints from both the countries?

Mr. Speaker: That has been replied
to so often in this House.

Shri Swaran Singh: Yes, Sir. You
are right, because this matter has
been clarified.

Mr. Speaker: It has been explained
uften what their job is, what they
o, what the ultimate result is. The
veplies have been given.

Shri Surendra Pal Singh: Have Go-
ernment reasons to believe that the
UN Observers have heen absolu-
ly impartial on all occasions?

Mr. Speaker: We should hope so.

Shri Swaran Singh: Yes, Sir., you
are quite correct. They are expec-
ted to bring about an approach of
impartiality while investigating into
these incidents. It is a difficult job
for the UN team, and the decision that
they give or the result of the investi-
gation that they put forward some-
times is not to our liking, sometimes
is not to the liking of Pakistan.

Shrimati Savitri Nigam: Since the
strengthening of the UN Observers,
may I know if the number of wviola-
tions has increased or decreased?

Shri Swaran Singh: The number of
violations has, of late, shown a ten-
dency to increase, but it will not be
correct to say that there is any rela-
tionship between the increase of the
number of UN Observers and the in-
crease in the cease-fire wviolations.

Shri 8. N. Chaturvedi: So, what
was the point in asking for an in-
srease in the number of UN Obser-
vers if our protests are merely re-
corded and no steps are taken for
wtopping these incursions into our
country?

Shri Swaran Singh: I do not want
to enter into a debate on this issue.
There is a distinct advantage .
(Interruptions.) in having observers
of international stature to see that
the ceaea-fire line is not violated.

AGRAHAYANA 2 1886 (SAKA)
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Mr. Speaker: If there is a larger
number, they would be able to go to
a larger number of places: fewer ob-
servers would mean that they could
go to fewer places.

st Wo Ao faardi : & g =T
wgar § fr wdamsl § ofeam &
gamit & ATt § feaar s fosmaa &7
g e oot @@ WA & fagw #/
forra &1 & |

s o fag : gos @ g
AT qST A4 AT F FqF T AFAT

st gimara Fag : #a7 ATRT O T9AT
aF41 & & arewEd 7 @ g0 G0 Hlo
aGTIT FIAT & 4T AT GLHCFIATE ¢

= wxaf fag HA TR AT G,
HL ATAAIE qgEq |qTE A1 A % #
TEFATE |

Violations of Indian Air Space

+
*139 J Shri Vidya Charan Shukla:
" Shri Vishwa Nath Pandey:

Will the Minister of Defence be
pleased to state:

{a) whether there have been any
cases of violations of Indian air space
by Pakistan planes since 1lst October,
1964; and

(by if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): (a)
and (b). After 1st October 1964,
there were two reports of sound of
aircraft being heard near our eastern
boundary. According to information
available so far, it has not been pos-
sible to exactly locate the movement
of these aircraft. Necessary steps
are being taken and it is not in pub-
lic interest to disclose further details.

Shri Vidya Charan Shukla: May 1
know whether instructions have been
given to our Air Force to shoot down
any plane, civil or military which
violates our air space?
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Dr. D. 8. Raju: There are accepted
international conventions; if an in-
truding plane is identified as a mili-
tary plane, they can shoot it down
after giving or warning it to land: if
it disobeys the instructions they can
shoot down a military plane. There
are certain conventions for the civi-
lian planes: they have to go on the

scheduled routes, otherwise that be-
comes a diplomatic question.

Shrl Vidya Charam Shukla: Has
the fregquency of patrolling on our bor-
ders increased of late or it has been
decreased?

Shri D. S. Raju: Air violations are
not very many, they are few and
far between.

Shr1 vidya Charan Shukla: I am
asking aoout the frequency of patrol-
ling; has it increased or decreased?
What is the position?

Dr. ». 8. Raju: I do not think they
have increased.

Shri M, R. Krishna: Have these air
violations taken place in the sector
where we have installed radar?

Dr. D. S. Raju: No, Sir.

Shri Narendra Singh Mahida: May
1 know whether the Government of
India proposes to complain to the

UNO about the air violations if they
are increasing in number?

Dr. D. S. Raju: No, Sir we do not
wish to complain, )

UveX H GTAT AW ST TATAT WA

o+
ra"rmmm:
fﬁmﬁ:
| o s S
| =it sy fag et :
oY A" FATET

st a= Fg
| <ot

ot e
[\ﬁqtﬁrg:

[T AW WA 4§ a9 F1OFA
wa fF .
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(%) #1 az 7 ¢ fr owowfaa
AT F qq@ A Fg¥ § fF afe v
g A 18 wEEl § qemne W &
faree st asaTd ; ¥R

(@) =fz gl a1 779 = g A
T sfafwar g 7

A WA & g oafer (R
afea &) : ( (F) T )

(&) &z FY Hify aom afsa
FT 940 Faq mf<qer s@f F =3
FHFTE

st fasq sw1z : § JEAT AIEAT
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Tg gaq W, <A, 2% wmfs A
TR &1 4T I &, AT WL qAg
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feaw@rg ?

Ty WERT : A9 a1 W9 98d
FA A4 |

=t fasm ware : & T G AW
TIE | 919 g7 g0 ufag 71 59T
faw mfa & fag ¢ 5% § 99 ag

% wT wrgee wifs &@0eT &t v
AEW |

ooy WER ¢ 99 AT 6SEd

WY ETY Y qEH g aq Ay wnfad
FET g Fag TR E

it fasm waw & F07 A W
@IE, T FTGEIE

weaw wgRg w9 Iy W
TEHEAT ey & )

ot frmrrer Wate @ & SEAAT ATRAT
% f sfe< Gz aw a7 & a1 W
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W AN aar W wie w5
(st T @grgT WeAt) : feEEA A¥
F0q 74T & 1| oF A7 ;Y arfedt gardr
g oo T w4 Afg adf & 1 gww
dzfas gast s FEw fFar, saF
g GO §9 A9 &1 wifww @Y
& ga dzfas wasl w1 3@ 1 70 T3
ey w7 & fod g 72 Sl wft
& | 3q wf¥ ¥ grar aga 7% w0 g
F gy wwa & A7 fergra & g aw €
uTT & 2t a7 §, 37 far gm wfEm
FT 29 TFAT TEY E AT AT |

ot fawA wa|@ ;¥ 73 AT
BT g fF e = 7 wea & femrs
TIH qN FT gEAAT FFar, 71 F7 AT
IFT qFET F F e swdw a3
fadz FT a1 71 F1E FOFT sEA AT
w7

weus wgrew A7 prEwiafEee
HqATH & | W9 ) S A<y qfersr o
Ara fF Fa7 FT 1

Y qE : GAH W ST TN OF
T A FRraT fFgmrq GEw aw 7
A T TF FET T3 AT § W
gfg a0 24 FLR w797 &S AT | W@
o wTT 7 FT & fF 25 gy &
g 1 WA Az ¥ Fg1 ¢ fF wew
®OT @ g 1 4t F@r o8 WY UF
FIT @ FAF T FATT T, AT AT FAT
Froor 7

ot ATE TEET WA TAX WA
&9 F[ FIE AFST A7 3F AL | A
Wi gw Far A AT T AT Far B
fedft 7 25 &0 Fwr & fedl &
50 FUT For 2| K @Y W EH
A ¥ AT 4T | g5 AE Fer W
wFar f& T ¥ 19 av "rfed femre
2 1 0 @ T a1 IEF T FEF
SI3FE X W g9 &= g1 1 W AN
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aa A1 &1 F a7 G FIH a8 AT |
TH 99 q1 B 3@q gU X qwHar §
fe fait & fay faege wmfed fare
Tar &7 ¥V T81 8 | O faue %
AR A FS FRIATAFATE |

=Y wrdw Tog Fagedt @ g g
AT AT TR v FEA & fF g dew
T0 T AT | Y TAY T AT &
T % fau #1% %2 §27 437 a7 o
FT §HY Gdg FAar faeenfed agt
gt arar ?

=t e agrgy wres o & a1 dar
T awwar |
=it waa fag fagr « Fror ?

Bhri Kapur Singh: We are anxious
to know what steps the Government
have taken or propose to take to
secure for India = realistic and effec-
tive protection against the Chinese
atomic menace?

Shri Lal Bahadar Shastri: I do not
think we can say anything at pre-
sent in this regard, Naturally, the
Government of India. . , ..

Shri Kapur Singh: Are you seized
of this question?

Shri Lal Bahadar Shastri: They
are very much seized of the guestion
and it is for the Government to eon-
sider as to what steps should be taken
at the appropriate time.

Shri Kapur Singh: It is for the
Government to consider it but is it
not for the hon. Members to exercise
their privilege to know what the
Government are considering?

Mr, Speaker: Sometimes it is the
privilege of the Govermment not to
disclose the whole thing.

Shri Eapur Singh: He has not claim-
ed that privilege.

Mr. Speaker: Shri Shukla.

Shri Vidya Charan Shukla: In spite
of the fact that our policy of using the
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nuclear power for peacefu] purposes
is old, have the Government taken a
decision at the Cabinet level, after
the explosion of the Chinese atomic
bomb, about the poliecy which the
Government are going to follow in
future?

Sh:i Lal Bahadur Shastri: No, Sir.

Shri S. N. Chaturvedi: Is not the
balance of strength among the possible
belligerents, so far as the atomic
power is concerned a great contri-
butory factor in maintaining peace in
this world, and have the Government
considered thig aspect?

Mr. Speaker: Policy, opinion and

suggestion are all combined. Shri
Bhagwat Jha Azad.
Shri Bhagwat Jha Azad: May 1

know if the decision of the Govern-
ment stands, even in case when this
country is subject to aggression by
an atomic power nation like China,
when the sovereignty of this country

is attacked by foreign powers
with atomic weapons.

Shri Lal Bahadur Shastri: I could
not follow.

Shri Bhagwat Jha Azad: It is very
-simple. I want to know -whether
this decision of the Government
stands even when the sovereignty
of this country is attacked by a
foreign power like China with atomic
‘weapons,

Shri Lal Bahadur Shastri: The po-
licy stands; One cannot guarantee or
say what will happen in future.

l SETTE @rest o oot g9

#eT AT F gy O gw W 9@ 1 aga
95 fava #7 9% & fF sogas ofar
faamwaTdr aw gw W& @AEd | oW\
ga g fola 3@ w9 7@t fear ar
w7 f& 9 F wopEw 7@ a@mr e
A e f i g sy aw §F fawwre
F oo affeafoar agw @ & At
Fa7 %7 T/ gE offefaat # W
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FHT 79 T fra o7 e & farare
woa ¥ faa Jarc 7

weoy AEIRY ;W19 a1 g g
7 1g & & Qur w@t a9t fegr mar
ag AT WTIHE § |

w1 SETTET ATEHY : AT AT

WoOw WERY : FATEA gAY #
g 7t fear s oawar | feeemm &
TFT AT T Fg 60 § | CFAECAA
whae # fedz o @ &, IEH W™
g g™ 337 /A § |

st TeTIER et § wed g
Frgmraa T awfea gamg

weas wWEET
Ffea |

Shri Khadilkar: When we signed
the test ban treaty, wag that signature
conditioned to the extent that in case
China explodes an atom bomb, we
will withdraw our signature?

T HT HW

Mr. Speaker: It is hypothetical. Shri
Hem Barua.

Shri Hem Barua: May I know if the
decision not to develop atomic power
for defence purposes has been taken
on the basis of any findings by an
enquiry commission of experts into
the matter or on the basis of Gov-
ernment's preconceived notions of
half-baked morality?

Mr. Speaker: Government says this
is the policy of the Government. That
information has been given. The
Members are {rying to argue and
change that policy. In their opinion,
this is not the correct policy and there
ought to be some change.

Y spTeEC el gg o
&l a9 O 5= 9 ¥ qFY T @ A
a1 | S 9§14 7 g2w a9 I fean
T 1 39 qifeEr ®y ageaT W1fEy
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seow wavEw (6T a8 q@E &
T fF 39 F@a wfedr @
YT 5 T EET ATE |

st TETIAIT  STEAY ;g AT
gy & f& o7 9 & gEw AW &
¥ ae mEAHe A woAr Aifa ®Oowrd
qfrads & & favsg fear 2 7

Shri Hem Barua: About my ques-
tion, ¥3hri Lal Bahadur Shastri is as
much a lay man as I am. Therefore,
1 just wanted to know whether this
decision has been based on any find-
mgs by any enquiry commission of
expertg having gone into the matter.

Mr. Speaker: Policies are to be de-
cided by the Goverrment, If any
action is to be taken on tw policy,
then experts come in.

Shri Kapur Singh: The hon Mem-
ber, Shri Hem Barua's question is
very clear and significant. He wants
to know whether this decision is a
moral decision or a political decision?

Mr. Speaker: s it a moral decision
or a political decision? Does Gov-
ernment want to say something on
that?

Shri Lal Bahadur Shastri: Neither
a comrmittee of moral experts nor of
scientific experts nor of professors like
Mr. Hem Barua is needed. No com-
mittee need be set up; this is a matter
vn which Governmment alone can take
a decision and will take the necessary
aecision.

Shri Kapur Singh: He has not
wswered whether it is a moral deci-
wop or a political decision or a deci-
won based on half-baked morality.

Mr. Speaker: Next question.
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ot faufa fam : 77 oy adr
fa ot fararr & wifeeara 7 18 ST
WA & ag fow ® aga @ aat §
TAtfaE giaes 897 T g 7 afg
g, A AN W U FW ATEN A
anﬂm%wﬁﬂﬂﬁﬁﬁﬂm
for & 7

s wv fag @ G w1 1@ @@
ar T gt Afew & T oA 2
T ®w1% adr fosmw g a1 9w
EH TEET @1 7 HI qATET FLars
w4 |

Shri Himatsingka: Is the hon. Minis-
ter aware that this office of the Assis-
tant High Commissioner of Pakistan

aelps in the infiltration of Pakistanis
mto Assam?

shri Swaran Singh: I think Sir, It
will not be quite correct to say thit
the location of an Assistant High Com-
missioner’s Office in Shillong should
In any way facilitate the infiltration
of illegal migrants into India. The
diplomatic missions at various levels
are established by mutual consultation
and they are expected to work within
the norms and the standards that are
expected in such international rela-
tiors.

=Y ®o ATe fod : T FHH
TeRdE 7 g9 & F d2e qaaEe F
£% fofe 71 4t fF agt fowir & <
afgsiz 51§ wwwT S TIfEEAT
& qifeE & a8 q@l (A T ATgET F7
g £ st afx ag A wEr @ A feT
FTEIT F1 TAF q9AT F) AF HT A A
Tt fomw 2 7
=t ww feg : FET FTFE TF
Zar o FEE AL H FIE FAAT HIT
FAForr F0T A1 ATHTL HT IA THT
®1 faexe a3 &7 2 # A1 fgww 7
gaft T TE TR A w
§ cgw HT €gd ® A TE F
& @r aifed #4ifs ag FT AR
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AGHT FA FT AW ¢ g UF aer
Afvge a0F § o 17 7% W 9
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st w0 Tag : amAm wRE A
F2T ga fu fode frar @ o9 & 2947
FT FATE B qFATE ¢

wuR ARRE 4 AWAT AEd
& 5 =y saw daEz T w1 o
Hze wgAHE & U9 O&T w1 §

9@ ANl T4 sw wiew Wt
(st == @grge amest) oS A
ZHY TTEN FY 1A 1 AET Fal & AfHA
9 o fogms 9w ag+#Hz 7 W
AT #1 §6 f2q gu S 4F o 3@t
F <% fafreer & # gfzq 1 7 A
q5Y IaH a1t & g #7470

Shri P. K. Chakraverti: In view of
the fact that Pakistan Government
forced the closure of our Assistant
High Commmissioner's Office in Raj-
shahi when all the carnage and
slaughter went on, does not Govern-
ment feel that the only method to
bring sense to Pakistan is by closing
down their mission in Shillong?

Mr. Speaker: A
action.

Shri Tridib Kumay Chaudhuri: The
hon. Minister just now said that some
negotiations are going on with the
Pakistan Government for the reopen-
ing of the Assistant High Commission-
or's Office at Rajshahi, The Assistant
High Commissioner’s Office was closed

suggestion  for
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because it was charged by the Gov-
.errment of Pakistan that our Assistant
High Commissioner there was en-
couraging the Hindu minorities to
evacuate. May I know whether the
present negotiations are being carried
on keeping that :matter in view und
all aspects of this question are being
gone into?

Shri Swaran Singh: All aspects will
certainly be gone into, but I have
not been able to follow the import of
the question. If the Pakistan Gov-
ernment hag certain grievances or
certain reasons for closing it, we
feel that those reasons were not quite
adeguate, and it is our intention to
make a serious effort for the reopen-
ing of the mission.

Some hon. Members rose—
Mr. Speaker: Shri Hem Barua.

Shri Tridib Kumar Chaudhuri: What
is the reaction of the Pakistan Gov-
ernment?

Mr. Speaker: I have called Shri
Hem Barua,

Shri Hem Ba-ua: May 1 know if
Government are by now not convinced
of the fact that this Pakistani Assis-
tant High Commissioner's Office in
Shillong, Assam, is responsible for
establishing contact and  arranging
for the visit of the Naga hostiles to
Pakistan for smuggling of arms? May
I remind the hon. Minister of what
Shri Nehru said on the floor of this
House? He said that he would watch
the events and if necessary he would
close down their office in Shillong.
May I know if Government have not
up to now taken any decision and are
not convinced of the anti-national
activities in which this office ig in-
dulging?

Shri Swaran Singh: I would say
that the situation is being watched.
The choice is between closing an office
and asking for the opening of another
office. Between the. two we would
prefer to open another office in East
Pakistan rather than compel the
closure of this office in Shillong. But
if the norms of behaviour or the acti-
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vities of the Assistant High Commis-
sioner in Shillong are objectionable,
certainly we will take adequate action
to see that these activities are not
continued, Ang there are other ways
of stopping those activities besides
closing the office; we can ask them to
take action. But I would request the
House to bear this in mind that in a
situation like thig the attitude that we
are taking is that it is worth trying
if we could get another office opened.
[f we do not succeed, the result is
quite obvious.

Shri Basumatari: After the holy
relic incident various anti-national
activities took place in Assam = The
Home Minister visited Assam and to
him warious sections of the people
reported about the anti-national acti-
vities by the High Commission in
Shillong. I would like to know whe-
ther he wag satisfied with those re-
ports and whether he hag reported to
the Foreign Minister and Prime
Minister about them. After the en-
quiry of the anti-natiomal getivities in
Assam, may I know whether he has
reported to the Prime Minister....

Mr. Speaker: Would this speech
continue for fifteen minutes?

Shri Basumatari: [ have to put my
question clearly.

Mr. Speaker: If the question s
contained in a long statement, how
can that question be understood?

Shri Swaran Singh: 1 have not
quite followed the question.

Mr. Speaker: That is quite natural
Next question.

Diplomatic Relations with African
Count:ieg

-
Shri Yashpal Singh:

*142. / Shri Surendra Pal Singh:
Dr. M. S, Amey:

Will the Minister of
Affairs be pleased to state:

External

(a) whether it is a fact that many
newly independent countries of
Africa, where India has established
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and opened diplomatic ‘missions, have
not so far opened their missions in
India;

(b) if so, the names of those coun-
tries; and

(e), whether Government have tried
to ascertain the causeg thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Algeria, Tunisia, Senegal,
Congo (Leopoldville), Malawi, Kenya,
Madagascar and Somalia.

(¢). The question of opening diplo-
matic missions abroad fallg entirely
within the competence of each sove-
reign State. However, reasong for
non-opening of missions generally are
the lack of finances and dearth of
trained personnel,

=t gwate fag - #1 AwTT @E
Fae asar & fv ag S S agr gow
AT FER AL F7 1@ FFmIETT
w00 T A ¢ ag arsde nE-
oz FomereET HE 7

st waet Tag : § Gar 7 wran R
AT TAAHE F ogET A g AT
TAF & AZT HTE TIA TETHT T G|

oY gzoa fag : ¥O7 AT A IA.
Ffag #1§ dfweswsr wv foar @ %08
afsg #ew Jzrar & fF g &0 gt
9T T FT WA SFIATT FAH FL 7

wt &l Tag -Afrmawzw ! Hag
#g qeal fs fdgam & @@ ? a3
uF FTATEe Wfeew & fF oww
9 FTATHZH AT FY AT 2
ar It wdw Frafgwe ifFag
wad w9 fecanifes fom gt qes
# Fraw ¥ | faaar 3 & fau a=4
2 &9 agr v wow fouw sow &Y
a4 & AR Ao argsdr 2 fF o
fogm g agi X Fw & | A
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9z IR #r A g fF 3 muw
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Frf faw g fds =g s
& fau fe=mr s a1 3@ % fau gw
w¢ UFAifaqiq F4G g8 HEAT
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Shri Surendra Pal Singh: Ig it
not a fact that the lack of keenness on
the part of African countries to esta-
blish diplomatie relations with India
is due to one basic defect in our diplo-
macy in African countries, namely,
that our diplomats there always
lay top much emphasis on anti-China
propaganda and they have failed to
show proper concern for the real pro-
blems facing those developing coun-
tries?

Shri Swaran Singh: I do not accept
that charge. Our Missions in Africa
have done good work. If the coun-
tries that are mentioned in this ques-
tion have not opened their missions
in our country, it would be wrong to
make the type of insinwation that has
been made by the hon, Member.

Shri Surendra Pal Singh: There
have been complaints like that in
African countries. India is involved
more in anti-Chinese propaganda than
in helping those countrieg materially.
This is a question which concerns all
the countries of Africa,

Shri Joachim Alva: In regard to
staffing of our Heads of Missions in
Africa, you are aware that China has
sent out very competent men from
their Foreign Office to staff the Heads
of Mission in Africa which hag paid
them rich dividends. Are You having
a dynamic policy by which to send
out active and dynamic ‘men to staff
our missiong in Africa....

Some Hon. Members: Yes, yes.

Shri Joachim Alva: ....and not be
content with mere ex-IG3 men who
only want to be at the banks of the,
Nile, who want tp go only to Cazrﬂ
and not to other parts of Africa?

F
1
Mr. Speaker: His purpose is served;i
it need not be answered. !
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Dr. Ranen Sen: Is it a fact that due
to the critical attitude of some o1
these African countries towards some
aspects of the foreign policy of the
Government of India those countries
have not set up their embassieg i1
India?

Shri Swaran Singh: No; that i no

correct. I do not know wherefrom
all these things come. It is a simple
thing. Many of the African coun-

tries have attained their independence
recently, We are anxious to have the
best of rezlations with them. We have
worked very consistently and patiently
for their liberation; but they are not
fully equipped by resources, both
financial as well as personnel, to open
missions in India. We need not read
into this anything by way of eriti-
cism against those countries,

Shri P. R. Patel: We have established
diplomatic missions in different coun-
tries of Africa and yet s0 snany
Indiang have been thrown out of those
countries in Africa. I want to know
what our Missions have done to pro-
tect the interests of Indians.

Shri Swaran Singh: Generally, in
Africa the position is not quite that
of wunxiety which the hon. Member
has hinted at. In fact, in most of the
countries of Africa the Indians there
are doing reasonably well Cur
Missions in those countries are trying
their best to safeguard the interests
of persons of Indian origin there.
They are also doing other works in
which both countries are interested
for developing friendly relations.

ot e qzamow: T OF o0 E7
fereimifes fowrr garv 3o 8 &Y 2,
fag #1 f& S & & 7

st w=wo fag : < wAEAT TEE
zaFfau Afewd, @t & o7 awfETT
gifea sz aFarg |

st (%5 qeawas : ¥} ST A-
7 fRwsdsraE & 7

Shri Nath Pai: The hon, Minister,
in reply to an earlier question, claimed
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that Indians in those countries in
Africa were doing reasonably well
May 1 know what harmony or con-
sonance he finds with thig tall claim
of his with the reality that in coun-
try after country in Africa Indians
are beginning to incur the worst
type of hardships and humilitation and
that in Zanzibar, which has become
a part of Tanganyika, on the flimsiest
ground that they did not join a pro-
cession Indians were ordered sum-
marily. ...

Mr. Speaker: Order, order,

Shri Nath Pai: Often they do not
know these facts. May I point out
that on a point of order I raised the
question of Portugal lodging a com-
plaint with the UN and 1 was told
during the last debate that they did
not know of a fact which the next
day the whole world knew? Therefore
[ have to specify my question because
thev are not well-informed. May 1
know, therefore, how we compare
this with the claim that he has made
just now, namely, that they are doing
reasonably well?

Shri Swaran Singh: | know that
in Zanzibar persoms of Indian origin
did face the difficulty, but I would
invite the attention of the hon. Mem-
ber to the fact that Zanzibar or Tanga-
nyika is not among the countries about
which this question has been asked.

Shri Jaipal Singh: May I know that
if it is a fact that on grounds of
fimance ang lack of proper trained
personnel for these purposes they can-
not open their legationg here, whe-
ther any request or representation has
been made that they be represented
here by proxy, or, vicariously as we
have done in regard to a particular
country where we ware not represent-
ed because we have cut off diplomatic
relations, but our task is done by
another country? That will save
money.

Mr. Speaker: The answer has been
given. The Minister has said that it
is not for this Government to ask
them by letters or communications..
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Shri Swaran Singh: You are quite
right. The initiative has to come
from the country who want to make
any other arrangement besides hav-
ing a full-fledged mission with an
amopassador or another diplomat.

Shri Ansar Harvani: Is the Minister
aware that before liberation both
Algeria and Tunisia had their repre-
sen'atives in this country? If they
could afford their representation be-
fore liberation, why can't they afford
it after the liberation? What is the
reason that they cannot have it now?

Shri Swaran Singh: I cannot answe)
for them. What I said was in a gene-
ral way. These are the general rea-
sors,

Agendz of UN, General Assembly

el Shri+Bha.lWat Jha Azad:
'\ Shyi Hari Vishnu Kamath:

Will the Minister of External Affair,
be pleased to state whether Govern-
ment have requested the United
Nations to include in the agenda o?
the United Nations General Assembly
an item as to how to keep nuclear
weapong out of the hands of countTie:
noi possessing them now?

The Minister of Extermal Affairs
(Shiri Swaran Singh): An item obn
“non-proliferation of nuclear wea-
pons” has been included in the agenda
of ihe 19th session of the Uniteo
Nationg General Assembly, at the
request of the Government of India.

Shri Bhagwat Jha Azad: May I
know whether the Government of
India is prepared to press upon the
United Nations that unless new nations
which have acquired the atomic
weapons are brought under the pur-
view of the United Nations, it will he
difficult to bring them round either
for the partial or full nuclear test ban
treaty?

Shri Swaran Singh: This is one of
the arguments and a valid considera-
tion which could be kept in view,
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Shri Bhagwat Jha Azad: May |
know whether the Government of
India is mooting any proposal that
those nations which have no atomic
weapons or do not intend to have
them shall have the guarantee from
the United Nations and of protection
of those which have the power against
the atomic attack?

Shri Swaran Singh: We have at the
moment no such plan.

Shri Hem Baroma: Since China is
not a member of the UNO and not a
single country has so far condemned
China for developing atomic weapons
for destructive purposes and even the
Soviet Union has hailed it as a major
event, may I know what purpose
Government do propose to serve by
instituting a discussion of the subject
in the UNO?

Shri Swaran Singh: The discussion
in the UNO is important because jt
will be in the interest of maintaining
peace in the world and to prevent the
escalation of tention if non-prolifera-

tion is accepted as the objective.
There are many other countries
besides China.

Shri Hem Barua: What a lame

excuse he has offered!

Mr. Speaker:
answer,

Shri Hem Barua: We are being fed
with lame excuses throughout the
session by this Minister.

He has to hear the

Mr. Speaker: He has to hear him
even if he considers it a lame excuse.

Shri Hem Barua: I have heard him;
he has finished. '

Mr. Speaker:
another Member,

Then | am calling

Shri Hem Barua: Before you came
down on me, he had finished.

Dr. Ranen Sem: A few days ago,
the Prime Minister of India openly
stated in the course of a public meet-
ing that the Government of India is
in favour of total prohibition of
nuclear weapons and banning of
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nuclear tests, underground, overground
and outer space. What actual steps
have the Government of India taken
in recent period to press this agenda
in the UNO?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): As my colleague has just
now said, this item has been included
in the agenda of the United Nations
and the United Nations is the proper
forum to discuss this matter. As 1
have said, our general attitude is that
we want to create necessary public
opinion.

Shri Hem Barua: Which you have
failed to create so far on any problem,

Shri Lal Bahador Shastri:
against the manufacture or use of
atomic power for nuclear devices and
I hope that if the United Nations con-
sider this matter, they will do so
taking everything into consideration,
specially the threat on India.

Shri 8. M. Banerjee: Since the hon.
Prime Minister has said that this has
been included in the agenda of the
UN General Assembly, T would like to
know what steps have been taken by
Government, before this item is dis-
cussed, to mobilise the support of all
the nations for total ban on atom
bomb, whether produced by China or
by any other country, eastern or
western.

Shri Lal Bahadur Shastri: We are
doing something in that regard. We
have made a move, but I would not
like to disclose it here just now.

Shri Hem Barua: On a point of
order. The Prime Minister can take
shelter and say that he is not going
to divulge an information to the House
in public interest, because you have
ruled like that before. But here the
Prime Minister goes on saying that he
is not going to divulge because he
does not want to divulge it. What is
this kind of thing? He has not used
the words ‘in public interest’.

Mr. Speaker:
thing. T suppose.

He means the same
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Shri Lal Bahadur Shastri: I thought
that Shri Hem Barua, who is one of
our ablest Members in this House,
could understand its implications, It
is obvious that whatever I do not dis-
close here is not being disclosed in
public interest.

Shri Hem Barua:
foolish also.

Shri Lal Bahadur Shastri: I am
very sorry indeed.

I am slightly

Shri S§. M. Banerjee: The hon.
Prime Minister has asked for protec-
tion in public interest. But after all,
this House is eager to know about it.
I only wanted to know this. Since
this has been included in the agenda,
may 1 know what steps have been
taken to mobilise public opinion in
the other countries? That was the
question that I had asked. The Prime
Minister says that Government have
something in mind which he does not
want to disclose, '

Mr. Speaker: He has said that
Government are doing something in
that direction, but what has been done
is not to be disclosed.

Shri S. M. Banerjee: There are
countries which are blasting their
bombs, and yet we are not to be told
what is being done.

=t TR T TR IEE
fagg & fF aoamy aw Famar s o
THHIIFION ZTAFT & | TF a1 T
fF ag sg®) A ¥ gOwd 7 AW
gaa Az & fe ag aga swwE Wik
T BY wE & W awes o v
¢ fo gaeT gy A faa st AfEd
T S aTdl ¥ ¥ #1919 w68,
g ¥ AT AR |

wUs WENRW : TH ¥ Oger SHT &

ArwaE farmr 9t

Shri Kapur Singh: Since China
already has an atom bomb, may we
know in what conceivable manner fur-
ther non-proliferation of atom bambs
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is going to help Indian national
interests?

Shri Swaran Singh: 1 think that

maintenance of peace is in the inte-
rests of the world and also in the
interests of India. If non-prolifera-
tion prevents the world from the cata-
strophe of international conflicts, cer-
tainly, it is a thing in which India is
very much interested.

Mr. Speaker: What he
say is that China is our immediate
enemy, and we have the immediate
threat from that country alone. When
that country has already got it and
exploded it.

means to

Shri Kapur Singh: . why are
we wasting our time and energy?

Shri Swaran Singh: Even in that
case, after all, in a matter like this,
an effort in that direction is worth
the while, because those countries also
which have got even a much
larger number of bombs than China
are being persuaded to stop the under-
taking of tests or increasing the
number of bombs.

Shri Kapur Singh: Has the ques-
tion been answered? He has just side-
tracked it. What conceivable national
interests of India are served by wast-
ing time, money and energy on this
fruitless wild-goose-chase of having
further non-proliferation of atom
bombs secured at the UN General
Assembly?

Shri Swaran Singh: All that I say
is that I do not accept that analysis.
It is an incorrect analysis.

Shri Kapur Singh: Where is the
question of any analysis here? 1
have only asked for information as
to what national interests are to be
served by this.

Mr, Speaker: If two hon. Members
differ., I cannot resolve it now.

Shri Nath Pai: The hon. Prime
Minister has stated that it will be the
endeavour of the Indian Delegation or
the Government of India to have this
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item for discussion on the agenda of
the United Nations. Will our effort
be limited to a discussion or will our
delegation be mandated to try to
get China censured for so contemptu-
ously defying the provisions of the
Moscow treaty and carrying on their
atomic tests in utter contempt of world
public opinion, or shall we be worried
that China may be offended if we do
some such thing?

Shri Swaran Singh: There
question of our being worried.

Shri Nath Pai:

is mno

Normally you are.

Shri Swaran Singh: It is not correct
to suggest that that is the reason or
that that could be any consideration
for not pressing, if we feel that there
is enough support or we can persuade
others to accept a course which we
suggest. .

Shri Hem Barua:
going to suggest?

What are you

Shri Swaran Singh: As the Prime
Minister has already informed the
House, steps are being taken to make
approaches to governments of other
countries and to persuade them to see
the danger that is involved in the

Chinese acquisition of the atomic
bomb. . ..

Shri Hem Barua: And not to cen-
sure China?

Shri Swaran Singh: . and evary
effort will be made to see that the
necessary opinion of the various coun-
tries is mobilised in support of the
view which Government has very
clearly expressed.

Shri Nath Pai: He has said so many
things, but refrained from answering
my specific question.

Mr. Speaker:

Some other oppor-
tunity. )

Next question.

Shri Narendra Singh Mahida: 1
would request you to look at this side.

Mr. Speaker: All the members
called during these supplementaries
were from that side, and yet he says
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that 1 have not looked that side. 1
feel rather surprised; all the Members
who have put supplementaries on this
were on that side and not on any
other side.

Shri Ranga: How can you expect
the other side to put such questions?

Mr. Speaker: But his complaint
was that I have not looked at the
Opposition side.

Change in Soviet Leadership

-+

( Shri P. R. Chakraverti:
Shri P. C. Borovah:

Shri Prakash Vir Shastri
Shri S, N. Chaturvedi:

Shri Ram Sewak Yadav:
Shrimati Renuka Ray:
Shrimati Ramdulari Sinha:
Shri €. K. Bhattacharyya:
Shri Gulshan:

Shri H. C. Soy:

Shri Vidya Charan Shukla:
Shri S. M. Banerjee:

Shri B. K. Das:

Shri Gokulananda Mohanty:
Shri Rama Chandra Mallick:
Shri Solanki:

Shri Buta Singh:

Shri Kapur Singh:

Shri J. B. 5. Bist:

Shri Yashpal Singh:

Shri Bishwanath Roy:

Shri Nambiar:

Shri Hem Raj:

Shri Kishen Pattnayak:
Shri Sham Lal Saraf:

Shri Rameshwaranand:

{ Shri Hari Vishna Kamath:

Will the Minister of External Affairs
be pleased to state:

*144,

P

(a) the impact on Indo-Soviet rela-
tionship of the change of Soviet lea-
dership;

(b) whether Government have been
assured through diplomatic channels
that the present leadership in US.SR.
will continue and carry forward the
existing policy towards India; and

(¢) whether the Soviet commitments
made to India—political, economic or

1537(Ai)LSD—2.
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military—will all be honoured by the
new regime?

The Minister of External Affairs
(Shri Swaran Singh): (a) Degspite
the recent change in Soviet leader-
ship, Government are confident that
the friendship and collaboration bet-
ween India and the Soviet Union will
continue.

(b) Yes, Sir. The Government of
India has been assured through dip-
lomatic channels that there would be
no change in the Soviet policies
towards India.

(c) In view of the assurances of the
new Soviet Government it is expect-
ed that the Soviet commitments made
to India will be honoured by the
new regime.

Shri P. R. Chakraverti: Subsequent
to the visit of Mr. Chou En-lai who

has warned Soviet Russia against
taking to Khruschevism without
Khruschev, mnamely, peaceful co-

existence and wunreserved friendship
with India, has Russia's attitude been
reversed?

Shri Swaran Singh: No, there is
no reversal of the Soviet poliey
towards India, even after the wvisit of
the Prime Minister of China.

Shri P. R. Chakraverti: In the con-
text of Shri Jaya Prakash Narain's
fervent wish that his wvoice should
reach the Prime Minister and Parlia-
ment, may I know what is Govern-
ment's reaction to his statement that
it was pathetic to see Indian leaders
one after another assuring the country
and themselves that there have been
no changes in the policy of the Soviet
Government and that that was mis-
leading India?

Shri Swaran Singh: All that I say
is that it is farthest from the mind of
anv one of us that the country should
be misled. This is our assessment
based upon the wvarious assurances
given by the Soviet leaders to our
Ministers, to our Mission and also pub-
licly, 1 think, it will not be quite
charitable for us to take a critical view
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of their approach which has been very
friendly.

Shri Vidya Charan Shukla: Did
Government, after the change in
leadership in the USSR, seek any
specific assurance from the Soviet
Government regarding continuing
arms and defence aid to India or they
are depending simply on the general
assurance given verbally by the
Soviet leaders to our Ambassador and
our visiting Ministers?

Shri Swaran Singh: Assurances
between two Governments given at
Ministers’ level, or received at Minis-
ters' level, are very important, and
they should not be taken lightly, and
I would suggest that this is not a very
correct way of tryving to explain away
those assurances which are given at
that high level. As I have said already,
we have the assurances that what-
ever commitments have been made
either in the economic field or for the
supply of military hardware, would
be honoured.

Shri Ranga: Arising out of this
answer, may I remind the Minister of
what happened in regard to such
wverbal assurances that we had bet-
ween the late Prime Minister, Pandit
Nehru and the Prime Minister of
China, Mr. Chou En-lai? In view of
all these things, would it not be better
as far as possible—I am putting it
guardedly—to reduce as much of
these assurances as possible into writ-
ing, so that we can be on a little more
firm ground?

Mr. Speaker: Mr. Ranga, is it pos-
sible?
Shri Ranga: Twice I have used the

words “as far as possible”.

Shri Swarap Singh: If I may remind
the hon. Member, the original agree-
ments for economic assistance, or even
with regard to supply of military hard-
ware, are in writing. They are solemn
decuments, and therefore, it is the
normal presumption that the contrae-
ting parties to any such arrangement
would honour their commitments. If,
besides that, there is this added
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assurance at the highest level that
there is no intention to get away or
to abrogate any of the commitments,
that I think should be enough, and
beyond that to confirm by another
written agreement is not the inter-
national convention.

WRITTEN ANSWERS TO QUESTIONS

Science Symposium in Peking

s136, J Shri D. C. Sharma;
* 7\ Shri Kajrolkar:

Will the Minister of External Affairs
be pleased to state:

(a) whether India has refused to
collaborate in science with China and
turned down an invitation to the
Peking Symposium on Science; and

(b) if so, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
On April 29, 1964 the Chinese Embas-
sy at New Delhi sent a letter to the
Ministry of External Affairs iniviting
the Association of Scientific Workers
of India to send Indian scientists to
attend the Science Symposium held
at Peking in August 1964, On May
4, the Ministry of External Affairs
replied to the Chinese Embassy that
“in the context of the occupation af
Indian territory by Chinese forces
and the consequent violation of India's
territorial integrity by China, it would
not be possible for any delegate from
India to participate in the 1964 Peking
Symposium,” The Association of
Scientific Workers of India also wrote
to the Chinese Embassy expressing its
inability to participate in the Peking
Symposium. In a subsequent note the
Chinese Embassy was told that “the
Government and the people of India
committed as they are to the peace-
ful uses of atomic energy, cannot
enter into any ‘international scien-
tific and cultural exchange' with
China, as long as China openly advo-
cates the use of nuclear science for
war-like purposes".
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Missing N.D.F. Receipt Books

*145, Shri P. C, Borooah: Will the
Prime Minister be pleased to state:

(a) whether the question of about
80 missing receipt books for collection
of the National Defence Fund issued
through the Mayor's Council in Delhi
has been finally closed;

(b) if so, in what circumstances;
and

{c) how many such receipt books
issued all over the country for collec-
tion of the National Defence Fund
gtill remain unaccounted for?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). Out of 2610
receipt books issued by the Mavor's
Council for National Defence, Delhi,
only 107 receipt books are finally
missing or outstanding.  After issu-
ing advertisements in the Press invit-
ing information and objections, the
Mavor's Council decided to treat the
matter as closed. A final decision
will, however, be taken only by the
Executive Committee of the National
Defence Fund at its next meeting.

(c) All the State Governments were
requested in December 1963 to with-
draw the receipt books issued for
making collections to the National
Defence Fund and to get the relevant
accounts audited, They are already
taking necessary action in this regard
but as the collections were made at
different levels down to the Taluk, it
will take some time before the posi-
tion of receipt books all over the
country is known.

Seating of China in UN,

( Shri Kapur Singh:
| Shri P. C. Borooah:
*146. { Shri P, K. Deo:
Shri Buta Singh:
L Shri Gulshan;

Will the Minister of External Affairs
be pleased to state:

(a) whether Cambodia has propos-
ed the inclusion of an item concern-

ing the seating of the People’s Re-
public of China in the UN.O. in the
agenda of the forthcoming session of
the UN General Assembly; and

(b) if so, Government of India's re-
action thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) This item will be taken up for
consideration if it is approved by the
General Committee and then by the
Plenary Session of the General
Assembly. The Government of India
will express its views on the matter
when it comes up for debate.

Note Circulated by Portugal
Government

[ Shri Umanath:
Shri Imbichibava:
‘1‘“'-4 Shri M. N, Swamy:
| Shri B, K. Das;

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that repre-
sentatives of Portugal in UN.O_ cir-
culated among the members of the
Security Council in October this year
a complaint against India containing
allegations of atrocities on Goans; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Portuguese Government wrote a
letter to the President of the Security
Council, enclosing a note for circula-
tion to the Members of the Security
Council, alleging suppression of reli-
gious freedom and persecution of
people in Goa. The Government of
India also wrote a letter to the Presi-
dent of the Security Council which
was circulated to all Members of the
United Nations. The Indian reply
pointed out that Portugal was guilty
of savage repression of the people of
Angola, Mozambique and its other
colonies and that it should stop inter-
fering in the internal affairs of other
countries. Copies of the Portuguese
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letter and the Indian reply are placed
on the Table of the House. [Placed
in Library. See No. LT-3421/64].

Industrial Truce Resolution

[ Shri A. K. Gopalan:
*148./ Shri Umanath:
Shri Imbichibava:

‘Will the Minister of Labour and
Employment be pleased to state:

(a) whether some trade union cen-
tres have backed out of Industrial
Truce Resolution;

(b) the names of the organisations
backing out of the Truce Resolution;
and

(c) whether there is any proposal
before Government to reconsider the
Industrial Truce Resolution?

The Minister of Labour and Em-
ployment (Shri D Banjivayya): (a)
No Central Trade Union organisation
or its affiliate has backed out of the
Industrial Truce Resolution,

(b) Does not arise,
(c) No.

UN, General Assembly Session

{ Dr. Ranen Sen:
*149, { Dr. Baradish Roy:
‘EShri Dinen Bhattacharya:

Will the Minister of External Affairs
be pleased to state:

(a) whether certain Afro-Asian and
Latin American countries have re-
quested the UN. Authorities to post-
pone the coming session of the Gene-
ral Assembly;

(b) the reasons for the same; and

(c) the reaction of Government to
this move?

The Minister of External Affairs
(Shri Swaran Singh):
Certain Afro-Asian countries request-
ed the Secretary-General of the U.N.
to postpone the forthcoming session
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of the General Assembly to a suitable
date in November in view of the fact
that the second Conference of Heads
of State or Government of Non-
aligned countries was meeting in
Cairo in October. Subsequently, cer-
tain Afro-Asian and Latin American
countries requested the Secretary-
General to further postpone it to the
1st of December as such postpone-
ment would, in their view, serve the
best interestg of the Organisation and
ensure a more constructive contribu-
tion by Member States to the work
of the General Assembly,

(e) The Government of India was
a co-signatory to the first request for
postponement. They also supported
the second request,

Price Index

['I}r. Saradish Roy:
o1zo J Shri Dinen Bhattacharya:
150'] Dr. Ranen Sen:

| Shri P. C, Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the workers' cost of
living index has gone up appreciably
in the last three months; and

(b) if so, the steps Government pro-
pose to take to ensure that the wor-
kers get proper relief and compensa-
tion for the rise?

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): (a)
The All-India (Interim) Working
Class Consumer Price Index numbers
on base 1949—100 for the last three
months are indicated below:

July 1964—154
August 1964—156
September 1964—159

(b) The position regarding adjust-
ment of Dearness Allowance to Con-
sumer Price Index Number is as
under;
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Central Government Employees:
The Ministry of Finance is already
reviewing the Dearness Allowance as

a result of increase in the Consumer
Price Index Number,

Industrial Workers:

In the Industries and Centres where
Dearness Allowance is linked with
the Consumer Price Index Numbers,
workers automatically get increased
Dearness Allowance according to the
rise in the Consumer Price Index
Numbers. As a measure of further
relief, government are considering
bringing a legislation for setting up
fair price shops and consumers stores
in industrial establishments employ-
ing 300 and more workers.

Defence Research and Production

*151. Shri Sham La] Saraf: Will the
Minister of Defence be pleased to
state:

(a) whether inventions and other
achievements ag a result of Defence
Research and Defence Production, be-
sideg being utilised for the defence
purposes, are also made available for
civil needs in farms and factories
wherever permissible; and

(b) if so, the method and agency
employed therefor?

The Minister of Defence Production
in the Ministry of Defence (Shri A M.
Thomas): (a) Yes, Sir. Though De-
fence Research and Development and
Production effort is primarily oriented
towards meeting the requirements of
Defence Services, those inventions and
results which could, with advantage,
be applied to civilian use are being
made available for public exploita-
tion_

(b) The procedure is to take
patents for such of those inventions
in Defence Research and Develop-
ment Organisation that are not of a
classiied nature and release the
patents to National Research Develop-
ment Corporation for exploitation in
the civil sector,

Television

[ Shri P. Venkatasubbaiah:

| Shri Ravindra Varma:

| Shrimati Renuka

Barkataki:

Shri Yashpal Singh: -
Shri Sezhiyan;
Shri Dharmalingam;
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

*152.

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that some
British television companies have sub-
mitted a scheme for setting up a tele-
vision network in India; and

(b) if so, the main featureg of the
scheme and Government's reaction
thereto?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) A number of proposals
from both British and non-British
television companies have been re-
ceived.

(b) The entire question of the ex-
tension of television serviceg in India
is still under consideration. Neither
the main features of the schemeg re-
ceived nor the Government's reaction
to them can therefore be disclosed at
this stage
Central Staff Training ang Research

Institute

([ Shri D, C. Sharma:
Shri Rameshwar Tantia.
Shri Yashpal Singh:
Shri P, R. Chakraverti:
Shri P. C, Borooah:
Shri D. D. Puri:

'lﬁ-l.{ Shri ¥, S Chandhary:
Shri Mohan Swarup:
Shri Ram Sewak:

Shri P, G. Sen:

Shri Ram Harkh Yadav:
Shri Murli Manohar:

| Shri M. Rampure:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is proposed to set up
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an institute for research and training
in employment service in Delhi; and

(b) if so, the broad outlines of its
scope and purpose?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)

The Institute has already started
functioning in October, 1964.
(b) Its scope is two-fold:
(i) Conduct training and re-

fresher courses for Employ-
ment Officers in the Em-
ployment Exchange tech-
niques and procedures on
a continuing basis;

(ii) Conduct research and studies
into problems concerning the
various activities of the Em-
ployment Service, namely,
improvement of employment
procedures, Vocational Guid-
ance, Occupational Research,
Collection of Employment,
Market Information, provi-
sion of specialised services
for selected categories of ap-
plicants and wvacancies,

Service Conditiong of Staff Artistes

( Shri Hem Barua:

Shri Prakash Vir Shastri:

Shri Jagdev Singh
Siddhanti:

Shri P, C. Borooah:

Shri Vishram Prasad:

Shri Bagri:

Shri 8. M. Banerjee:

*155. { Shri Daji:

Shri Yashpal Simgh:

Shri Vishwa Nath Pandey:

Shri Ram Harkh Yadav:

Dr. Ram Manohar Lohia:

Shri Kishen Patinayak:

Shri Ram Sewak Yadav:

Shri Ram Sewak:

| Shri P. G Sen;

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have
taken any steps to give better service
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conditions to the Staff Artistes work-
ing with the ALR.; and

(b) it so, a broad outline of the
measures taken or contemplated to
be taken in this behalf?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) A statement is laid on the
Table of the Sabha. [Placed in Lib-
rary. See No, LT-3422/64].

Air Crashes

f Shri Vishram Prasad:
7\ Shri Bagri:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 170 on the 14th
September, 1964 and state:

*156.

(a) whether the report of the Com-
mittee appointed under the chairman-
ship of the Cabinet Secretary to go
into the causes of recent crashes of
Indian Air Force planes has since
been received; and

(b) if so, whether a copy thereof
wil] be laid on the Table and whether
the recommendations made therein
have been considered and examined
by Government?

The Deputy Minister in the Minis-
try of Defence (Dr, D. 5. Raju): (a)
The Committee has completed its re-
port and has just been submitted to
Government,

(b) Government will decide this
after examining the report,

New Ordnance Factories

Shri P. C. Borooah:
Shri R. G, Dubey:

| Shri Yashpal Singh:
Shri S, M. Banerjee:
Shri Daji:
Shri P. R. Chakraverti:
Shri Onkar Lal Berwa:
Shri Gulshan:

*157.
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| Shri Hem Raj:
l Shri Ram Sewak:
{_Shri P. G, Sen:

Will the Minister of Defence be
pleased to state:

(b) the nature and extent of foreign
ing the New Ordnance Factories after
the Chinese aggression in 1962;

(b) the nature and extent of foreign
assistance secured for establishing
each factory and from where it is
forthcoming; and

fc) when all the projected Ord-
nance factories will be completed?

The Minister of Defence Produg-
tion in the Ministry of Defence (Shri
A. M, Thomas): (a) to (c). After
the Emergency, Government sanction-
€d the establishment of six new Ord-
nance Factories in the country. The
progress and other details in respect
of these factories are as foullowsi—

Ordnance Factery, Varangaon:

The factory started production on
the 15th October, 1984. A bulk of
the plant and machinery for this fac-
tory has been obtained under the US.
Aid Programme,

‘Engineering Factory, Ambajhari:

Construction of civil works is in
Progress, Discussions have taken
place between the Government of
India and the U.S. Government re-
garding supply of plant and machi-
nery for this factory under the U.S.
Military Credit Sales Programme,
An engineering study will shortly be
undertaken by a firm of consultants
to be appointed by the U.S. Govern-
ment. After this study the project
will be further progressed.

Filling Factory, Chanda:

Construction of civil works is pro-
ceeding. Action for procurement of
plant and machinery required for this
factory has been initiated. The UK.
Government have agreed to provide
technical assistance as well as a part
of the cost for this factory,

Small Arms Factory, Tiruchirapalli:

Indents for procurement of plant
and machinery for the factory have
been placed. Construetion of civil
works is proceeding. No foreign
assistance is being obtained for this
factory and it is expected to go into
production during 1966-67.

High Explosives Faciory, Barla and
Propellent Factory, Panvel:

Ag explained in the statement made
in the House on the 20th November,
1964, Government have decided not to
proceed with the establishment of
these two factnries for the present.

Industrial Relations in Public
Undertakings

( Shri P. R, Chakraverti:

| Shri P, C. Borooah:
*158 J Shri Bagri:

| Shri Vishram Prasad:

| Shri Bibhuti Mishra:

| Shri K. N. Tiwary:

Will the Minister of Labour and

Employment be pleased to state:

(a) whether Government have made
a proper survey analysing the causes
of friction between the management
and labour in public sector, resulting
in huge drainage on public funds;

(b) the extent to which Govern-
ment have been able to devise a con-
certed policy with regard to indus-
trial relations in public undertakings;

and

(c) the steps taken to encourage
healthy trade union activities in pub-
lic sector and fostering proper in-
centives?

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): (a)
Government have conducted case
studies of industrial relations in some
of the important public sector under-
takings,
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(b) The present policy of Govern-
ment is that labour laws should be
fully implemented in the public sec-
tor undertakings and that in this
matter there should be no diserimi-
nation between the private and the
public sector.

(e) Apart from the facilities avail-
able under the Indian Trade Unions
Act, 1926 and the relevant State Acts,
and provisions for recognition in the
Code of Discipline, Government have
introduced the Workers' Education
Scheme which provides for training
of workers in trade wunionism and
other allied matters pertairing to in-
dustry in order to develop a spirit of
self-reliance and healthy, strong and
enlightened trade-union movement.

Commanders’ Meeting

*159. Shri P. C. Borooah: Will the
Minister of Defence be pleased to
state:

(a) whether Government made a
proposal to Pakistan Government for
a mezting at Commanders® level to end
the present tension along the cease-
fire line in Kashmir;

(b) if so, whether it was rejected
by Pakistan, and if so, the reasons
advanced therefor; and

(c) Government's reaction thereto?

The Minister of Defence (Shri ¥. B,
Chavan): (a) No, Sir. The proposal
about a meeting of Military Comman-
ders originated from the U.N. Chief
Military Observer, who addressed both
India and Pakistan a few months back.
We readily accepted the proposal. In
fact, in order to ease tension and to
prevent incidents on the cease-fire line,
we have ourselves been pressing the
Chief Military Observer to use his
good offices to arrange the suggested
meeting at an early date.

(b) We understand that the Chief
Military Observer has not received a
final reply from Pakistan as yet.

(¢) Does not arise.
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Thumba Rocket Launching Statiom

|’ Shri Hem Barua:
Shri R. §. Pandey:
Shri R, Barua:
Shri D, D. Mantri:
Shri Himatsingka:
Shri Rameshwar Tantia:

*160.

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 14 on the Tth Sep-
tember, 1964 and state:

(a) whether a decision has been
taken regarding the grant of U.N.
sponsorship to the Thumba  Rocket
Launching Station as recommended
by the Scientific and Technical Com-
mittee of the Unitad Nations Outer
Space Committee; and

(b) if so, the nature thereof?

The Prime Minister and Minister of
Atomic Energy (Shri Lzl Bahadur
Shastri): (a) and (b). The U.N. Gene-
ral Assembly will consider this recom-
mendation at its forthcoming session.

Assets of Indians in Burma

161 J Shri P. R. Chakraverti:
" 7 Shri P. C. Borooah:

Will the Minister of External Affairs
be pleased to state:

{a) the total assets estimated to
have been left by the Indian Repat-
riates in Burma so far; and what part
of it consists of immovable property;

(b) whether applications have been
invited from such repatriates to make
their claims for repatriation of these
assets; if so, the total value of the
claims; and

(c) the steps taken for repatriation
of these assets?

The Minister of External Affairs
(Shri Swaran Singh): (a) It is not
possible to give any precise estimates
of assets left behind by Indian natio-
nals in Burma. It is understood that
most departing Indian nationals have,
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before their departure, filed statements
of their assets with the Embassy.

(b) No, Sir.

(c) The question of repatriation to
India of these assets is being negotiat-
ed with the Government of Burma.
Every effort is being made to expedite
these negotiations.

Use of U.S. Weapons by Pakistan

Shri D. C, Sharma:
|‘Hui. Kapur Singh:

! Shri Mahananda:
'{ Shri Narasimha Reddy:
| Shrimati Savitri Nigam:
| Shri Vishwa Nath Paadey:
( Shri Yashpal Singh:
Will the Minister of External Affairs
be pleased to state:

(a) whether Pakistan has been using
U.S. weapons on the cease-fire line in
Kashmir for quite some time past and
there was evidence to that account;
and

(by if so, the action taken or pro-
posed to be taken in the matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Action is being taken through
diplomatic channels.

International Agreement on Outer
Space

318. Shri C. K. Bhattacharyya: Will
the Minister of Extermal Affairs be
pleased to state:

(a) whether India has called for the
drafting of an International Agree-
ment by the U.N. on liability for dam-
age caused by objects launched into
outer space; and

(b) if so, the progress made in this
matter?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) and (b). In
pursuance of General Assembly Reso-
lution 1863 (XVIII) the Legal Sub-

Committee of the U.N. Committee on
the Peaceful Uses of Quter Space is
undertaking the drafting of an agree-
ment on this question. India was
among the countries which had co-
sponsored this resolution and Inaia
voted for it. India is also a member
of the Legal Sub-Committee and has
made certain suggestions in regard to
the various proposals under considera-
tion in the Committee. The Commit-
tee has not yet concluded its delibera-
tions on this question.

Reorganlsatlon of All India Radio

319. Shn Uhya Will the Minister
of Imformation and Broadcasting be
pleased to state:

(a) whether Government have ap-
pointed some Foreign experts to advise
on the reorganisation of All India
Radio;

(b) whether the foreign experts
have since taken up the job; and

(e) if so, when they will submit
their report to Government?

The Minister of [nformation and
Broadcasting (Shrimati Indira
Gandhi): (a) to (¢). An Enquiry Com-
mittee to go into the working of the
Media Units of the Ministry of Infor-
mation and Broadcasting, including the
All India Radio, is being appointed.
The Committee will avail itself of the
services of experts, foreign or Indian,
in different fields of mass communica-
tion as consultants, as necessary. The
Committee is expected to submit an
interimm report within six months.

Casualties on Cease-fire Line in
Kashmir

220, fShri Rameshwar Tantia:

" 7\ Shri Hem Barua:

Will the Minister of Defence be
pleased to state:

(a) whether Pakistan has denied the
statement made by the Defence Minis-
ter regarding the number of casualties
along the cease-fire line in Kashmir
during September, 1964; and
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(b) if so, bow far this statement of
Pakistan is correct?

The Minister of Defence Production

in the Ministry of Defence (Shri A. M.
Thomas): (a) Government have seen
a report to this effect in Pakistan
newspapers.

{b) Pakistan has apparently given
a distorted version of her casualties.
The information given on the floor of
the House on 28th September, 1964
is correct.
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Radar Sets from U.SA,

Shri Y. S. Chaudhary:

Shri P. C. Borooah:

Maharajkumar Vijaya
Ananda:

323

"

Will the Minister of Defence be
Pleased to state:

(a) whether the permanent Radar
Sets promised by U.S.A. to replace
the temporary ones received for the
Joint Air Exercises last year have been
received; and

(b) if the reply to part (a) above
be in the negative, when they are ex-
pected?

“The Minister of Defence Production
in the Ministry of Defence (Shri A, M.
Thomas): (a) Radar equipment from
the U.S5.A. has been obtained under
U.5. Aid Programme. This equipment
is expected to be in operation in the
latter half of 1965.

(b) Does not arise,

Indian Technicians for helping Com-
munications System in Nepal

f Shri Bibhuti Mishra:
825. 3 shri K. N. Tiwary:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that Indian
technicians will help Nepal initially
to operate her tele-communications
systems and also undertake the main-
tenance of accounts on behalf of Nepal;
and

(b) if so, the broad outlines of the
agreement agreed upon in this behalf?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes. The Indian technicians
concerned will be on deputation with
the Indian Aid Mission at Kathmandu.

Under the International Telegraph
and Telephone Regulations, it is nor-
mally the responsibility of India as
the intermediate country to maintain
accounts for all traffic other than those
originating in Nepal. However, at
the request of H.M. Govt. of Nepal,
the Govt. of India has agreed to main-
tain the accounts for all traffic, termi-
nal and transit, for a period of upto

two years.

(b) Extracts of Clause 2(b) of Art.
IV, Clauses 1, 2 & 3(b) of Art. VI of
the Telecommunications Agreement
between the Govt. of India and His
Majesty’s Govt. of Nepal are laid on
the Table of the House. [Placed in
Library. See No. LT-3427/64].
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Chinese Allegations

£ Shri D. C. Sharma:
“1._Shri P. C, Borooah:

Will the Minister of External
Affairs be pleased to state:

{a) whether the Chinese Govern-
ment in a note thanded to India’s
Charge d' Affaires in Peking on the
28th September, 1964 has alleged that
Indian troops intruded into ‘Tibet
across the Sikkim border on the 12th
and l14th August, 1964 and also builg
eighteen aggressive military structures
§n Tibefan territory across southeast
of Nathu La; and

(b} if so, the facts of the case and
the nature of reply senti?

The Minister of Exiernal Affairs
{Shri Swaran Singh): (a) Yes, Sir.

(b) The Chinese Government's note
of 28th September, 1984 alluging intru-
sions by Indian troops into Tibet from
across the Sikkim border was com-
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pletely baseless and has been replied
to by the Government of India in a
note dated 6th November, 1964 A
copy each of the note is placed on
the Table of the House, [Pleced in
Libramy. See No. LT-3423/64]. Both
the Chinese Government note dated
28th September, 1964 and the Govern-
ment of India reply note dated 6th
November 1964 have sppeared in the
Indian press on 8th November, 1964.

Unauthorised use of Navy Plane

{ Shri D. C. Sharma:
328.-{ &hri Ramehwa, Tantia:
| 8hri Brij Raj Singh-—Kotal

Will the Minister of Ucfence be
pleased to refer {o the reply given 10
Unstarred Question No. 1380 on the
28th September, 1964 and state:

(a) whether the proceedings of
the Board of Inquiry into the inci-
dent in which an unaufhorized person
had tzken off in an Indian Naval air-
craft from Madras resulting in the
loss of the plane have been examined
by Government; and

{b) if so, the action taken or propos-
ed to be taken in the matter?

The Minister of Defence Production
in the Ministry of Defence {Shri A, M,
Thomas): (a) Yes Sir.

{b) The unauthorised sailor has been
tried by Court Martial and sentenced
to two years rigorous imprisonment as
2 second class prisoner, to be dismissed
from Nawval service and to suffer the
consequentizl penalties.

Suitable measures have been imple-
mented to prevent the possible recur-
rence of such an incident,

Guidamce to Unemployed

[ Shri Yashpal Singh:
" Shri D, C. Sharma;

Will the Minister of Labour and
Employment be pleased to state:

{a) whether the measures to render
better guidance to the unemployed

329
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adopted recently by the Employment
Exchanges in the country have been
working satisfactorily; and

(b) if so, the extent of their suc-
cess?

The Minister of Labour and Employ-
ment (Shri D. Sanjlvayya): (a) Mea-
sures to render better guidance ser-
vice to the unemployed as well ag to
the new entrants to labour market
are yet under examination.

(b) The question does not arise.

Mr. Phizo

[ Shri S, M. Banerjee:
330. q_snri Daji:
Will the Minister of Extersal
Affairs be pleased to state:

(a) whether it is a fact that Mr.
Phizo, Naga rebel leader is guiding
the Naga hostiles from East Pakistan;
and 1

(b) if so, whether the matter had
‘been taken up with Pakistan Govern-

The Minister of External Affairs
(Shri Swaran Singh): (a2) We have
seen newspaper reports to this effect;
but we have no information which
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Vouchers for Employment in
Foreign Countries

J Shrimati Savitri Nigam:
334 1 shri M. L, Dwivedi:

Will the Minister of External Affairs
be pleased to state the number of
Indians who were given employment
vouchers by the Canadian, Australian
and UK. Governments in 1963-647

The Minister of External Affairs
(Shri Swaran Singh): The British
Government issued 8,912 employment
vouchers to Indian nationals during
the period 30-3-1963 to 27-3-1964. It
is not the practice of the Canadian and
Australian Governments to issue em-
ployment vouchers and, therefore,
none were issued to the Indian
nationals.
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Labour Organisations

336, J Shri P. R. Chakravertl:
* _ Shri P. C. Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Employees’ Asso-
ciation has urged on Government to
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check the monopolistic practices of
labour organisations;

(b) how far Government has found
it expedient to equate the activities of
organised labour with the activities of
monopoly capital, enquired into by
the Monopolies Enquiry Commissior;
and

(c) whether Government indicated
thecir own stand with respect to the
is=ues raised by the Employees’ Asso-
ciation in their statement of the 6th
October, 1964, issued in Calcutta?

The Minister of Labour apg Em-
ployment (Shri D. Sanjivayya): (a)
No.

(b) Has not been
Gvernment.

considered by

(¢) Government are not
any such statement.

aware Cf

National Defence Fund

( Shri Vishwa Nath Pandey:
| Shri P. C. Borooah:
237 j Shri D, C. Sharma:
’ ﬁ Shri Hukam Chand
Kachhavaiya:
| Shri Hem Raj:

Will the Prime Minister be pleas-
ed to state:

{a) the total cash contributions
brought into the Central Account of
the National Defence Furnd so far;

(b) how much of these has been re-
ceived from the UK, the US.A.,
V.S5.R. and other countries;

fe) how much of the contributions
is in the form of gold and gold-orna-
ments; and

{d) how far the National Defen:e
Fund collections have so far been
spent and what is the latest balance?

The Prime Minister and Minister of
Atomic Energy (Shri La] Bahadur
Shastri): (a) The total cash contri-
butions received in the Central
Account of the National Defence
Fund upto the 31st October, 1964 have
amounted to Rs. 59.10 crores.

(b) Out of the total collections, a
sum of Rs. 90,91,346 has been received

frem foreign countries, as indicated
helow:—
Rs.

UK. 28,19,564
USA. . 5,97,486
U.S.S.R. 19,648
Other countries 56,54,648

ToTAL : . 90,91,346

(¢) During the same period, contri-
butionsg received in the form of gold
and gold grnaments and other precious
metals are detailed below:—

Gold|gold ornaments—-24,00,007
grammes.

Silver/silver ornaments—13,83,204
grammes.

Jewels/precious stones—2,537
carats.

(d) A total expenditure of abnut

Rs. 33.20 crores has so far been auth.-
rised but the actual expenditure has
been about Rs. 24 ciores. The lacest
bulance in the Centra; Account of thz
Fund as on the 31st October, 1964 was
abcut Rs. 35.10 crores.

Full Length Film on Late Prime
Minister Nebkru

Shri H. V. Koujalgi:
318. Shri Hem Barua:
Skri D. D. Mantri:

Will the Minister of Information
ang Broadcasting be pleased to state:

(a) whether his Ministry have de-
cided to produce a full length film on
the life of the late Prime Minister
Shri Nehru;

(b) whether the work of produciion
wculd be undertaken by Governmeat
or would be entrusted to some private
producers;

(¢) when the picture is likely to be
completed and its approximate costs;
and
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(d) whether it would be released for
free show to the pub.ic in the country?

The Deputy Minister in the Minis-
try of Information and Broadeasting

(Shri C, R. Pattabhi Raman): (a) Yes,
Six.

(b) No final decision has yet been
taken. The matter is being explored.

{c) and (d). It is too early to say
anything in the matter.

Atomiec Research

339. Shri Heda: Will the Prime
Ninister be pleased to state the mea-
sures taken to publicise our research
and peaceful uses of atomic energy?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): The Department of Atomic
Energy publishes every year an
annual report on its activities as weil
as a monthly journal titled Nuclear
India. The Department's activities
are also depicted in exhibitions, in
which it participates both in India
and abroad. Publicity is furthermore
gwven in newspapers, over the radio,
etc., whenever an important event
with which the Department is -on-
cerned occurs. Distinguished foreign
visitors, who have occasion to come
to Bombay, are usually shown round
the Atomic Energy Establishment
“Trombay, so that they can obtain for
themselves an idea of India's progress
in the atomic energy field.

Indians in Fiji

340. Shri D. D. Puri: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether there is any move on
the part of the sugarcane growers of
Indian origin in Fiji to leave that
country;

(b) if so, what are the compelling
circumstances for such a move;

(¢) whether Government have taken
up the matter with the Fiji authorities;
and
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(d) if so, with what results?

The Minister of External Affairs
(Shri Swarap Singh): (a) The Gov-

ernment are not aware of any such
move.

(k) to (d). Do not arise.
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India-Built Aircraft

344. Shri Brij Raj Singh—Iliotzh:
Will the Minister of Defence be pleas-
ed tp state:

(a) whether an Indian built jet
trainer made its first flight recently;
and

(b) if so, the main features of this
aireraft?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): (a) Yes, Sir,

(b) It is a single engined, fully
aerobatic, Trainer aircraft, named
HJT-16 (Hindustan Jet Trainer-i6),
designed for basic training of pilots
in jet aircraft flying.

Floog Affected P. and T. Employees

345. Shrimati Rdmdulari Sinha: Will
the Minister of Communications be
pleased to state:

(a) the number of Post and Tele-

graphs employees affected by the re-
cent floods in Bihar; and

(b) the nature of relief that has
been given or is proposed to be given
to such employees?
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The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) About 1,500 officials have
applied for flood advance. Exact
number of affected employees how-
ever is not available,

(b) Flood advance equal to one
month's pay recoverable in 4 monthly
instalments has been granted to 540
employees. Remaining cases are under
examination and on verification of
their correctness, flood advance will
be sanctioned.

Ex-gratia financial assistance from
the P. & T. Welfare Fund upto Rs, 50/~
in each case will also be given in case
it is found justified. 217 applications
have been received in this regard and
they are under examination.

Departmenta] Promotions‘

346. Shri Narasimha Reddy: Will
the Minister of Communications be
pleased to state:

(a) whether in the matter of selec-
tion of departmental Officers for pro-
motion to higher posts, the Depart-
mental Promotion Committee consist-
ing of the representative of the
U.PSC. is always consulted;

(b) if so, whether any appeal lies
against the decision of the said Com-
mittee when a senior officer is super-
seded by his junior and the name of
the authority to which such an zppeal
lies; and

(c) whether pending consideration
and final decision on such an appeal
the promotion of a junior officer so
selected is held over?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) In accordance with the
standing instructions of the Ministry
of Home Affairs, Departmental Pro-
motion Committees have been set up
in each Department to deal with pro-
motions to selection posts, In respect of
servics in the P. &, T. Department the
UPSLC. is associated with D.P.Cs for
promotions to and within Class I Ser-
vices.
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(b) Departmental Promotion Com-
mitteeg are only advisory bodies and
it is upto the appointing authcrity to
accept, reject or to partially accept
the recommendations. The guestion of
an appeal lying against the recom-
mendations of a D.P.C. does not,
therefore, arise.

(¢) In view of what has been stated
in (b) above, this question does not
arise.

Radio Station at Amaravati

7. Dr. M. S. Aney: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether she is aware of a de-
mand from the people of the Western
Distts,, of the Vidarbha Division of
the Maharashtra State for the open=-
ing of a Radio Station, at Amaravati;
and

(b) if se, whether Government
propose to take any steps to bring
Amravati on the radio map of India
by opening the station there?

The Minister of Information and
(Shrimati Indira
Gandhi): (a) There has been no spe-
cific demand for the opening of a
Radio Station at Amaravati. There
has, however, been a demand for the
setting up of an auxiliary transmitting
centre in a Western District of Vidar-
bha for extending the coverage of
Nagpur Station of All India Radio.

(b) This will be kept in view while
finalising the 4th or subsequent Five
Year Plans for the development of
broadeasting in India.

Mass Communication Centre

J Shri P. Eunhan:
348. 3 shri Nambiar:

Will the Minister of Informatiom
and Broadcasting be pleased to refer
to the reply given to Unstarred Ques-
tion No_ 56 on the Tth September, 1964
ang state:

(a) whether any decision has slnce
been taken regarding the proposal
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made by the Ford Foundation Team
of experts for setting up a centre for
advanced study of mass communica-
tion; and

(b) if so, the nature of the decision
taken? ,

The Minister of Informatiom and
Broadcasting (Shrimati Indira
Gandhi): (a) and (b). The proposal

is still under consideration.

Recognition of German Democratic
Republic

349 S Shri Nambiar:
"7 Dr. Saradish Roy:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government of India
are considering the proposal to recog-
nize the German Democratic Republic;
and

(b) if not, the reasons therefor?

The Minister of External Affairs
{(Shri Swaram Singh): (a) No, Sir.

(b) The policy of the Government of
India has already been expressed by
the late Jawaharlal Nehru, while in-
tervening in Foreign Affairs Debate in
Lok Sabha on 17-8-1961 and there has
been no change in the circumstances
which woulg warrant the Government
of India to revise their decision.

Development of Atomic Energy

Shri Ram Sewak Yadav:
Shri R. 5. Pandey:

* 7 Shri R, Barua:
Shri D, D. Mantri:

Will the Prime Minister be pleased
to state:

(a) whether the Deputy Director of
the Atomic Energy Establishment,
Trombay held negotiations with the
Secretary-General of the UAR Ato-
mic Energy Establishment in October,
1864 at Cairo for cooperation between

the two countries in the field of atomic
industrialisation;

(b) whether they also discussed the
possibility of the exchange and train-
ing of specialists and scientists bet-
ween the two countries;

(c) whether any agreement has
been reacheq in this regard; and

(d) if so, the main features thereof?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahaduor
Shastri): (a) The Atomic Energy Es-
tablished, Trombay has no Deputy
Director.

(b) Does not arise,

(c) An agreement for cooperation
between India and UAR was reached
through an exchange of letterg in 1962.
Copies of these letters wil] be found in
Parliament library.

(d) Among other things, the agree-
ment provides for an exchange and
training of scientists. We have al-
ready trained a few UAR scientists
and engineers in our Atomic Energy
Establishment, Trombay and are will-
ing to train more.

Railway Accident in Ceylon

351. Shri Sezhiyan: Will the Minis-
ter of External Affairs be pleased to
state:

(a) the number of Indians who were
injureq and killeq in the railway acci-
dent at Mirigama in Ceylon on the
17th October, 1964; and

(b) the steps taken by the Indian
High Commissioner in Ceylon to look
after the needs and the interests of ~
the affected persons and their fami-
lies?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
One Indian national was injured. He
has completely recovered and has al-
ready been discharged from the hos-
pital.
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Foreign Post Office, Bombay

[ Shrimati Savitri Nigam:
353. ) Shri P, R. Chakravertl:
Shri P. C. Borooah:

Will the Minister of Communica-
tions be pleased to state:

(a) whether the Foreign Post Office
in the Bombay Commercial Centre
was completely destroyed by fire on
the 26th October, 1964;

(b) if so, the extent of loss; and

(c) the cause of the fire?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
wati): (a) No Sir. Only the Foreign
letter department, the Foreign Regis-
tration department and the Customs

Examination Department (Letters Sec- -

tion) which were lecated in the pre-
miges of Swedeshi Mills Estate cem-
pound, were completely destroyed by
the fire.
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(b) The exact extent of loss is not
possible to be assessed at this stage as
salvage operations are still going on.

(¢) The actual cause of the fire is
not known and the matter is under
police investigation.

Kerala P. & T. Circle

359, J Shri Pottekkatt:
" Shri A. V. Raghavan:

Will the Minister of Communica-
tiong be pleased to state:

(a) whether any decision has been
taken in the matter of upgrading the
Kerala Posts and Telegraphs Circle;
and

(b) if so, when the new circle will
come into being?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) The matter is under active
consideration

(b) No precise date can be given
but it is expected to be finalised in
the near future.

Hindustan Teleprinters Limited

J Shri Gokulanand Mohanty:
1 Shri Rama Chandra Mallick:

Will the Minister of Conununica-
tiens be pleased to state:

355,

(a) whether a scheme for large-
scale expansion has been planned in
collaboration with a Foreign Firm, to
meet the growing demand of Hindu-
stan Teleprinters Limited, Madras in
the country; and

(b) if so, the broad features thereof?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) Yes, Sir.

(b) The broad features are:

(i) To increase the production of
the Hindustan Teleprinters Limited
from 1326 to 5400 teleprinters machi-
nes per year on single shift and 8500
machines on double shift basis, and
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(ii) To purchase components, machi-
nery etc. on deferred payment basis
under the Italian Credit of Rs. 171.64
lakhg in connection with the =above
expansion programme.

Indian Ambmssador in U.S.S.R.

356. Shri J. B. S. Bist: Will the
Minister of Extermal Affairs be
pleased to state:

(a) whether India’s Ambassador in
the US.SR. wag away from the
Soviet Union at the time of resigna-
tion of Mr. Khruschev from the Prime
Ministership and far reaching changes
that took place in that country;

(b) the reason of his absence and
how soon, after hearing of the chang-
es, he returned to his assignment; and

(c) whether this incident shows any

lack of awareness of events on the

part of our envoys?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
The Ambassador was on leave at the

time of Mr. Khrushchev's resigna-
tion,
(b) The Ambassador was earlier

granted 43 days earneq leave com-
mencing from 2nd October, 1964 by
the Government of India, The Amba-
ssador returned to Moscow on morn-
ing of 1Tth October, 1964.

(¢) The resigmation of Mr. Khrush-
<hev took almost all Governments by
surprise. There were several other
Foreign Envoygs absent from Moscow
at that ttme, Therefore, there is no
reason to believe that the Indian
Ambassador’s absence from Moscow
showed any lack of awareness of
events.

Wage Board for Cement Industry

Shri Ravindra Varma:
357 Shri P. Venkatasubbiah:
Shrimati Renoka Barkataki:

Will the Minister of Labour and
‘Employment be pleased to state:

(a) whether it is a fact that the
Wage Board for the cement industry

has recommended that some interim
relief should be given to cement
workers; and

(b) if so, the recommendations of
the Board and Government’s reaction
thereto?

Thie Minister of Labour and Employ-
ment (Shri D, Sanfivayya): (a) No

(b) Does not arise.

Electrifieation in NEFA

358. Shrimati Renuka Barkataki:
Will the Minister of External Affalrs
be pleased to state:

(a) whether Government have re-
cently approved a scheme to electri-
fy some areas in the NEFA; and

(b) if so, which are these wareas
and the estimated eost involved?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes.

(b), A scheme to electrify 25 places
of the North East Frontier Ageney,
at a total estimated cost of Rs, 36.13
lakhs, hag been approved as follows:

Serial Eslilin_atcd
No. Name of place ocii:’gs
Rs.
1. Chayengtajo . 1'76
2. Khenewa . 176
3. Niausa . o067
4. Sepla 1 69
5. Mechuka 102
6. Khelong I'11
7. Jairampur 3°65
8. Vijayanagar 0°97
9. Bameng 104
10. Kalaktang g 148
11, Mebo . 17
12. Tuting . 117
13. Basar . 135
14, Namsai, 131
15. Damro . 149
16. Tawang -84
17. Chowkham . . i 1-20
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S. Estimated
HNo. Name of place cost in
Lakhs
Rs.
18. MNyapin . . . . 1'55
19. Walong . . " 1°50
20, Taksing B . . 1°53
21. Hayuliang 160
22. Anini . 095
23. Koloriang 180
24. Pasighat f . . 111
25. Dambuk =, . g 1°41
TotAL 36°13

Presideat of Mali

359. Shri H. N. Mukerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether the President of Mali
passed through Bombay on or about
the 17th October, 1964 en route to
Vietnam;

(b) whether it is a fact that noboedy
was present on behalf of Government
to receive him at the airport;

(c) whether responsibility for the
default has been ascertained; and

(d) the steps, if any, taken in the
matter?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes Sir.

(b) No Sir. Arrangements were
made for board, lodging and transport
for the President and his Party, who
were received by a Minister of the
Government of Maharashtra.

(a) and (d). Does not arise,
Fafan Tt

360. =1 fazawra qrogm :
AT el qg T FT F97 HOT 6 :
(%) e (S weo) erwx

& modT A% a7 HIT W F° ¥ 1
TICH FTA KT AT
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Deposit in Post Offices

361. Shri Vishwa Nath Pandey:
Will the Minister of Communications
be pleased to state the total amount
of deposits in wvarioug Post Offices in
Uttar Pradesh under the scheme of
small savings drive till the 3lst
October, 19647

The Deputy Minister in the Depart-
ment of Communicationg (Shri Bhaga-
vati): The amount of grosg deposits
under various Small Savings Schemes
pviz. Post Office Savings Bank (includ-
ing C.T.D.), National Defence Certi-
ficates, Defence Deposit Certificates
and Premium Prize Bonds in Post
Offices in Uttar Pradesh Circle from
1-4-1964 to 30-9-1964 is Rs. 30,83,62,710
and the net deposits during the said
period, ie. after deducting withdra-
wals from Post Office Savings Bank
and amount of discharge of Savings
Certificates, is Rs, 5,88,48,699.

Information for the month of Octo-
ber, 1964 has not yet been Teceived.
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Tour Abroad of Minister of Infor-
mation and Broadcasting

g2, J Shri P. R. Chakraverti:
" 3 Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

— e

(a) whether the Minister of Infor=-

mation and Broadcasting was recently

sent to various countries including
the U.S.S.R.; angd

(b) if so, the specific purpose of her
tour abroad and the outcome thereof?

The Prime Minister anq Minister of
Atomic Energy (Shri Lal Bahadur
Bhastri): (a) and (b). The Minister
of Information and Broadcasting re-
cently went to Paris as a member of
the Indian Delegation to the General
Conference of the UNESCO. She
took this opportunity to visit certain
other countries including the UG.S.R.
to discusg matters of common interest.
She has reported the talkg she had in
those countries to the Prime Minister
on her return.

Allegations of Malpractices in
Collieries

( SHri Mohammad Elias:
363.{ Shri Daji:
{ Shri Indrajit Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether on the 25th September,
1084 Government received a letter
from the General Secretary of Indian
Mine Workers' Federation regarding
serious allegations of malpractices in
various collieries namely, Bankola,
New Jemahari Khas, Babisole and
other collieries in the Asansol-Rani-
ganj Coal belt; and

(b) if so, the action taken thereon?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
VYes, but it relates to Bankola, Babi-
sole and New Jemahari Khas Collier-
ies only.

(b), Necessary action has either
been taken or is being intiated for
rectification of the irregularities
under the various Labour Lawg and
for the redressal of the grievances
of the workmen,

Coal Mines Welfare Fund

Shri Indrajit Gupta:
364. Shiri Daji:
| Shri Mohammaqd Elias:

Will the Minister of Labour and
Employment be please to state:

(a) whether he hag received serious
allegations of discrimination from the
Colliery Mazdoor Sabha in the allot-
ment of Coal Mines Welfare Fund
quarters by the management of
Bankola Colliery; and

(b) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Labour and Em-
ployment (Shri D. Samnjivayya): (a)
and (b). The Coal Mines Labour
Welfare Comymissioner has received a
complaint which is under investiga-
tion.

Emergency Certificates for Indians im
Burma

365. Shri Kajrolkar: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it ig a fact that the
Indian Embassy in Burma announced
on the 28th Oectober, 1%4 that it
wag suspending with immediate effect
till the end of January, 1965 accept-
ance of applications for emergency
certificates from Indian Nationals in-
tending to migrate to India;

(b) if so, the reasons therefor; and

(c) the number of emergency certi-
ficates issued so far to intending
'migrants from July, 1964 by the
Embassy?

The Minister of External Affairs
(Shri Swaran Singh): (a) The Em-
bassy of India, Rangoon, has sus-
pended, till the end of January, 1965,
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the issue of emergency certificates to
persong of Indran origin in  Burma
who intend to travel to India as deck
Passengers by sea.

(b) Since an emergency certificate
is valid for a period of six months
only, it was considereqd that such certi-
ficates should be issued only when
the applicants were assured of deck
crass sea passages to India during
the next few months, At present,
there 15 a large number of intending
travellers on the waiting list of the
Embassy and fresh applicants for
emergency certificateg would have to
wait for a few months to secure deck
c'n3s sea passages to India.

ic) 59,691 emergency certificates
hagd been issued by the Embassy from
1st July. 1964 to 15th November, 1964.

Employment Position in Plantations

[ Shri P. Venkatasubbaiah:

| Shrimati Renuka Barkataki:
366.{ Shri Vishwa Nath Pandey:

<[ Shri Ram Harkh Yadav:

LShri Murali Manohar:

Will the Minister of Labour amd
Employment be pleased to state:

(a) whether the Plantation Indus-
trial Committee has recommended that
a fact finding committee may be ap-
pointed to enquire into the employ-
r:ent position in the plantations; and

(by if so,
thereto?

Government's reaction

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a),
Yes. The 11th Session of Industrial
Committee on Plantations held in New
Delhi on 30th-31st October 1964 re-
ccmmended that a senior officer of the
Ministry of Labour and Employment
should constitute a one-man  fact-
finding committee to go into all as-
pects of the question of employment
in plantations and make a report to
the Government within a period of
six months,

(b) A genior officer of the Ministry
has been selected for the purpose.

NOVEMBER 23, 1964
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Prime Minister's Correspondence with
Secretary, Netaji Hall Society

I' Shri H. N. Mukerjee:
367. { Shri Tridib Eumar
| Chaudhuri:

Will the Prime Minister be pleasefl
to state:

(a) whether he has been in corres-
pendence with the Secretary, Netaji
Hall Society, Calcutta, regarding the
necessity of a final determination in
respect of the question of Netaji
Subhas Chandra Bose's death; and

(b) his decision in the matter?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bhadur
Shastri): (a) The Prime Minister had
some correspondence with Shri Amiya
Nath Bose, who is General Secretary
of the Netaji Hall Society, Calcutta,
regarding his suggestion to conduct
a judicial inquiry into the death of
Netaji Subhas Chandra Bose.

(b) 1t is felt that any further probe
would produce no fruitful result as
all the relevant evidence was duly
'made available to the Committee ap-
pointed earlier by the Government of
India.

Demarcation of Indo-Pak Border

{ Shri P, C. Borooah:
| Shri Ram Harkh Yadav:
368, Shri Vishwa Natp Pandey:
. Shri Rameshwar Tantia:
Shri Himatsingka:
|_ Shrimati Renuka Barkataki:

Will the Minister of External Affairs
be pleased to state:

(a) whether an agreement has re-
cently been reached between India
and Pakistan on the demarcation of
the Chittagong hill tracts and Mizo
Hill sector of Assam-East Pakistan
border and if so, the terms of the
agreement; and

(b) the manner in which the dispute
between the two countries on the
construction of the Karnafuli dam has
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been settled in termg of this agree-
ment?

The Minister of External Affairs
{Shri Swaran Singh): (a) The Repre-
sentatives of the Survey of India and
the Central Survey of Pakistan met
on the 3rd and 4th November, 1964,
and agreed to accept relevant gazette
notifications issued by the Govern-
ment of Assam, before Partition, and
Pre-Partition maps, as the basis for
demarcation of the Chittagong Hill
tracts and Mizo Hill Sector of the
Asgsam Bast Pakistan border,

(b) When the demarcation gn this
Sector has been completed, the exact
area of submergence of Indian terri-
tory by the Pakistani project across
the border, will be known. Conse-
quent on this, the question of com-
pensation will be pressed with the
Pakistan Government. Govermment
of India have reserved their position
in regard to claiming compensation
and taking other suitable action, in
earlier communications addressed to
the Government of Pakistan,

Pak Protest Against Change in Status
of Kashmir

Shri P, C. Borooah:
369 j(S.I:u-i P. R. Chakraverti:
") Shri D. C. Sharma:
| Shri Jena:

Will the Minister of
Affairs be pleased to state:

(a) whether Government have of
late received any protest note from
Pakistan warning Infdia against any
change in the status of Kashmir; and

External

(b) if so, Government's reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

Government have received two pro-
test notes from the Government of
Pakistan, one against the nen-official
Bil] tabled in the Lok Sabha re-
garding Article 370 of the Indian
Constitution and the other against
the extension of certain Central Acts
to the Jammu ang Kashmir State.

(b) This matter has been fully
dealt with by India's representatives
in the Security Council. The question
raised by Pakistan is purely a domes-
tic matter with which only India is
concerned and in respect of which
Pakistan has no right to intervene or
interfere and which has been speci-
fically excluded wunder the charter
from the jurisdiction of the United
Nations.

A reply on these lines wil] be sent
shortly to the Government of Pakis-
tan. '

Scheduled Castes and Scheduled
Tribes in P&T

370. Shri Balkrishna Wasnik: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that g re-
gister for the representation of Sche-
duled Casteg and Scheduled Tribeg in
the services is not maintained in the
P&T offices particularly at Nagpur;

(b) if so, the reasons therefor; and

(¢) how the representation of these
communities is ensured without such
a register?

De-
(Shri

The Deputy Minister in the
partment of Communications
Bhagavati): (a) No Sir.

(b) ang (c). Do not arise.

Wage Board for Manganese Workers

371. Shri Balkrishna Wasnik: Will
the Minister of Labour and Employ-
ment be pleased to state.

(a) whether a demand has been
made for the appointment of a Wage
Board for the workers engaged in the
manganese mines; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.
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(b) It is not proposed at present to

Set up a Wage Board for these

workers.

Industria] Tribunal for Manganese
Mines

372. Shri Balkrishna Wasnik: Wiil
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether there has beepn a de-
mand for a seat of the Industrial
Tribunal either in Jabalpur or Nag-
pur for industria]l disputes of workers
in the Manganese mines; and

(b) if so, Government's
thereto?

reaction

The Minister of Labour ang Em-
loyment (Shri D, Sanjivayya): (a)
There was a suggestion sometime ago
that an Industrial Tribuna] should be
set up at Nagpur or alternatively ar-
rangements should be made for the
existing Tribunalg to hear cases at
Nagpur.

(b) As the number of disputes was
small it was not considered necessary
to have a Tribunal located at Nagpur.
However, the Central Industrial Tri-
bunal at Bombay had been having
sittings at NMagpur from time to time
and this practice was being continued.
No other action wag considered neces-
sary.

12.00 hrs.
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A2l e gwa | s T dmET &)
oo & o1 a8 WL 99 AT TS & |
# 3% sz giea & fod darcg 1 g A
TaaT 2 7 8w fom o & 9% wiferamie
F AR g9 § | w9 A q@ A
El & | aTwr T T BT Fard ar
T A & #v gag # fafeer wre
qiferariedt weed & Fg1 @ A T@r
qifegrie ¥ ;T JgIET SEar §
f ogwr @it arew & W 7@ FAw
Forat a1 fF wq wifer v Afew
it & d S el &7 ag awe
g g fF ag A ez a@ AT &0
e 5@ § waew & fad fafaee & o
AT § A1 a6 i =, qE A
M 9 g fav & 9 § W 9w
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Notice

T & qF ag AE A0 | Pt =y
&1 &% W T sy w7 §| Afww
ag qfeww g vt & froev dw
SV gt & HeaT Sarq 7T AT | FA

FHI MM FT TG SATCT a9 W 2T
qE |

eI HERT : g TF FF AT JHIT
fordardr & 9% wvwrEmT &1 F s
fRfrrammwfr R s fs
foreef STt €t a3 7 StaTa WA
afeT & o% g g T ™
AT § i e a8 wmE i arer Wy
& 3, ot fafaeex o aft w2 3
fr 8 Teni @ fat 9 & s
T 7 % W, wWhits o faatey §
T aEw et §d & fe o
& e 9T @1 § | Fafereex agw wmre
R i g A wivlt ot S g
T @ Tl & 9¥ woit 7 2 qar

Shri Ranga (Chittoor): Sir, I am
very glad that you have been good
enough to make these remarks and
give this advice to the Government.
I also sincerely hope, now that the
hon. Prime Minister happens to be
here in his seat, that he would take
due note of legitimate sense of dis-
satisfaction that prevails in the
benches here at the, if I may use the
word, cavalier manner in which these
calling attention notices are being
treated and I sincerely nope that the
intention of the framers of these Rules
would be kept in viey and wil] not be
frustrated by the kind of procedure
that they have been following in
the warigus Ministries in order to
justify the delay that ig being caused.

wore WE1EW : AT o FeAd ;1
T TR & |

ol A TT FoEw  (3T9) AT
Aifeqr 18 arira & faar @ 41 1 gH
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ot & f a7 arise #< faur o, g
W EAR

=t wifwre A doE: 7 faea
ZrEw Aar fear mar  zEw faear &
# syra, ofE agt ax &t fawaw feemn
T a7 fF ag w9 & T |

fs ag 7@ Tt A1 6 A9 @R,
ag @& a1 5 faarod &, wm
FEA F1 AW T |

oY TETroAR A fEE
AT F |

W WgEd © ASal ¥ g &
T Far g & A w1 A

it T ¢ & IS e ¥ oAy
g 5 o v Az g 7 | & forr
W AT E AT St 1 i T § A
FTL TE BT 1 59 are A S e
fopaT ag WE witeT fem A | it FEd
fF 41 & aT F W 9T W T
5% | 43 vs v frar an i @ W
faw gy e @  afk gran
et 1 we foma fran f o o s
®1 S TH TE A w0 # qer
fF IEET FTOU T, TW T AL 99
ferar F< owmat i 9 7g &7 faar arde
&1 9 97 9% gy #§ 9@ 4g fraew
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@ ¥ sew fasr g fs @ ag
AT R F IR
TE h T AN R W OWR
et g & & Fare & w6 e |

W wgRw e S, I
7T AT ¥ AT F FE g 5 oo A
FY T & 7 fF T @ W ar A
ar of €t afza i § W w7
F

st THTETTT T IHET AT AEY
A AT quT a7 |

WeTe MRS : W9 FI gaAT 6i
qat &t At i & gare #< frmr | A
w19 w2 fF gard sge & o, s
TR 48 qqeng fE g 9z @ @
qT AT | &t F= T |

it TRTECR  qE ag A g fE
== &t U &, few arie wr o feaa
g g § g8 g4t 48§, ¥ g
fAfrg g fFemamm

WO "ERY ¢ W AT AEE
T € § I a1 R EEST A@, A
W T UF UF §a79 §1 949 94 q1%
@ AT g, A qIEETE OH AWEd
T g g F A R a%-
#r & sfoen & @ | e T 1 30
FEAT ¢ A AL 9 AL FUL F WL g
FraT & 1

st TATETER - § wed FE
s At fowra w3 9@ § fF
qIT A AL AW AR AF TR 3@
AT

WETH WEIRW ¢ WY FHL A GOA &
ot oy # fefre 78 fraar & faw
T ®1 e afera w1 i |
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ot TRTACAT : WA WY AT
ar ag W fear o |Far &

weqE WENEa ;WY FY A g, f
at mTgwr FAT T A |

Shri 5. M. Banerjee (Kanpur): 1
do not challenge your ruling on this
Calling Attention Notice. But 1 was
surprised at this; there were two Cal-
ling Attention Notices and § . .

Mr. Speaker: I would not discuss
any Calling Attention Notice.

Shri S, M. Banerjee: I am speaking
on the Calling Attention Notice which
is put on the Order Paper, It reads
thus:

“....to call the attention of the
Minister of Home Affairs to
the recent statements of the lead-
ers of Plebiscite Front in Jammu
and Kashmir giving out threats of
agitation against the Goverrment
of India.”

Now, you remember that we read the
statement of the Prime Minister of
Jammu and Kashmir, Mr. Sadigq,
about how the Pakistanis have cros-
sed over and are indulging in sabotage
and fomenting trouble. I gave a Cal-
ling Attention Notice about the same
subject  practically. That calling
Attention Notice has been disallowed
whereas this has been allowed.

Mr. Speaker: It was different. He
should have this much patience at
least to wait. I would call when I
take up the Calling Attention Notice,
I would call that also and I will
decide, .

Shri S. M. Banerjee: Both should
have been clubbed together. That is
my submission.

st s wer  (faeAte) o

wemy wElRw, afz §w 9= &1 e
aferer o 71 faviw swra T & @ &
o fadea weAr et g fF oF gew-
Wz Arwe AT ST AT F T
¥ graen ¥ 8 1T =7 ot A faar 3
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5 TAYHRTH ATCAT A FEEEANT HT
TF A 7@ $C ANNETE FT TF H&aa
THIE F2T & ) A1 WL &7 g
% g 3R T g o @ @
qifearie sEfgey & T 8 1 W 9T
fafasrsr s #r feafa o sofeam @
T & 1 way feafy § =7 9@ F 3
Ay G497 FT 9| CEY ET e 98
g F AR AW T = & 0 A
fRrmifFrTR e A maw ¥
M EEy A F2 ot gEw faeg
&o ATEe WTo FT JqGW fwar o
AT E. ...

wEAW WEkEY ¢ WIEL AET | AN
o9y F31 F W a@ @ wEeEe
HIE W FT9 FEI9 JEE 9T T84
T FE AU | TR ARG S OF
TET W) AFEE QoA @ g
TC T THET OF WA A @ § |
Y STAAHT ATEY A TF q7 Fal at
g Tl GESHE Hive &7 faug §F a9
aFdr g

Shri S. M. Banerjee: It has serious
implications. He should be arrested
immediately.

Mr. Speaker: Order, order. Whether
he should be arrested or not is not
my concern.

Shri S, M. Banerjee: He may be
remanded, (Interruption).

Shri Ranga: These are the cham-
pions of the freedom of speech!

Shri S. ML Banerjee: He has ridi-
culed the entire Lok Sabha, and has
supported the contention of Michael
Scott who has asked for a probe:
into the matter.

e WEE W T qE FAT
i ge ¥ fau § gff wdz T
a7 3ff 87 FT w97 913 WL EL A
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Public Importance
[sreae w@haa)
HITHT A9AT a1 g o | o Wy o
1 TEATAT A7 o WA FT wEWA AMfeRw
9% 9T 9% USWHE HIOE o HIT | /<
et i & off w18 sTzae oA, |
"Whoever he might be, if he makes a
statement, can that be a subject of
‘an Adjournment Motion to the effect

‘that the Government has failed in
this? Could the Government shut his

e+ WA § T we (s
) : FHELT T 15 AL, 1964 F
|9 # gu sMET ®Og AN & arew
Afgdwe ¥ 97 A9 ¥ g9 FA™il F
ot & a1 F wErAre-qat & famor
W § 1 3 faEoll & s T e
¥ ¥ 3o freameg wofeems & | o
F art § FA1 7 gamtaw feafa wiw

‘mouth before he could sprak?

An hon. Member:
of the mission.

He is a member

Shri S. M. Banerjee: He has sup-
ported Michael Scott who has asked

for a probe in the matter.

12.16 hrs,

‘CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

STATEMENTS BY PLEBICITE FRONT
LEADERg
wewel WgtEg @ W9 W H9 F
navm Aifew #r afzw

Yt s et ¢ (faeEie)
# Ta¥1 9gar § @few ag wia faee
¥ @geg & WY WG TEI & W &
AT L @M g |

A WEIRA © A INY F7E qaq
R

Y ST et : F wlaw T
S wge ¥ frfafaa fawa @1
TFE gl w1 oene femmr § oAk
WM FET g fF g w A ¥
7T F |

T HIX T § 9T 60g
At (wfafer wwe) & S era
g # faq g & wen, fomd we
FC FY WG FEH FoawiEar &
i E

FLHIL F1 gfeehior g4 #1 #=6! a8
AW @ AR gaH fe o &9
T FE I TE £ | afs mfw W @
WD FT F1E =T AT A1 ATTTH
FTEFTET T AT |

2. FFA AR FTTHT & W F
Hravy qRAT: U0 HEEE ¥ ¥ | e
T FIVATT & TO Aeeil 7 g ar §
uF ey fear & faad =19 o @l
1 ara &1 ¢ foafe w1 oar @
Y FIA HC=GITAT FT oA AT &,
e forar mar @ TvE AR SEE Ay
TG TFAT T SAEI FHT | TS ALFIL
g A fafa Fat T w81

=Y SETHEI AT . AW §Ug
A1F & Aa7 @ TEE wegee w7 fas
A 4 A, AR 98 SR F7,
ITHT HIT & W qeFTe fa<r qwasm
o1 T &, 9% g 7= S F qu § I
fore, Faw “gw A wex i g g
FimmFaAag gE M F
goo GodAl Wi GCRIC KT qAHET
%Qﬁmm%mmﬁ
gafeat 3 1 § | Ta9T € T8 &9 geEl
AT § T N W weAr 9 fE
Il wRIT Y AR & e Wl F 3%
YT G AT A § I AL W qL-
FX A FAE 2 W@ § 1 T wEER
s & 9% W I fag “ge
= wamr feg o & 1 & oA
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|rgar ¢ 5 391 ¢& safai 1 e
F3¢ fwaT o

Shri Ranga (Chittoor): What will
happen if they are arrested. (Inter-
ruptions).

N stvw wedt aw wop wfew et (ot

Fam aggz o) : @ aF S
fazarrd #Y I &, %< F1E FrEavd
FAT § a1 gawr ferd w9 6

gsﬁmﬁ't FETT FY & | I¥ a8 FrEATs

{FT ] 1 M /G FF I90 T AR
St fr o1z welt X fear &, gad mmo
291 F 37 g=am § AR Tfaw aew
F 9r% w21 & fF 7oz 718 797 qretET

= mr @t ag 79 & 79 Fréarg
FAT |

oY TFETIET qreA : wATT A A
2 | g3 at ag & f& W e &1
ag farag & f5 o W@ #7 w1
amfor wia & fodt iy & wr@ @
FIEL FLX FT 1T FL AT o HTHo
HTTo JT ZHE FHAT FT TG0 FF JaFT
frgae femr e@mom 1 8k
I affg ST & faeet & A &
T AR TF T&T a9 Fg @ & 1 7
AR WA I 3% f@erh "o
FA FT TAWT HLAT 7

Y ST I A 2 Y 7, TAT
=1 oA A4 1 a9 qTE & AT
feafq o= g 1 3@ FT F17 TEAT
Bar ¢ | forq 997 97 17 FI T4 9
FET A7 FT ZAAT &1 3T 97 | I §AG
| F1§ TAT AT IT fAfasr & wear
At g Ia% faars 7 & FI Friars
w7, dfFr wat fedr o MF 9x
1§ oF s1feq uF I9 F@T L A g
“FART AT 72 92 37 | g0 39+ fE=re
TAtfa® T ¥ ¥ET AT A AE5@
2 Y TET G § oY FET |

AGRAHAYANA 2, 1886 (SAKA)

Attention to 1200
Matter of Urgent
Public Importance

Shri P. C. Borooah (Sibsagar): May
I know whether it ig a fact that
Sheikh Abdullah has made a state-
ment equalising Kashmir with Nepal
and Burma and if so, what is the
Government's reaction to it?

Shri Lal Bahadur Shastri: I “¢o not
know. I have not read that speech. He
has made other references which I
have seen, but I have not seen the
statement to which the hon. Member
refers, where he hag put Burma and
Nepal in the same category. We will
have to verify these things before we
say something on the matter. s

s geR W= ®gI@ (W)
s we F fagdy fadl sowt aw
faremrz gg & 1 sy =1, € T TR
FY ara § 5 Aredta AT & TL07 oF
SHAT SR & 9T 9T IAFT EAT FA
¥ 3w ¥ aw forwrz gam, &
ST 72T § i a7 3aF fag
frad safedt &7 q%3r £ %@ ®
I 31 TG FA=ZeAT F1 H&7 ZMT & 2,
afg gi, a1 avwe TAF fEars @47
|7 FAAET FA AT Er & 7

oY gy &% oA aEE  aeean
AT TIT AIETFTAT TFAT T HIT FTEH
T T Fod § HIT T7 AR § a8
FEATET F Wr & AT T T
g 3o Al Fr fregr o frar
TR

ot a¥ (FrOTH) 7 9% 479 /9
¢ i 917 & StamT &9g N1 77 GO
ZAT & AT IAH IAF AI001 7 FIAA
fe & 9% ag & g@ A 97 ey §
a7 freRre sarar g @ & i qragar
wife w3FT cqT a7 FIE TFTET BY
@ & & AT agar § fF gueeer
fifs § & T gows ar &1 feha
o 3fvear oz # froeame #4749
fear ar wrg ?
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=Y gt : ST fE oguTe wee A
Faarar feqa otw gfoear 3z F mflw
AR frewETe #0141 7 F I
q FIVHIT GCHIT FT &7 & | 487 77
q FTIHIC ST & TI AT F qHT
6z w51 & f s smavas gam 91 4R
i & fgars § w6 a=T FdAE
FIT | IFA T B AqTaAT A7 Y 2
s §8 AW F1 awt T frgare o
fRar wtar & 1

=1 & #9 ag g9 a1 fE 9 0
mweq A8t § 5 Faqda; 9 F =fu-
FMT F FAHT 9T Al FFAST 7Y TH
4% A3 A 37 79 faewei & gardzn
Fagsaedrgi 2 ?

it graY : AT ATET F A AT
frdft s v T fr s g & o
faesEt &1 a=m 32 § #wk 3difem
FFH g FEATL ST F AT WeAT
LGIERicoik -

Some hon. Members rose—

Mr. Speaker: Let us go to the next
item—Papers to be laid on the Table

Shri Nambiar (Tiruchirapalli); Sir,
we have given notice of an adiourn-
ment motion .about the strike by
house surgeons.

Mr. Speaker: No mention of any
notice can be made now.

Shri Nambiar: Tt cresles a serious
health situation in the country.

Mr., Speaker: I cannot
here.

Tro TH WAL sfgm (weET-
qT) : FEAN WERA, W TF a7
FIAFE |

discuss it

WS WA : 39 ST R 4997
T I57 TET I5 qHAT T (16 TgaAT HH
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of Urgent Public
Importance
e g T § W gET qAw W A @I

g

uomnﬁta‘tﬁm: HY quT
wt & F¢ famar @1 g 2 o g
TE T A FEL TET AT ARG

WU FEEA ¢ THET Gl A
9T T TNG @I g1 @1 € | I9E fag
AT wEE WY 918 91 A9 4 96
fram sz 99 € | & 3w o7 fa=1e =0
CUl

o W AR difgan :  wewer
AZ1TT, TF, WIRAT IW A W AT
#1 Fifew 7 w77 |

T WERY : TTo HIEF IA ATE
¥ W9 IH wl 977G TS0 4T 1 WA
dz W

Slo U WAIGT WNgam @ HETE
wgigT, § W7 ¥ g WSt F7 47 AT
g fF memer w1 fsar yema &t awfa
¥ ar T ¥ o R eF 2 Y AT Al
Tz 3afan fr =3 ax F1€ =91 & £ 41
2 8 1 gE0 A9 0% & f I md
Tt ot AfFT qF 17 ATAF G
2 e #m o3 7 gaw 7 fow awt
o wTE |

seqel NERY ¢ A fa@ T WA
gifera | & w9 FF AT sETF T AT

Tio T AT Sifgar ¢ Ffe

IfET T JaTe o qeg § 35 7

WeqE WA : 59 aF ¥ T Agt
[T | 5T 3T HE OT9 019 Afead
oy § " # g7 OF & qGAT qYAT
ATHAT Tl 9 I8 HT FAT a4 T
ar @gr 9T € g FW G W oA
qFATE |
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PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAEEN BY
GOVERNMENT ON ASSURANCES BY
MINISTERS ETC.

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, I beg to lay on
the Table the following statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and undertakings given by
Ministers during the various sessions
shown apgainst each:

(i} Supplementary Statement
No. I—Ninth Session, 1964
(Third Lok Sabha).

ii) Supplementary Statement
No. III—Eighth Session, 1964

{Third Lok B3abha).

ili) Supplementary Statement
No. VI—Seventh  Session,
1964 (Third Lok Sabha).

.iv) Supplementary Statement
No. IX—Sixth Session, 1963

(Third Lok Babha).

iv) Supplementary Statement
No. XI—Fifth Session, 1963
(Third Lok Sabha),

vi) Supplementary Statement
No. XIV—Fourth Session,

1963 (Third Lok Sabha).

'vii) Supplementary Statement
No. XXI—First Session, 1962

(Third Lok Sabha).

(viii) Supplementary Statement
No. XIX—Twelfth Session,
1960 (Second Lok Sabha),

{Placed in Library. See Nos. LT-
3412'64 to LT-3419|64].

Shri S. M. Banerjee (Kanpur): Sir,
I have something to say on these
assurances. The same question was
raised by Dr. Lohia in the form of a
censure motion, and it is this. The

1T37(Al) LSD—4
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Papers Laid on
the Table
Prime Minister, while replying to the
no-confidence motion in this House,
stated that all the jeeps which have
been given to Community Develop-
ment will be withdrawn. It was more
than an assurance; rather it was a
declaration in the Lok Sabha. Accord-
ing to the information in my posses-
sion and in the possession of my hon.
friend, Dr. Lohia, these jeeps have not
been withdrawn. In that case, an
assurance which was given in this
House in the form of a declaration
even by the Prime Minister has not

been implemented.

1204

Mr. Speaker: He can write to the
Committee on Assurances. It will
go into the matter and make a report
to this House when we can look into
it. It cannot be raised in this manner.

Shri S§. M. Banerjee: That statement
was made by no less a person than
the Prime Minister himself.

Mr. Speaker: It might be so. Yet,
without looking into the records, one
cannot decide whether it is an assur-
ance and the proper body to do it
would be the Committee on Assur-
ances.

A AR F T 20 AR gEEE gIE)
+1 For ALt four & a7 =@ & wwar
f& s & fag & Fr§ wow demr
FE | 39 qHT WG 3 A |

Mo W wARR wifgar (wEET-
TR) ¢ Wwemw wERy, w0 faer &
WA AT AN AN T @ E
T U FEAH KT IEEE TE T
# A T &) WY I oA F
fr & swmE & @AW ¥ F W

w9 AEF FX @ E |

oy WEEw : WA ggE §F
ffad & 7w & &% 17 0% @ N
AT AT T A6 TGt T F oA
oF dwadr qafa § 5 ¥ fqum 5y
qAAT ERT A
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WMo M WA sfimr - WX
T a® & 9w faar o A Oy agw
TT T e Sifs dw-aa & sfagw
3% formr sminm 1 ¥ faw oy AmwfEw
& fo & gt v § 979 gu A W
1 oyt o qwA § |

ooqw WEEE ¢ AAY qEE I
I@ § T IS @A W F wE-
IEY B UF T ;R

o TW WAL wfgar o W
FYAT FE FL H HIAT Forsq FEA |
F & qgar {5 a@R § Aew w
arg fF 98 T A% wUT FE S
W gl T 39 F1 AN AR
37 st ¥ faege fawdm 2

e wgEw ¢ & Ay ag @ agm
fe fedt WY sAE AT # g
FHEATE w0 w1 2 fas fr aww W
FH AN T 99T X 6 S99 W
§ wrg faorm #Y U% T 9 ¥ @3

B AW |

Mo TR AART wfgm:  § ww
F o9 FX QIE 6 w9 o st
¥z a4 3 1 K ¥ & qfaw w0 w0
g

TR WgRW :  Agl IEET ATEd
U FER F qATEF FW AL L @
& | SO AT FTAR H AATEH FTH HLAT
STEd & o WY I a9 45 WA |
2o wifgar, it o= & a81 ¥ I3 F
WA A1 w9 qe faw 7 owwEr aw
o diferr ar |z sy A o 6 ey
T & I 39 W9 FT ST FET 8
39 @9 T faw &% 4w 97 64w 7
qoET g | 9w & ¥ gt 20 wed
FI UG WIHATT I5A FT THTHS AL
1 a1 "9 F W19 qOw a9y 4 w7
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FFar § AR o0 w7 #Y o 2
aFar g ?

Mo T weivgT g qw A
o7 g A9 f=d 71 % g9 fen
# o s fasge weer wmer #
¥ =T w1 oo 3

e W - R fag g o
FeT g § 97 & 7 oF gy ¥
T FL qHFAT § |

Mo TW RANET wfgar: & o
T I I E
W Wgen ;& AR AR

#1 fe7 wgm e a7 29 a9 &3 @

mmmﬁaﬂwﬁﬁﬁrw=
At & a%ar | Wi & wg § 5T
& Fgm 5 "y 5% w33 A

TMo T WAGT #fgar: 7 7
wrt & 5 & w & fae at 9w qm
for so% ag ft ¥ = 9w &
FETEAT |
Shri 5. M. Banerjee: I thought I
have availed of the correct opportunity
to raise it because the hon. Minister

has laid a statement on the Table on
the very subject.

Mr, Speaker: But no assurance can
be taken up in this manner.

Shri Bade (Khargone): When an
assurance has been given on the floor
of the House, could we not ask whether



1207 Papers Laid
on the Table

it is not an assurance and whether it
has or has not been implemented?

Mr., Speaker: He can at the proper
time. If there is any doubt in the
mind of any hon. Member that some
assurance which was given in the
House was not implemented, he could
certainly write to the Assurances
Committee to look into the matter
and make a report to the House. If
any Member feels dissatisfied that a
particular assurance has not been
looked into by the Committee, or not
complied with by Government, he can
write to me or to the Committee. The
Committee would look into it and
make a report whether it was really
an assurance. At that stage, if the
hon. Member wants a discussion on
that report of the Committee, certainly
he can give notice.

Fro W wAgT Afgm e
"R, WA § "I Sy § e
AEHTT FT FF £ | AIETHT F1 § 0F
JaTgRw T E 1 W #E Fg R ogw
safes e # owEd @ o7 A
THETEA AT § W W A #
& smafas e g7 7 wfEd a4
g a1 g oo @i € 1 safeg o
F At ¥ ¢ AW Y9 Rar A
& fear ar afew wa@ @&t F S
"H W ST Y AT ¥
= g T Aag faegw wafem AT
ggfen g i o7 =7 F 8 57 q%dY
g

Mr. Speaker: Shri Banerjee is get-
ting a reply from Dr. Lohia.

Shri S. M. Banerjee: I still main-
_tain it is more than an assurance,

sem WP - FE meer A &
#, oq &7 gy g7 g fF o 3 39
wT A |

o T wANgT wifgar o FEA
@1 | T W &K1 A9 FE0 A S e
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Statement by 1208
Member under
Direction 115 and
Minister’s reply thereto

¥ weh @ ¥ g A g e
@O AW

12.31 hrs.
OPINIONS ON BILL

Shrimati Lakshmikanthamma (Kha-
mmam): Sir, I beg to lay on the
Table Paper No. V to the Bill further
to amend the Indian Penal Code and
the Code of Criminal Procedure, 1898,
which was circulated for the purpose
of eliciting opinion thereon by the
direction of the House on the 13th
September, 1963.

12,31} hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115 AND MINISTER'S
REPLY THERETO

RE. REPORT ON MAL-TREATMENT OF
SHRT HUKAM CHAND KACHHAVATYA IN
AmMBALA JAIL

 pew ¥ wgEm (2AT)

wemw WErEd, § wwren dgw S
® ¥ arq o o7 gefaee F s
# wraren & fefew dfasz 4 ae-
foe gt fagor o = &
AHTEHT qFAT F oaAT¢ H, AT 15
mi@, 1964 F a9 97 T@r AT
q1, OF I ¢a9 9¢ TEAT § |
[Placed in Library. See No, LT-3420/
64).

Shri S. M. Banerjee (Kanpur):
this should be circulated.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Sir,
1 beg to lay on the Table a statement
in reply thereto. [Placed in Library.
See No, LT-3420/64].

Sir,



1209

12.32 hrs.
MOTION RE. INTERNATIONAL
SITUATION

The Minister of External Affairs
(Shri Swaran Singh): Sir, I beg to
move:

“That the present international
situation and the policy of the
Government of India in relation
thereto be taken into considera-
tion.”

Sir, on the 17th of this month I made
a statement in the House bringing to
the attention of hon. Members of the
House a brief review of some of the
important international events that
took place during the period that
elapsed between the last session of
the Lok Sabha and the present session.
If 1 may say so, Mr. Speaker, very
significant events of very great inter-
national importance have taken place
during this period. There was the
conference of non-aligned countries
attended by heads of governments or
States of a large number of countries
from Africa, Asia, Europe and the
American continent too.

Shri Ranga (Chittoor):
the five continents.

Shri Swaran Singh: There was
change in the governmental set-up in
two important countries of Europe.
There has been the change of leader-
ship in the Soviet Union after the
retirement of Premier Khrushchev.

Shri J. B. Kripalani (Amroha):
Retirement?

From all

Shri Nath Pai (Rajapur):
advanced age.

Due to

Shri Swaran Singh: Another gov-
ernment has come into power but the
same party continues.

Shri Nath Pai: Due to bad health.

Shri Swarap Singh: Whatever may
be the reasons, those are not impor-
tant. We have to see the change
rather than carry on research into the
modalities of that change.
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At the same time, as a result of a
general election in the UK. the Labour
Party has been voted into power and
they are already in position.

With regard to these two changes
we have the assurance which 1 men-
tioned this morning while replying to
certain supplementary questions. We
have got the assurance from the new
leadership in the Soviet Union that
the policies that had been pursued by
the Government headed by Premier
Khrushchev—the policies of peaceful
co-existence, support of the concept
of non-alignment, friendship and close
relations with India—will continue.
This is a matter of satisfaction for
us.

In the UK. the Labour Party has
assumed power and is running the
government now. They have taken
some steps internally and have moved
vigorously in the pursuit of certain
objectives that they had placed before
the country before the elections.
Those are essentially internal matters.
So far as we are concerned, our
Defence Minister was there in the
UK. and has returned only the other
day after a successful visit and after
discussions and consultations with the
leaders of Government there. I have
it from him that before long he will
share the information with this hon.
House and will let the House know
of the work that he has done there,
the wvarious arrangements that have
either been renewed or strengthened
or fresh arrangements that have been
entered into. Our relations with UK.
have been friendly and there has been
understanding on major matters and
the change of Government there, if
anything, should really still further
strengthen the friendly relations that
exist between our two countries.

There has been in this interval
fresh Presidential elections in the
United States of America....

To T wAge sfgar  (Fwar-
arz) : fadm A U A {5 o
F A WYY SORT JATT ATSAET
9 g
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Shri Swaran Singh: I do not know
why Dr, Lohia talks of Soviet Union
when I was talking of the Presi-
dential electiong in the United States
of America.

Zio T AART wfgan

TEA ®F & AT H AT FET AT

T

Shri Swaran Singh: The election
of President Johnson with an over-
whelming majority is a significant
event and demonstrates the deter-
mination of the people of the Union
States of Armerica to pursuz the poli-
cies of peace and of increasing co-
operation amongst the friendly coun-
tries and it is really a vote against
forces of extremism or forces of
taking rigid attitudes in important

international events. All  these
events are of significance. Nearer
home, Mr. Speaker, the House has

been rightly exercised and has shown
concern over the explosion of a
nuclear device by China, All these
matters have been mentioned by me
very briefly in my statement which I
made before this House some days
ago, It is not my intention to go
over all this ground and T would
prefer to reserve my observations or
conmrments after I have had the bene-
fit of hearing the views of the hon.
Members. There are only a few
points which I would like to elaborate
further before the hon. Members
start the discussion on international
situation.

The Cairo Conference of non-
aligned countries showed that not-
withstanding the forces which un-
fortunately do continue to exist in
the world, forces of confrontation,
force of conflict, the overwhelming
trend was in favour of conciliation
rather than confrontation. The five
important principles that emerged as
a result of the deliberationg of the
Non-aligned Conference at Cairo may
be describeq thus:

(1) Non-alignment;

(2) Peaceful co-existence;

AGRAHAYANA 2, 1886 (SAKA)

Situation 1212

(3) Settlement of difference bet-
ween States by  peaceful
‘means;

4

Inviolability of the frontiers
of 3tates ag they existed at
the time of Independence;
and

(5) General and complete dis-
armament and their deter-
'mination that steps might be
energetically pursued to bring
about complete and full
disarmament,

Shri Nath Pai: Why do you call
them new five principles which
emerged out of that conference? I
think these are well established prin-
ciples, the Panchsheel,

Shri- Swaran Singh: The principles
of Panchsheel need not really be
based in that tone. These arematters
which are the result of the discus-
sions and they are embodied in the
declaration that wag issued at the end
of the Cairo Conference.

Shri Nath Pai: Every
hHas to issue a communique.
is the nowvelty about it?

conference
So. what

Shri Swaran Singh: Whatever name
you might give them, these are im-
portant principles and even my
colleague opposite will readily agree
irrespective of the nomenclature that
he gives to these principles, Panch-
sheel or whatever name he wants to
give. These are principles which are
the embodiment of good international
behaviour and which hold out a hope
for the world to be saved from con-
flict and disaster; and the continued
adherence by a large number of
countries to these principles, notwith-
standing the occasional lapses that
might take place, is the only hope for
the emergence of a world which is
free from conflict and is free from
all troubles and difficulties,

With your permission, I would now
like to say a few things about our
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present relationship with Pakistan
which is a matter of interest to hon.
Members, as was evident from the
iarge number of questions even this
morning during the Question Hour.

Shri Kapur Singh (Ludhiana): The
less said, the better.

Shri Swaran Singh: For instance,
1 would like to give a brief review of
the present situation about our rela-
tions with Pakistan. I have repea-
tedly -affirmed the Government's
policy in regard to our relations with
Pakistan, which is that we shall strive
sincerely for the improvement of our
relations and for the creation of an
atmosphere in which the various diffe-
rence between India and Pakistan can
be resolved peacefully and honou-
rably. In this gpirit, it has been our
endeavour to initiate the processes of
discussions and consultations with
Pakistan at warious levels.

As the House is aware, there was
a friendly meeting between the Prime
Minister and the President of Pak-
1stan in Karachi, when the Prime
Minister was returning from the
Cairo Conference of Non-aligned
Nations in Cairo. In the joint com-
munique issued after this meeting,
both Heads of Government affirmed
iheir desire for the development of
friendly relations and co-operation
between the two countries. Unfor-
tunately, however, there have been
certain developments in Pakistan in
recent weeks which threaten to
reverse the trends towards better-
ment of the relations between India
and Pakistan. There have been in-
creasing violations by Pakistan of the
cease-fire line in Kashmir. In some
sectors of our eastern border between
Assam and Tripura and Pakistan,
trigger-happy Pakistan armed per-
sons frequently fired on the wvillagers
and our border police in violation of
existing status quo agreements. The
increasing seriousness of the incidents
and attacks from the Pakistan side
of the cease-fire line in Jammu and
Kashmir have been a source of much
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concern to us. With a view to reach-
ing a gentlemen's agreement for
avoiding incidents and provocations
along the casefire line, we proposed
to Pakistan in July last year that
there should be a meeting between
the representatives of the two coun-
tries to find ways and 'means of eli-
minating needlesg conflict and loss of
lite on both sides which only tended
to heighten an atmosphere of tension
and further to embitter relations bet-
ween the two countries, In Septem-
ber, the Pakistan Government rep-
lied , agreeing to our suggestion, and
after qmutual consultations through
diplomatic channels, it was arranged
that a delegation from India should
visit Karachi for talks on the 2nd
November, 1964 with the represen-
tatives of the Pakistan Government on
the restoration of tranquillity along
the cease-fire line and along the
international boundaries between
India and Pakistan. However, on
the eve of the talks, the meeting haa
to be postponed at Pakistan's request.
After weeks of diplomatic consulta-
tions, the Pakistan Government had
suggested a date after the 22nd Nov-
ember for talks in Rawalpindi
between the Home Ministers
of the two countries. We agreed
to have these talks in Rawailgpindi
from the 23rd November, 1964, that
is, from today, for two days. The
Indian Delegation was announced and
necessary preparations had been
undertaken for the meeting. But,
again, the Pakistan Government, a
few days ago, asked for a postpone-
ment of the meeting,

Thus, these two important confer-
ences which we had hoped might re-
sult in agreements between the two
countries, however limited, have not
materialised. This has been a source
of disappointment to us. However,
we hope that the postponed mieetings
will be held in the near future. Our
policy of seeking a detente with
Pakistan remains.

The Government of India have
been greatly surprised to see that in
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recent weeks, an attempt has been
made in Pakistan to inject an anti-
Indian campaign in their election
propaganda, Not only in the press
and radio but in the statements of
Government members and leaders of
‘he Government party, all sorts of
allegations are being made against
India of interference jn Pakistan
elections, of favouring Opposition
Parties ete. Isolated critical or
anulytical comments appearing in
Indian newspapers have been high-
lighteq through newspaper adver-
tisements, It is very interesting that
certain newspaper report, published
in India were reproduced in the
Fakistan press in the form of an ad-
vertisement,

- Shri Ranga: Who pays for them?”

Shri A. P. Jain (TumXxur): The
Fakistan Government may be paying
firp them.

Shri Swaran Singh: The allegations
are, pf course, preposterous. Neither
the people nor the Government of
India have any interest in the out-
come of the elections in Pakistan other
than the natural interest and curio-
sity of a neighbouring country on such
occasions. Not only are the allega-
tions baseless, but they must be
deplored; they can only cause ill-will
and further witiate the aimosphere
between the two countries which we,
on our part, have been striving to im-
prove, It ig a pity that responsible
niembers of Government like the
Home  Minister and Information
Minister of Pakistan should have al-
lowed themselves to make such alle-
gations, We have protested to the
Government of Pakistan against these,
We hope that whatever may be their
ewn internal troubles or require-
ments, we shall greatly welcome if
we can be spared this unnecessary
resort to whipping up a campaign
which can well be described as ‘Hate-
India’ campaign. We wish them
well, whatever may be the result of
the elections; it is an jnternal matter,
but we feel pgreatly concerned that
such an occasion is used to whip up
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India, when we
on our side are doing our best
to improve relations with Pakis-
tan, and our Prime Minister on his
way back from Cairo stopped in
Karachi for some time to be able to
establish personal contact with the
President of Pakistan; and the joint
communique that was issued after
the meeting of our Prime Minister
with the President of Pakistan joint-
ly expressed the common desire of
the two leaders to improve the rela-
tions between the two Governments
and also to take steps which might
create the proper atmosphere for re-
solving whatever may be the differ-
ences in a peaceful, friendly and co-
operative manner.

feelings against

Pakistan is our neighbour, and we
have always endeavoured to have the
best of friendly relations with them,
but this is a matter in which for us
to succeed and for the two countries
to be able to improve their relations,
it is necessary that there should be
the requisite reciprocity from Pakis-
tan leaders.

There is one other matter abcut
which with your permission I should
like to say a few words, and that is
about the recent agreement between
the Prime Minister of India and the
Prime Minister of Ceylon.. ..

Shri Ranga: A shameful agreement.

Shri Swaran Singh: ....about the
future of the persons of Indian origin
who are in Ceylon, I had made a
brief mention of this in the statement
that I had already made. I want to
mention only one or two important
aspects of this agreement so that the
House might be able to appreciate the
rea] import and implication cf this
agreement.

As the House is no doubt aware,
we have agreed to take 5,25,000 per-
sons of Indian origin to India spread
over a period of 15 years. About
1,30,000 persons of Indian origin have
already been granted Ceylonese citi-
zenship after an earlier agreement.
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Shri Nambiar (Tiruchiraoalli): It
was something like second-rate eiti-
zenship.

Shri Swaran Singh: Please—-1 am
coming to that.

So about 4-12 lakh people, if we
take into consideration the increase
of population over the years, would
be taken over by Ceylon and ahout
§,25,000 would be repatriated to india
over a period of 15 years,

There are two important fecalures
of the agreement which [ would like
pon. Members to keep in mind. One
is that this is spread over a period of
15 years.

A TR (F ) e
werea, & nF fadem v s E
‘a‘%mgﬂﬁ'lﬁmmmgﬁ-
S WY 9T AT 25 FATT ATIH! AT
IAT R §, M o=l a6t F oam aw
FU &, I7 F FA7T 947 FOO7 £ 1 nfz
AT TH TG § I7 F1 AT 72 a1 AT
gfar § femendt w18 = &1 9@
A5 | '

Shri Swaran Singh: If Swamiji had
waited a little, I was trying to ela-
borate that point. But he is a little
impatient. Probably the simultane-
ous translation helps him a great deal
now, of which I am happy.

I was mentioning that there are
two important features of this agree-
ment, one that the repatriation is
to take place over a period of 15
years, and two, that the Government
of Ceylon will provide the nececssary
foreign exchange to enable these re-
patriates to bring their assets with
them when they come over to India.

Shri J. R, Kripalani: Did the Gov-
.arnment take them to be Ceylonese
citizens or Indian citizens?

Shri Swaran Singh: That is, those
who remain there?
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Shri J. B. Kripalani: T wanted to
know whether in the opinion of the
Government of India, these people
were naturalised citizens of Ceylon or

did this Government consider them
to be citizens of India vet?

Shri Swaran Singh: On the legal
status of these persons of Indian

origin, there has been a long contro-
versy between the two Governments,
The Gowvernment of India's case was
that those people who had gone there
and had settled there. were not Indian
citizens; they could be described as
persons who could be stateless. That
was our case . . . (Interruptions:.

Shri Ranga: Why should we call
them stateless at all? It is the com-
tention of the Ceylonese Government
that they are stateless. Why should
we accept their contention? It i:
wrong on our part to do so

Shri J. B. Kripalani: We have not
accepted that contention. We never
accepted that position, that they are
stateless persons, We have always
accepted the position that they are
naturalised citizens of Ceylon.

Shri Swaran Singh: There can be a
difference of opinion aboui the wis-
dom of the agreément_. as to whether
it is good or bad .

Shri Ranga: No, no.

Shri Swaran Singh: Let us be quite
correct about the factual position.

Shri J. B, Kripalani: You
invite foreigners here.

cannot

Shri Swaran Singh: Let me explain.

I know what is in his mind. I am
giving the factual position. The
factual position so far as the status

in relation to citizenship is concerned
is this. These people had not been
given Ceylonese citizenship . .

An Hon. Member: Unwisely.
Shri Nath Pai: Unjustly.

Shri Swaran Singh: Whether il is
just or not, I am stating the exact
position as it was.
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An Hon, Member: It is
responsibility.

not our

Shri Swaran Singh: It is also our
responsibility. You can have differ-
erce of opinion.

Shri Ranga: What was the stand
taken by the Government of India?
Why did you not state the position?

Shri Swaran Singh: I would state
the position. The debate is continuing
for two days.

The point is that there was in 1954
or 1955 a legislative measure passed
by the Ceylon Parliament which
authorised the Government of Ceylon
to confer Ceylonese citizenship rights
on persons of Indian and Pakistan
origin. This is an important fact. In
response to certain provisions contain-
ed in that legislative measure, large
numbers of applications were being
made by persons of Indian origin ask-
ing for the conferment of the right
of Ceylonese citizenship on them,
Therefore, to suggest or to argue that
they were already Ceylonese citizens
and hence by some process of law or
some constitutional provision they had
become Ceylonese citizens is factually
not correct and is not borne out by
the facts. (Interruptions).

Shri Ranga: As a matter of fact,
my hon. friend has used the word
‘confirmation’. What does that mean?
Something which is already there,
which has had to be confirmed. Either
he must be very strict about the use
of his own words or he must be quite
fair to the House in explaining the
position, They consider themselves
to be citizens of Ceylon. TIn the light
of that legislation, they wanted the
Ceylonese Government to confirm it—
that which already existed. My hon.
friend himself used that word.

Shri J. B. Kripalani: If some Ameri-
can citizens are made stateless, are we
going to take them? Any Government
may declare its own nationals state-
less. We have nothing to do with
that.
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Mr. Speaker: Of course, these are
things that can be discussed. The
time is there. Members shall have
opportunity. I cannot stop the Exter-
nal Affairs Minister from saying what
he likes. That is Government's case.
Members should hear it and then
criticise in their turn. T will give
them opportunity to say what they
like.

o IR : HYT AT AT 41
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it #YF1 foerm a= faeem | & 99 wm1
g f& o =t ww frar mmr & fF o
aFr # fgrgeat wH § T amE @
K | AT AT F ATGHT AET AR
TE 7Fd A AT ¥ fRw o oww
aFa E

Weqel WgIeQ : AT 79 $G AT
Fg A A1 AT H ¥4 FJA

=t W H q@ (AAAT)  FAT
HEIET W1 U A T TR E

Mr, Speaker: He is not giving way
Two Members cannot speak simul-
taneously.

ot fesm qramaw  (FFEETR)
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Shri Swaran Singh: May be that
the word ] used was not properly fol-
lowed by Prof. Ranga. 1 said ‘confer-
ment’, that is conferring the rights.
not confirming the rights, (Interrup-
tion). May be that my English is not
as good as Principal Barua's. I do not
claim that.

Shri Joachim Alva (Keraia): It is
not fair that he should be interrupted
like this.
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Shri §. M. Banerjee (Kanpur): You
are doing it.

Shri Joachim Alva:
interruptions.

A hundred

Shri Swaran Singh: A little inter-
ruption is spice in parliamentary
life. I do not grudge it. If there is
any clarification needed, I am here to
clarify.

Shri Kapur Singh: On a point of
clarification. While opening the state-
ment on the subject of the Indo-
Ceylonese agreement, the hon. Minis-
ter for External Affairs stated that
therein there were two “impotent”
features. Did we hear him correctly?

13 hrs.

Shri Swaran Singh: I would sug-
gest that the time of the House should
not be taken in such light-hearted

comments. [ never said it, and it is
not proper to suggest such a thing. 1
would suggest to the hon. Member
to withdraw it, because I never
said that. I take strong excep
tion to his making a suggestion of
that type.

Shri Kapur Singh: I wanted a clari-
fication if we heard it correctly, I
have made no imputation.

Mr, Speaker: Could he conceive
that it would be the word?

Shri Swaran Singh: Any clarifica-
tion asked for is most welcome, but
if it degenrates into this sort of
thing, it is really a great pity, and I
take strong exception to taking these
matters in this light hearted manner.

Mr. Speaker: I agree with the hon.
Minister.

Shri Swaran Singh: 1 was saying
that in response to a provision in the
India and Pakistan Citizenship Act
adopted by the Ceylonese Parliament,
applications were invited for grant of
citizenship rights, for conferring citi-
zenship rights upon persons of Indian
origin and persons of Pakistani origin.
A very large number of applications
were made, something to the tune of
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seven to eight lakhs. It is quite evi-
dent that if these persons were al-
ready Ceylon citizens and if this was
our case, then there was no point in
making applications asking for the
grant of Ceylonese citizenship by
them. We may have other reasons
that these are people who have settl-
ed there, who have been living there
for a long time, and therefore they
should not be disrupted. The wali-
dity of that is something which can
be considered, and we claim that we
did give due consideration to that
aspect, but about the legal implica-
tions of the position that we took
there should be no doubt in our mind,
and we should not adopt an attitude
which may appear to be inconvenient
to us, . but it will be very wrong
really on the facts to take up a posi-
tion which is not correct.

In the wvarious stages of the talks
which took place on earlier occa-
sions—and these talks have taken
place several times during the last 20
to 25 years: even before independence
there were talks about the future...

Shri Ranga: Before independence,
our interests were never let down in
this way.

Shri Swaran Singh: Prof. Ranga
always harps upon pre-independence
times, and somehow or other, he
thinks that things were better at that
time.

Shri Ranga: In the pre-indepen-
dence days, we fought the British
Government; I do not think that my
hon. friend was there.

Shri Swaran Singh: During all
these discussions, the contention of
the Ceyvlon Government consistently
has been that these persons, notwith-
standing their residence in Ceylon,
are Indian citizens.

Shri Ranga: They have been there
for generations,

Shri Sezhiyan (Perambalur): They
are consistent, but we are not.
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Dr. M. S, Aney (Nagpur): After
~dependence, not before that.

Shri Swaran Singh: So far as we
wre concerned, we had said that per-
sons of Indian origin who had gone to
Ceylon and who have become domi-
vibed there, and who are there, some
¢{ them for generations, .

Shri Ranga: Most of them.

Shri Swaran Singh:. .. they are
ceople who have made Ceylon their
rome. You cannot compel another
country to give them the citizenship
right, because that is a 1natter within
the sovereign right of any country,
and it is decided by the laws of that
ceuntry, just as we in our country
are masters of this question of grant-
.ng Indian citizenship rights to any
person who comes and settles here,
There are laws on that, and we can
make laws, we can modify laws in
‘tal respect. So, this is the sovereign
right of any country to grant citizen-
ship right according to the various
provisions that they might make,
according to their Constitution, ac-
cerding to their law.

So, it is a fact that these people had
rot been given Ceylonese citizenship
r;ght. It is important, therefore, to
consider this, that here is this mass of
people whose future is uncertain.
They were not Ceylonese citizens,
they were not on their electoral rolls,
they did not participate as full citi-
zens in the scheme of their civic and
political life. Therefore, it was a
matter of great concern for us also
that the future of these people of
Indian origin should not remain in
this uncertain condition; there must
be some clear idea about their future.

We had all along pressed that it
was a human problem, It is a problem
where people who are settled there,
who have made their homes there,
should not be disturbed against their
wishes. If anybody wants to come,
well, consistent with the traditions
that we have followed, though we
may not like it, we have never closed
our doors. Because of certain condi-

AGRAHAYANA 2, 1886 (SAKA)

Situation 1224

tions prevailing in a country, because
of political or economic condition,
people who find life in other countries
not quite platable or quite comfort-
able, might like to come back. There
are many people who are coming
back. We have to make a distinction
between these people who are abroad
on our travel documents and want to
come back, and others of this type,
i.e., people in Ceylon originally of
Indian origin, who had gone there
mostly as labour on tea estates. They
had not been given Ceylonese citizen-
ship rights, except the 130,000 per-
sons about whom I made mention a
moment ago. The others were there.

Even with regard to these others,
ever since we started our discussions
with the Ceylon Government, it was
not our case that they were Ceylon
citizens. At no stage during these
talks have we taken up this position
that they have acquired citizenship
rights. So, this is the factual posi-
tion.

In this background, we had to take

a decision. The contention of the
Ceylon Government throughout has
been that these people, although

domiciled by their physical presence
in Ceylon, continue to be Indian citi-
zens, whereas we had said that by

virtue of this domicile there, they
were not Indian citizens. If Indian
citizenship is to be conferred, they

will have to apply for it; if they come
and comply with our laws and regu-
lations, then India can grant Indian
citizenship rights, This is the factual
position as had obtained.

In this background, we had to take
a decision, in view of the Ceylon
Government's own policies of increas-
ing employment opportunities for
their own people and various other
considerations, as to whether these
people should continue to be in this
uncertain position there, or whether
something should be done which
would be acceptable to the two Gow-
ernments and which would establish
friendly relations between the two
countries, and which should also be
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broadly acceptable to
concerned,

the persons

Shri Ranga: Is it
them?

acceptable to

Shri Swaran Singh: When 1 went to
Ceylon, 1 did have consultations with
the leaders of persons of Indian ori-
gin there.

Shri J. B. Kripalani: And they con-
sented?

Shri Swaran Singh: It is a fact that,
whatever may be the reason, there is
a good percentage amongst our people
who are settled there, who want to
return to India.

Shri Ranga: Question.

Shri Swaran Singh: It is a hard
fact, may not be convenient or pleas-
ant, but it is a fact.

Shri Ranga: It is not a fact.

Shri Nambiar: Do you mean to say
that all the five lakhs of people want
to come back?

Shri Swaran Singh: 1 do not say.

Shri Hem Barua (Gauhati): For
that we need not have an agreement,
they can come without an agreement.

Shri Swaran Singh: I do not say
that all the 5,35,000 people are wil-
ling to come, what I am saying is
that there is a good percentage of
these people, . . .

Shri Ranga: What do you mean by
a good percentage.

Shri Swaran Singh: . . who
want to come, whatever may be the
consideration, and their number runs
into lakhs, I may say. There is no
doubt about it, and this is evident
from the approaches that have been
made to our High Commission for
granting travel facilities for coming
over to India and for arranging their
repatriation. Let there be no doubt
on that score.
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So, we had to take a decision, we
had to enter into an agreement where-
by these people come in an orderly
manner, in a phased manner, and a
situation is not created where we are
just off-loaded with a large number
of people. who for various reasons
find it not quite comfortable or con-
genial to stay on and then to come
even without any assets. So, a choice
had to be made between that sort of
situation and an agreement had been
reached so that this could be done
in an orderly manner. There could
be a difference of opinion as to why
we should have taken 5 lakhs or 4
lakhs. .

Shri Ranga: No. the very principlc
of it,

Shri Swaran Singh: When an  ag-
reement of that {ype has to be enun-
ciated ang finalised, it has to be donc
in a spirit of give and take. We have
also to look to the difficulties of &
neighbouring and friendly country
who have got their own problems and
should not take up an attitude of in-
transigence (Interruptions.y 1T
am not giving in. Terefore, we took
this position and 1 repeat that the
actual repatriation is spread over a
period of fifteen vears and that they
can bring their assets or things.

Shri Ranga: What is the assel ex-
cept their employment. that you can-
not give them here?

Shri Swaran Singh: You cannot in-
flict your people on other countries.

Shri Ranga: They are not our peo-
ple; they are the people of Ceylon.

Shri Swaran Singh: There is a sub-
sequent development about which
certain questions have been put,
namely, the proposal mentioned in

Ceylon Parliament of placing them
on a separate register.

Shri Nambiar: Second rate
citizens . . . (Interruptions.)

Shri Swaran Singh: I have said

about the repatriation.
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Shri Sechiyan: They are not our
people. They are the people of Cey-
ion which the Ceylon Government
wants to push on to us,

Shri Swaran Singh: I would like to
muke it absolutely clear that this was
a matter which was never mentioned
by the Cevlon delegation during the
talks (Interruptions.)

Shri Ranga: Sir, when a legitimate
clarification was asked for the hon.
gentlemen did not have the couriesy
to vield; he goes on ingisting upon his
right to continue. now ailowing peo-
ple here to question his wrong state-
ment.

Shri Swaran Singh: Put the ques-
tivn now . . . (Interruptions.)

Shri Ranga: When my hon. friend
there wanted a clarification, he did
not give .

Shri Swaran Singh: Your friend is
strong enough to stand on his own
legs.

Shri Ranga: Why did you not have
that courtesy earlier?

Shri Swaran Singh: It is my
vitege . . . (Interruptions.)
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Shri Swaran Singh: T would very
strongly appeal to the hon. Members
that we should show a little greater
courtesy and respect .

Shri Ranga: It should be mutual.
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Shri Swaran Singh: . . .When we

talk about a Prime Minister or other

leaders . . . (Interruptions.)

Shri Joachim Alva: Why do you
put so many questions while he is
speaking?

Shri Ranga: [ need not have to ask
for wyour permission.

Mr, Speaker: Order, order.

Shri Joachim Alva: Not once, Sir;
but he has stood so many times.

Mr. Speaker: Therefore, I should
allow him to speak as many times?
I am asking them again and again not
to do it. If he does a wrong thing,
is he going to repeat the same.

Shri C. K. Bhattacharyya (Raiganj):
We submit to you, Sir. You may ask
the other side not do the wrong thing,
they are doing.

Mr. Speaker: 1 have been
them again and again.

asking

Shri Swaran Singh: Prof. Ranga is
so much excited that he got up but
he did not put any question. He is
saving that I am not giving way.

Shri Ranga: Earlier, with the
Chair's approval I raised a point and
interrupted him asking for some
elucidation. What was the behaviour
of the hon. gentleman? He holds a
regponsible position as I do and it is
his duty to yield and hear our question,
immediately they are raised. He did
not do so and he thought he was all
powerful. He must remember that he
is in this House, not negotiating in the
absence of the House, in this dis-
honourable manner.

Mr. Speaker: May I ask him to
continue now? ... (Interrup-
gions)., Members should realise thet
only one Member can be on his legs.
‘This courtesy should be shown to
each other. If one or two interrup-
tions come, then he might yield.
When he finds that so many inter-
ruptions have been made and he



1229 International

[Mr, Speaker]

wants to continue, of course the Mem-
bers shall have to sit qown.

Shri Ranga: I was the first person
to ask for clarification. What did he
do? Did he yield?

Shri Swaran Singh: I must confess
that my inclination to give way is
not very much encouraged. I gave
way twice; twice another question
was put and a protest is lodged that I
did not give way on an earlier
occasion. It is a gtrange behaviour
and the hon. Member in an attitude
of self-righteousness

Shri Ranga: Leaders in the Opposi-
tion are entitled to ask for elucida-
tion and to interrupt and expect that
there should be courtesy from the
Minister.

Shri Swaran Singh: I have never
denied it.

Mr. Speaker: 1 extend this courtesy
to every Member but the Member has
that right when the Minister sits
down.

Shri Ranga: It was only after my
hon, friend had declined to give way,
not once but twice that I said to
myself: he has got to face the House.

. Shri Hem Barma: Hon. Minister
should know  that interruptions
would sharpen his tongue.

Shri Ranga: If he has got it.
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1 was elaborating the points that
this question of whether these persons
to bg given Ceylonese citizenship are
to be placed on a separate electoral
register was not mentioned in the
course of the discussions,

Shri Hem Barua: Have you protest-
ed on that?

Shri Swaran Singh: Please wait and
see. If you are not satisfied, vou can
again ask questions.

Shri C. K. Bhattacharyya: This is
not like an interruption; it looks like
an organised attempt to frustrate the
hon, Minister,

Shri S, M. Banerjee: ‘3ir, on a point
of order. The hon. Member says that
it is an organised attempt.

Mr. Speaker: There is no point of
order. He may sit down,

Shri Swaran Singh: 1 am the last
person to get frustrated by thesec.

I was saying that the separaie
electora] register was not raised in the
coursg of the talks. Secondly, I had
already informed the House that
1.30 lakhs or more of persons of
Indian origin had already been given
Ceylonese citizenship rights, gsomc
eight or nine years ago and all these
years these people were in the normal
electoral register. It was not a
matter which would occur to us and
we had assumed that the same non-
discriminatory treatment that had
been accordeq earlier 1o those who had
been granted citizenship rights would
be given to the others also. There-
fore, there was nothing to excite any
attention, suspicion or any doubt in
our mind and we presunred that this
wil] be the normal thing. Now that
this has come to our notice, -our
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Prime Minister has already conveyed
our concern about this, and our Prime
Minister is taking this matter up
with the Prime Minister of
Ceylon, and we intend to put forward
our viewpoint. To be fair to the
Government of Ceylon, they are
taking this position that this is an
internal matter for them. But in a
'matter like this, where there has been
an agreement between two countries
to confer citizenship right, if that
citizenship right is to be of a type
different from the normal citizenship
right, then it is g matter which is
very relevant and is wvery pertinent
to the agreement which has been
entered upon by the two Govern-
ments. These are the aspects which
1 wanted to mention before the
House relating to the Indo-Ceylon
agreement.

1 shall refer to a few things more

before I finish, ang they are some
salient things about Africa. I will
finish in a couple of minutes. The

emergence of the Republic of Zambia
as an independent State and member
of the Commonwealth has been a
source of satisfaction to us. We have
welcomed the election of that wise
statesman, Dr. Kenneth Kaunda, as
the first President of the Republic of
Zambja. We also welcome the inde-
pendence of Malawi and Malta as
equal mentbers of the Commonwealth.

Ags the hon. Members gre aware, the
manifestations of colonialism in its
worst forms are found in  South
Africa, Southern Rhodesia and in the
Portuguese colonies. The gituation in
Southern Rhodesia created by the
likelihood of the White minority Gov-
ernment in Salisbury declaring the
independence of the country unilate-
rally has been the cause of much
concern to the Government of India.
Our thinking' has been in tune with
the aspirations of the African people,
and the Government of India have
reiterated its stand in categorical
terms that no recognition will be
given to p unilateral declaration of
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independence. We continue to adwvo-
cate the release of all African politi-
cal leaders and the holding of a
genera] election on the basis of one
man one vote. The Government's
stand received support not only from
all African Governments but from
most progressive Governments of the
world. We welcome the public warn-
ing given by the new British Gov-
ernment to Mr, Ian Smith that a
unilateral declaration of independence
would amount to a betrayal and
treason and would have disastrous
political and economic consequences
for the country. As a result of
pressure exerted from various quar-
ters, the Whiteminority Govern-
ment has deferred decision on a
unilateral declaration of independ-
ence. This is to be welcomed as far
as it goes and we hope that wiser
counsels will prevail in bringing
about 5 satisfactory solution to the
problem in Southern Rhodesia with
the consent of the African majority.

We welcome the declaration made
by the United Kingdom Government
a few days ago, imposing an embargo
on further arms supply to South
Africa. This declaration of the
United Kingdom, which brings it in
line with the resolution of the United
Nations, is sure to have a very good
impact throughout the world and we
hope that other countries, which are
still supplying arms to South Africa,
will also act likewise and in conson-
ance with the resolutions of the

United Nations. Sir, I move.
Shri Koya (Kozhikode): What
about the Indians in Burma? Noth-

ing about it has been said.

Mr. Speaker: I-fe will reply after-
wards if it is raised. Let me place
the motion before the House.

Motion moved:

“That the present international
situation and the policy of the
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Government of India in relation
thereto be taken into considera-
tion.”

There are  several substitute
motions.

Shri Yashpal Singh: Sir, I beg to
maove:

That for the origina] motion, the
following be substituted, namely: —

“This House, having considered
the present international situation
and the policy of the Government
of India in relation thereto, is of
opinion that Government have
failed in—

(a) evicting the Chinese from the
Indian soil despite the refusal
by Chinese leaders to enter
into negotiations after accept-
ing the Colombo proposals;

(b) re-orientating its policy in
the light of the explosion of
an atom bomb by China and
the impending explosion by
Indonesia;

(e

safeguarding the interests
and honour of people of
Indian origin and the citizens
of India, in foreign countries
especially in Ceylon, Burma
and South-African countries;
and

(d) keeping the dignity and
honour of the people of
Nagaland by pursuing the
negotiations with leaders of
underground hostile Nagas
who are not prepared to
recognise the authority of the
Government of India over
Nagaland.” (1)

Shri Bibhuti Mishra (Motihari):
Sir, 1T beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the present international situation

and the policy of the Government
of India in relation thereto,
approves of the foreign policy of
Government of India and urges
upon the Government of India to
start immediately the production
of atom bomb for the security of
her friendly countries and of her-
self.” (2)

Mr. Speaker: Then there are others
that have been received late. Ordi-
narily T would have rejected them
but I am allowing them because the
debate is to continue tomorrow also.

Shri Prakash Vir Shastri (Bijnaur):
Sir, I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the present international situation
and the policy of the Government
of India in relation thereto, takes
note of the Government's failure
to—

(a) arrive at a reasonable settle-
ment with the Government
of Ceylon concerning people
of Indian origin; and

(b) embark upon nuclear-based
defence installations in the
country.” (3)

Mr. Speaker: Shri Bade—Shri
Kachhavaiya—not present. None of
them are present. Not moved.

Shri V. B. Gandhi (Bombay Central
South): I beg to move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the present international situation
and the policy of the Government
of India in relation thereto,
approves of the policy of the Gov-
ernment of India.” (5)
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Shri Shinkre (Marmagoa): I beg
{0 move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the present international situation
and the policy of the Government
of India, in relation thereto, is of
the opinion that a reappraisal of
our foreign policy is urgently
calleq for and therefore recom-
mend to the Government ¢f India
the immediate appointment of an
expert committee of Members of
Parliament of all shades of
opinion to go into the gquestion
and submit a report thereon
within a fortnight with specific
recommendationg on the more
important questions relating to
our foreign policy, viz, our rela-
tions with China, Pakistan and
other neighbours, our position or
stand in the world political
scene, i.e., the fundamental con-
cept of the so-calleq non-align-
ment, etc.” (6)

Mr. Speaker: Then Shri Shukla's
amendment iz the same as that of
Shri Gandhi.

Shri Kishen Pattnayak: I beg o
move:

That for the original motion, the
following be substituted, namely:—
“This House, having considered
the present international situation
and the policy of the Government
of India in relations thereto, re-
conunends to the Govermment
that—

{a) diplomatic relations with
China be severed;
(b)special policy be formulated

i refation to Tibet, Nepal
Stkkim and Bhetan; and

€c) the issme welating to the
Hberatsom of Tibet shonld be
raised by Imdia m U.NO..
€93

1587 (Ai {LSD—S.
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Mr. Speaker: All these amend-
ments together with the original mo-
tion are before the House for diseus-
sion.

About the time-limit, so far as
speeches are concerned, ordinarily, the
speechres would be of 15 minutes
each, except that the leaders of
groups might be given from 20 to
30 minutes.

_ Bhri M. R, Masanl (Rajkot): Since
I shall be probably the only speaker
of my group, I hope I shall be given
more time.

Mr. Speaker: Then he can take the
whole time allotted to his group.

Shri M. R. Masani: Thank you, Sir.

Mr, Speaker, Sir, two eventg of re-
cent occurrence have so attracted and
have been of outstanding importance
to the world and particularly India
that 1 would like to use the lirhited
time at my disposal to concentrate
on those two today and to consider the
implications for our country and its
future of those developments. I
refer to the Chinese atémic explosion
and the dismissal of Mr. Khrushchev.
But before I move on to considéring
their implications, I think it is neces-
sary in order to appreciate what they
mean to us, that we might for just
two or three minutes consider the
situation which we found ourselves,
in our own neighbourhood on 15th
October, 1964, when these develop-
ments commenced.

Casting a very quick glangce around
our fromtiers the House would find
tbat to o;wr west we had an unre-
selvel dispute, over Kashmir with
our neighbeurs in Pakistan, who were
then engaged in a flirtation with
our eppoments, the Chinese commi-
nists. Further north, we find the
Chinesg ecommiunist armies poised on
fop of the Fimmalayas, with their goms
pomting down at ws, as & resalt of 3
wilitary defeat thet we undorfanately
emdured in 1962, and ouwr failurg in
ihe last vwio years fo retrieve either
fine ferritefy we lost or the hdneur
we lost at that time.
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Also to our north we find our
neighbours in Nepal practising non-
alignment between ourselves and the
Chinese communists.

A little to the east, we find our-
selves embroiled for the last 10 years
in military operations against the
Nagas in Nagaland, operations that
we have been unable successfully to
complete. In this context, may I say
that we are happy that we have
taken to the path of conciliation, and
I was very glad when the hon. Minis-
ter a couple of days ago announced
that efforts along the path of con-
ciliating our Naga compatriots will
continue and that we will not be
provoked by anything that is said
anywhere to be deflected from chat
path of conciliation.

Further east, we find Burma hostile
to us, ill-treating our nationals and
people of Indian origin, slipping
gradually under Chinese influence. A
little further east, we have Laos and
Viet Nam being nibbled at by com-
munist imperialismm and infiltration
from the north from the satellites of
the Chinese communists, with the
United States single-handedly trying
to bolster the independence of those
countries. Further south, we find our
neighbours in Malaysia, our sister
Commonwealth country, subject 4o
attack from Indonesia, with the
backing of Communist China and
Soviet Russia.

This, Sir, is not a very pretty pic-
turs and if the recietane- to. commu-
nist attack and advance in Laur and
Viet Nam were to collapse, if these
countries were to be eaten up by the
Chinese communists and their satel-
lites, and if Malaysia were to succumb
later, we would have the very un-
fortunate picture of being encircled
by unfriendly elements all the way
from Karachi down +to Singapore.
Today, it may be said that we have
only two friendly neighbours, Af-
ghanistan at one end and Malaysia at
the other.
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I mention’ this because it js fair to
this Government to concede that this
is the unfortunate legacy that they
have inherited from the past decade
and its faulty policies. We have
neglected our neighbourhood and gone
gallivanting round the world, and this
has been the consequence. ] am very
glad that there have been signs that
the present Prime Minister and the
Foreign Minister are inclined to turn
their gttention to their immediate
neighbourhood, to try and mend the
fences angd create better neighbourly
relations between ourselves and our
immediate neighbours. I hope those
efforts will continue.

But one must concede that if the
agreement with Ceylon about which
a great deal of feeling has rightly
been shown in this House this morn-
ing is an example of that effort, then
it is not a very good start. We on

these benches cannot accept that
agreement. We think it is unsound
in principle and that it is a viola-

tion of basic human rights. The
Ceylon Government may take any
path it likes. But it is a wvery sad
day when our own Government makes
itself a party to an attack on basic
human rights and freedom, which
should have been maintained by us
and in the destruction of which we
should have had no part or lot.

An enlightened journal of Indian
opinion of MNovember 17, named
‘Opion’ has this to say, pertinently,
on this subject;

“To eat dog and not fill even
one's ribs is the sad lot of the
Government of India today. The
disgraceful arrangement about
the Indian-decended Ceylonese
which Mr. Shastri entered into
with Mrs. Bandarnaike is less
than a month old and already that
formidable female is proposing to
whittle it down by putting even
those whose Ceylonese citizenship
she accepts on a separate Elec-
toral Register. Brifly, they are to
be second-class citizens and Mr.
Shastri is not to concern himse'f
about this. Says the lady, it is
an internal matter for her to de-
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cide, 50 she did not think it fitting
to mention her intention during
the negotiations.”

The journal goes on to say:

“The theme song of our amazing
Government seems to be:

‘We are friends, oh! so friendly
To our dear beloved neighbour:
She kicks us long and heartily,
‘We sing and dance most joyfully,
For we're friends, oh! such friends
With  our dear beloved neigh-

]

bour’.

That is not the spirit in which we
want good neighbourliness to be
settled. I for one would sugges: to
the Prime Minister and the Govern-
ment that now that the Ceylon Prime
Minister has done something tg strike
at the very root of this agreement—
as Mr. Swaran Singh just pointed jut,
the basis on which this agreement
was made was that those who re-
main citizens would remain full -iti-
zens—now that the very basis of this
agreement has been struck at by the
Government of Ceylon, I invite our
Govommmont to consider whether this
agreement should not be abrogated
and we should not {free ourselves
from this commitment.

It is against this background then
that Mr. Khrushchev fell and China
exploded the bomb. Let us consider
the implications of these two im-
portant events. With all respect, I
would invite, on the part of our Gov=
ernment, this House and the country,
what may be described or was des-
cribed as “an agonizing reappraisal”
The Chinese explosion cannot be
ignored; it cannot be written off; it
cannot be played down; it is of major
significance. We are the country for
which it has the most immediate im-
portance. The Chinese explosion is
a warning to the entire world that
Mao Tse-tung’s China has the power
and will to strike. To India, it is a
clear threat that any attempt on our
part to regain our lost territory will
invite nuclear retaliation. Already,
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after their victory in NEFA over us
in 1962, the Chinese communists have
been looked at with awe and respect,
unfortunately, by most of the new
countries in Asia and Africa. Now
they may be expected to exercise
even a freer and stronger hand against
us and in our neighbourhood.

The immediate psychological and
political aspects are much more im-
portant than the purely military. The
Chinese communists will no doubt
claim the prestige that they are the
first “coloured” country to break the
white monopoly of nuclear weapons.
But that is not true. This effort of
theirs has been financed and helped
to a large extent by Soviet Russia.
Right from 1955 upto 1959 it was the
Russians who gave the Chinese all
the technique and all the assistance
to make the bomb with. There were
thousands of - Chinese students studv-
ing at Russian Universities and thou-
sands of Russians in China teaching
the Chinese how to make the bomb.
Already the first reactor had been
produced with Soviet assistance before
the Sino-Soviet Nuclear Assistance
pact was abrogated in 1959. So, the
colour aspect is a phoney one. This
is very much a Russian bomb which
the Chinese have been endowed
with. But certainly many of the more
backward elements in Asia and Africa
will respond to this call.

In other words, this explosion and
its possibilitie; hold our tremendous
potentialities of political and diplo-
matic blackmail to be used by com-
munist China against us and against
the other free people of Asia. It will
be used as a powerful support to
Chinese Communist diplomacy to
erode and undermine the freedom of
India and the other free countries of
Asia. This is something that we can-
not ignore except at our peril,

The removal of Mr. Khrushchev is
also a matter of some interest, I for
one never accepted the view which
was widely shared superficially, that
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Mr. Khrushchev was the great White
Hope of Liberalism in Russia and that
he wag ﬁghung the so-calleq Stalin-
ists. 1 think this was a very phoney
picture. In fact, he was fighting a
rearguard action on behalf of the
Communist Party Dictatorship against
the forces from below, the new elite,
the new m;ddle class 1ntelh@entsm.
wh.kch was tqung to throw off the
voke of this dictatorship. He was
giving ground and making concession:
very murh as an absglute moparch
has to reduce his monqrchy to a con-
smunopal manarchy in order to keep
up his rule.

Bhri Nath Pai:
right direction.

Shri M B. Masani: I share Mr.
Nath Pai's view and I might say that
the new rule;‘s will gﬂen take a fur-
ﬁrr step in this direction 3pd that

Kosygm will not be any more
reactionary than Mr. Khrushchev. He
is gp ipdust rial manager; he is not a
CUml‘numst Party boss Essentla]]y
’Pl‘ypn a free hand, he may be except-
ed tp n’IQdemlse ang liberalise the
Saviet economic apparatys even fur-
ther. On]y in the last few days, ﬂ'le:
new Qover‘nment has restored to the
peasanis the patches of private land
thaty Mr. Kirgshch,_ev had taken
away a year or twp agp and Prof.
Leiberman’s theories of the profit
motive in industry are likely to be
accepted even more liberally.

It is a step in the

But, having said that in fairness to
the new Goyernment pf Russia, let me
balancg this by stating that so far a5
the international picture is concerned
it would not be such a gheerful one.
Ija;sha.l Chen -¥i has quite rightly
described Mr. Khrushchev's removal
as follows:

“It opens the possibilities of re-
establishing the unity of the
socialist eamp.”

In other words, the communist mono-
lith, which was broken up, the axis
that was shattered, is in very gaod
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chance of being restored. Those who
know the faols are aware that the
schism between Moscow and Peking
was a5 much personal as ideqlogical.
The hatred of Khrushchev for Mao
Tse-tung and of Mao Tse-tung for
Khrushchev was extremely well
known to those who knew these two
men. Everyone knew that so long
as these two men were in position,
there would be no rapprochment or
detente between Moscow and Peking.
But one of them has gone, and he
has gone because he was coming in
the way of that rapprochment.
There can be no question that one of
the reasons why Khrushchey was re-
moved in this brutal fashion by his
colleagues was that he was persona
non grata to Peking and, what his
removal, a detente becomes possible.
I am not saying that the old Axis will
be restored in all its glory. 1 am not
saying that we shall be face to face
with the monolith ‘that we had under
Stalin. But I do say that, to imagine
that this means nothing to us and that
the new Government of Russia can
be depended upon to be as antogonis-
tic to Peking as the last one was is to
fool ourselveg and our people,

We have to face the fact that we
shall be now up against a Govern-
ment in Moscow which will try to
make every effort to make friends with
Ghma ang if the trlendsh:p for us
comes in the way, I may assure you
that that will not be allowed to cause
any tears to be shed in Moscow. Mr.
Isdac Deutcher, one of the best com-
mentators on this situation. says in
the Sunday Telegraph at the end of
October: s

“Mr, Shastri at any rate should
not count on the increased sup-
ply of arms which Khrushchev
has just pramised him.”

1 am aware that official assurances
have been given. But I hope the
House understands what official assur-
ances meapn when coming from a Com-
muynist Bictatorship.  Fhey mean
nothing at all. It is against this
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backgroundg of a new Government in
Moscow  which will prefer its
“brotherhood” with China to friend-
ship with India, to use Mr. Khrush-
chev's own words, that we must con-
sider our own path,

Against {his background what is
the choice for this country faced with
the Chinese atomic explosion? As I
can see it—and I spéak dispassio-
nately—we have three possible alier-
natives open to us. The first is that
we should appeal to the United
Nations and world opinion, and fthus
force the Chinese Communists to
abandon their nuclear weapons. That,
Sir, ag I understand, has been the
burden of the Foreign Minister's
statement. Frankly, if this is all that
is intended, I would call it a policy
of sitting pretty and doing nothing
because, in all seriousness, in 1964,
to expect world opinion to stop Mao
Tse-tung from going his own way _is
to mistake ijllusion for reality., The
Chinese Communist dictatorship has
shown that they care two hoots for
world opinion. Do they not ignore
world opinion? Did they not offend
it when they attacked Tibet in 1950
and again in 19607 Dig they not flout
world opinion when they attacked
India in 19627 Is not every act of
theirs = flouting of world opinion?
Did they not show what they thought
of world opinion when they ignored
Ehrushchev's appeal to join and sign
the anti-nuclear test ban treaty?
Therefore, to expect Mao Tse-‘ung to
show any respect for world opinion
and to courm* on world opinion to pro-
tect us from the Chinese nuclear
attack is to expose the people of the
whole of Northern India in a most
callous and irresponsible manner to
déstruction and external aggression.
We s1mply cannot rely updn world
opinion in this céntext, I woéuld like
to caution and warn my hon. friend,
the Prime Minister. that if he rélies
on world opinion in order to defend
Delki and the cities of northern India
ang the Industrial belt of Bengal and
Bihar by depending on world opinion,
he may find it a very brittle weapon
indeed.
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Sir, there are official spokesmen
who say, as Shrimatj Indira Gandhi
said on llfﬁ Nevember:

“If there is a nuclear war,
everyone is in it. If makés no
differenit whether India has the
atom béomb or net.... it has
to be a world war.”

This is, again, another fallacy,
another illusion. A country that
chooses to keep isolated and non-
aligned, a country that has no allies
and friends, has no right to expect that
if one bomb is dropped on its territory
of a nuclear nature, the whole world
is going to endanger its own existence.
That, Sir, is not true. This assumption
that Shrimati Gandhi has made is
very dangerous Of course, it i§ a very
comforting one. If we can count upon
it, certainly we can sit back happily.
But I warn that this is a fallacy. There
is nothing automatic about a nuclear
attack of any kind becoming imme-
diately a world war. It may or it may
not. Supposing it did, supposing an
attack that obliterated New Delhi or
the whole of Bihar and Bengal with
the industrial complex situated at
Jamshédpur, Durgapur and all the rest
of it, were to be followed by American
bombing of Peking, is this the highest
objective of our policy? Is this what
we want—that we should be destroyed
but somebody else also should be des-
troyed with us? That, Sir, is surely
not what we are aiming at. What we
are aiming at is ty see that a bomb is
not dropped on us. In other words,
the objective of our nuclear policy
should not be retaliation but deter-
rence, Today, as we are placed to-
day, there is no such deterrence.
Such a deterrent can only exist if one
or more major Powers in possession
of nuclear force bind themselves to
us by agreement or treaty to reta-
liate in case we are attacked. Then
there would be a deterrent.

Then, Sir, there is another argumen:
that there is the policy of non-violence
for us to consider. 1 think we need
not spend too much time on it because
only yesterday the Prime Minister
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talked about strengthening our armed
forces and only two days ago Shri
Chavan was in London trying to get
more arms. Let us not talk about non-
violence jn this context. A conven=
tional weapon is as violent as a nuclear
one. It is a matter of degree, it is not
a matter of principle. Therefore, this
issue of non-violence is completsly
irrelevant to this discussion. The ques~
tion of principle does not arise.

Finally, there is an argument that
we are noi Irightened. Our Prime
Minister has indicated that in one
or two of his remarks. He said that
no country can frighten India by
military strength or atom bombs. I
wish it were true. I wish we could
put our hands on our hearts here and
say that none of us care if all of us
are obliterated by nuclear bombs, all
our dear and near ones and everything
that we stand for—our way of life,
our civiiisation, culture and every-
thing—were to be destroyed. At least
1 am not that brane.

An Hon. Member: Nor am L

Shri M. R, Masani: Being a normal
human being I am very much frighten-
ed that millions of our people can be
obliterated by a bomb dropped by
people in Peking who have shown the
most callous disregard for everyone-
else’s happiness, security and well
being. To me, therefore, it seems that
this statement that we are not
frightened by the atom bomb is nol
a correct one. Mysindie of Novem-
ber 8 from Bangalore says—quoting
this gtatement:

“In form it is a statement of
fact, and as a statement of fact
it is false. The fact is that China’s
military strength does frighten
India, and the atom bomb explo-
‘sion three weeks ago greatly in-
creased India's fear. Moreover it is
quite rational for India to be
afraid.”
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Then it goes on to say:

“We confess that every time we
read in our daily paper a state-
ment by some person in authority
that India is not frightened by
atom bombs, a cold shiver runs
down our back. For the statement
is blatantly false, and is intensely
demoralising. It is demoralising
not only to the civilian population,
but more especially to the armed
forces.”

I wish I could agree with the Prime
Minister that it is “childish”, as he
called it, for the leaders in Peking to
think that they could {frighten and
spread their influence in Asia by nu-
clear strength. Unfortunately, I think,
they are quite right, that people in
Asia, as elsewhere, are frightened of
mass collective destruction, There is
nothing to be ashamed of in wanting
our people and our country to survive
happily and freely. There is nothing
to be ashamed of being frightened at
millions of human beings being des-
troved and butchered. So it is pot they
who are childish, T think it is childish
of us if we do not face facts, that they
have tremendous power against us
at their disposal, power to intimidate
us, power to destroy us.

It is not without significanze in this
context that the policy of doing
nothing and appealing to world spi-
nion is also the policy that is gccepled
by both wings of the Communist Party
in India—the Moscow Wing and the
Peking Wing.  Surely, that support

. coming from those two quarters and

their affiliation with Peking and Moes-
cow should make us corsider whether
we as patriots, we as nationalists, we
as lovers of the people of our country
can chime in with that line. We must
think again.

This line leads to conceding hege-
mony to Communist China in Asia. It
leads to our sinking gradually into a
satellite status of either Moscow or
Peking. It would amount, if pursued—
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I hope it will be abandoned under the
pressure of public opinion and Parlia-
ment—to the abandonment of the
Union Government's very first duty to
defend the country’s frontiers, its
sovereignty and its people. Therefore,
I for one cannot go along with the
Government in saying that appeal to
the world conference is all that is
called for and we neither need to
make the bomb nor do we need take
somebody else’s bomb to defend us.

That brings me to the second alter-
native that is before us, and that is to
make the bomb or as somebody has
quite aptly described ijt, “to keep up
with the Joneses across the Himala-
yas”. Keeping up with the Joneses
is sometimes possible, sometimes it is
not, and we should consider whether
it is possible in this particular -ase.
First of all, what would be the pur-
pose of making the atom bomb? We
should be clear about that.

An Hon, Member: Deterrent.

Shri M. R. Masani: I find that there
is a great amount of confusion about
it. Would the objective to make
atom bomb be to retaliate? would it
be to drop a bomb on Peking after
Delhi is destroyed? My hon. friend
here has given the right answer. He
says, no, that would not be the nbjec-
tive, the cbjective would be to have 3
deterrent. It would be to stop the
Chinese from dropping a bomb on us.
Therefore. our bomb cannot be a re-
taliatory bomb but a deterrent bomb.
If that is so, let. us consider whether
it is feasible for us to undertake it.

First of all, can we afford the cost?
The hon. Prime Minister has given a
figure at Guntur saying that making
one atom bomb would cost Rs. 40
crores to Rs. 50 crores. I am
quite prepared, in the absence of any

te~hnical "mowledre. he has very
much better information—to accept
this.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): 1 replied in the morn-
ing......

Shri M. R. Masani: If it was not
correctly reported, I am sorry. 1 relied
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on Press reports. | am glad to have
the Prime Minister’s correction. Per-
kraps, when he replies to the debate he
will tell us what it would cost be-
cause no official figure has yet been
given. ] was quoting from newspaper
reports from Guntur. I beg the hon.
Prime Minister's pardon.

Shri Lal Bahadur Shastri: I said
that jn the morning in the question
hcur.

Shri M. R. Masani: I am sorry, An
American expert, Christopher Hohen-
hemser, estiniil.; that the cost of
capital invesimant uva militarily signi-
ficant nucieas  cgramme for us would
be Rs, 25 crc:., with an annual operat-
ing cost ol ds. 10 cr.res. The U.S.
Atomic Energy Commission has given
another estimate—] am only mention-
ing a few; I do not know which is
right—that we can establish enough
plutonium production to manufacture
‘one crude bomb at a cost of Rs. 25
crores. Then somebody else has esti-
mated that the cost of establishing a
diffusion plant for thre separation of
Uranium 235 involves a capital cost of
Rs. 500 crores and an equal amount of
Rs. 500 crores for running the plant,
which means Rs. 1,000 crores.

The other day, four or five days
back. the French Cabinet accepted a
military budget, defence budget, large-
ly for nuclear purposes, because, as
we know, they are trying to go for-
ward with the process of making their
own bomb. That budget runs to
16,000 million French francs or, let us
say, roughly Rs. 1,600 crores for the
coming year plus an equal amount. an-
othrer Rs. 1.600 crores on the air arm.
for developing the Mirage 4 so that the
bomb could be delivered to its target.
These two total Rs, 3,200 crores for
one year for France, about three-
quarters of the entire outlay of our
proposed Fourth Plan per year. So.
only one-fourth of the Plan would be
left for other purposes; three-fourths
would be eaten up by our endeavours,
if we work to put ourselves in the
position of France.
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Then, the cost of the bomb is not
the only thing; the cost of delivery is
as expensive, as the French budget
points out. The vital Chinese targets
are 2,500 miles away, targets like Pek-
ing, Shanghai and the Manchurian in-
dustrial complex, comparable to our
Bihar-Bengal-Orissa industria]l com-
piex, is even farther. We would,
therefore, require an entire supersonic
jet air force to deliver the bomb, to
make it a real deterrent. On the other
hand, our own targets like Delhi, U.P.
Bihar and Bengal are only 300 miles
away from the Chinese Communist
bases in Tibet, So, any old conven-
tional bomber which gets through our
lires of defence can drop the bomb
and blow up millions of people. There-
fore, they do not need any supersonic
air force. As the atomic race deve-
lops, we can imagine what astronomi-
cal figures such budgets would involve
us in and what would be their effect
on our ecenomy, what would be their
effect on the life of our people.

Marshal Chen Yi boasted that the
Chinese must have their atom bomb
even if they had to go without pants.
In the brutal, heartless dictatorship
over the Chinese people such as he
exercises. he might get away with it.
Bul ean any democratic government,
whatever the party, hope to survive in
a democracy if jt asks the people to do
without food and clothing so that the
wretchred bomb may be made? We
certainly cannot follow Marshal Chen
Yi's parable any further.

What would be the consequence?
The controversy over heavy indus-
tries, agriculture and consumer goods
would immediately come to an end,
because we would have no money eit-
her for agriculture; or consumer goods
or heavy industries, All schemes for
development under the Fourth Plan
would have to be scrapped beeause
three-fourths of the Plan: would be
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consumed by defence. All the projects
will be starved impartially so that the
nuclear monster may be fed Famine
and misery would stalk the land and
there would be vast economic discon-
tent and people would revolt against
starvation imposed on them.

Ang who would be the biggest bene-
ficiaries of that discontent? The Pek-
ing Fifth-Column in this country.
Therefore, [ can conceive of no more
scientific, no more thorough method eof
playing Peking's game to perfection
than to enter into this mad competi-
tion with them in making the bomb.

Shri S. M, Banerjee: Get it from
America.

Shri M. R. Masani: It is not only
the cost and logistics that are coming
in the way. Our psychology als0
comes in the way. To exercise deter-
rences the ememy must know that you
are prepared to drop the bomb first.
Can any one believe that led by our
present pacific Prime Minister, or any-
one else who is likely to replace mm,
any Government in this country is
going to drop the atomic bomb first
before they drop their bomb on us?
The Chinese Communists are men of
that kind. We are not people of that
kind. This is always the advantage
that the wicked hawve over the good.
Therefore, even if we had the bomb,
thev would know that we would not
strike first, that they would be the
ones to strike first. Therefore, the
whole idea of deterrence would be de-
feated by our very pacific and decent
instinet. At the very least, we would
have to develop a ten-to-one supersio-
rity over the Chinese to be able to
strike terror into their heart, to put
the fear of God into Mao Tse-tung.
I think the House will agree that this
target of ten-to-one nuclear superio-
rity and the readiness to drop the
bomb first is something which are not
economically or politically or psycho-
logically within our reach. We sim-
ply cannot do it
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Therefore, if 1 may say so, with all
respect, the case against our making
the bomb is not a moral or pscudo-
moral one., The case against making
the bomb is a practical one of basie
national interest, of what is good for
this country, for itg very survival. 1
am pitching it as low as that. I do
not appeal to non-violence or Mahatma
Gandhi in this context. I say we
should not make an attempt to make
the bomb because we cannot make it
an effective deterrent.

That brings me to the third choice.
The third choice is to accept the prin-
ciple of inter-dependence, to admit
that we are living in a world where
none of ug can stand entireiy on our
own, that “no man ig an island,” as
John Donne has said, “He is part ct
the main”. If no man is an island no
country can be independent which
means that we are living in one world.
We talk of One World. When states-
men send messages of greetings they
give expression to that very laudeble
objective. How about striving tor one
world for a change? How about
moulding our policies in  that
direction instead of making pilatomec
statements? That is why I urge that
the only answer to the Chinese bomb
is the acceptance of the principle of
interdependence in nuclear affairs.

Today, thereafter two major nuclear
powers who can exercise that deter-
rence on our behalf—one is the United
States and the ‘'other is the Soviet
Union. Let us certainly invite both of
them to enter into an agreement with
us, separately or jointly, to guaraniee
to protect us from nuclear attack in
case such an attack is'made against us.
Let us do go. if we like, not by our-
selves; let us do it with other free
countries, the freedom-loving coun-
tries of Asia like Iran, Malaysia,
Philippines, Thailand and Japan, and
tell these Governments: we want you
to let the world know that if anyone
threatens to drop the bomb in any of
these countries you will see to it that
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it is prevented from doing so by the
first strike. If both of them agree,
let us welcome it.

I myself confess that [ do not think
that the Soviet Union would ever
agree to it. Even Mr. Khruschev
would have turned down such a
suggestion, Mr. Harriman has dis-
closed that some time ago he
had put forward before Mr Khruschev
the idea that the United States
and the USSR should form a
nuclear bloc against Communist China
but that this was very coldly turned
down by Mr. Khruschev. Today with
the new Government trying hard to
make friends with Peking we may be
sure of not getting a very positive
answer., But [ think if would be right
to ask both these powers to give us
this assurance. If one of them turns
it down and the other gives it, we
should go ahead and accept that pro-
tection. There is no reason why we
should give a vote to either of these
powers in regard to the protection
of our people and their lives,

Today, if there is any one deterrent
available, certainly it js the deterrent
of the United States, a deterrent that
has in fact—whether we Jlike it or
not, protected our sovereignty and the
sovereignty of the other free countries
of Asia and Europe during the last
twenty years since the Second World
War. If it were not for that deterrent,
Stalin would have over-run the whole
of Europe and Mao Tse-tung the whole
of Asia. In this context, the Prime
Minister has been quoted—1 hope cor-
rectly this time; he will correct me if
it is a wrong report—as saying in Gun-
tur in reference to the suggestion that
I amn now making that “we must main-
tain our independence and sovereign-
ty,” the implication being that, if we
accept the guarantee of a nuclear de-
terrent on our behalf, we would in
some subtle way be mortgaging our
independence and sovereignty. 1 en-
tirely agrees with him that nothing
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should be done that may mortgage our
sovereignty or independence, On that
there can be no question, But I say
that today no country can guarantee
its sovereignty and independence un-
less it has the good sense to pool its
security and independence in collect-
ive security with the other free coun-
tries of the world. We are living in
a world where independence of the
old tvpe is outmoded and has no
reality. It is a myth.

14 hrs.

The British Labour Party has decid-
ed to scrap its own nuclear deterrent
which the Conservatives had installed,
They call it a myth ang they propos®
to negotiate again for the American
deterrent, the American umbrella, to
cover the United Kingdom. Does this
mean that Mr. Harold Wilsoa is going
to surrender the independece and so-
vereignty of Britain to America? Per-
haps our Prime Minister would be
good enough to put this poser to him
when he meets him in London in the
next few days. How does Mr. Harold
Wilson, by no means pro-American—
if there is any politician in the Labour
Party who is anti-American, he is one
of them—reconcile the maintenance of
hiz country’s sovereignty angd freedom
from America by going and freedom
“Please give us the umbrella agamn;
our predecessors made a mistake”?

The new Japanese Prime Minister,
Mr. Sato, on 11th November made a
policy statement. He said two things:
Japan will not make the bomb but
Japan will accept US nuclear-provid-
ed submarines in Japanese ports under
the Japan-US mutual security treaty.
Does this mean that, because he ac-
cepts the American nuclear umbrelia.
he is going to sell out the indepen-
dence of Japan or make it a subject
country of America?

I hope, therefore, that this line of
thought will not be pursued anv more,
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There is no connection between giving
up our independence and security and
accepting the deterrent. It is the
other way. If we do not accept the
nuclear deterrent, we are ip fact ex-
posing ourselves to a situation where
gradually our security and indepen-
dence will be eroded, whether we
want it or not.

Some people have said: Why ask for
an American assurance openly? Do we
not already have it? Let us be Mach-
iavellian! Let us pretend that we
shall not ask for it but we know and
they know that they will always come
to our rescue! They say, “Has not
President Johnson said so?” Let us
carefully read President Johnson's
very interesting and encouraging
statement of 18th October. President
Lyndon Johnson said: —

“Nations that do not seek nu-
clear weapons can be sure that.
if ther nced US support against
the threat of nu:lear blackmail,
they will have jt.”

Please mark the words carefully.
There is an ‘if". It is a conditional
offer. 1t is’ an invitation to anyone
who feels like it to go and say so, to
gzt up ang say, “Yes, ] want your
support because I am exposed to nu-
clear blackmail” In that event, Pre-
sident Johnson says that the United
States is pledged to guarantes free-
dom from nuclear attack by giving
the protection of their own superior
nuclear force,

Therefore, it is quite clear that to
rely on that offer and read something
more in it than there is would be mis-
leading angq unfair both tn ourselves
and to the person who made the offer.
It is not encugh to leave the offer in

the air. We have to come forward
and accept it. It is not enough if we
shout after being attacked, “Please

come and help us”, as we did the last
time and ask the United States to drop
a bomb on Peking because, as we
agreed earlier, what we want is to
deter an attack and mnot to
retaliate. We want ‘the US to
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act as a deterrent so that no bomb
is ever dropped on us and we want to
ao it without destroying the economic
life. the hopes and dreams of our
people ang without putting ourselves
in a mad attempt to compete with
China, That is the way to do it
That is the way to give defence and
profection to our people and indepen-
dence and, at the same time, without
any cost to ourselves,

On whose mind must a deterrent
work? We may know that the
Americans will come to help us. The
Americans may know it. Let us say
that we privately settle that with
them. But that is not good enbugh.
1t is the mind of the person who is to
be deterred that counts. It is the man
in Peking with his finger on the
trigger who must know that before
his bomb can drop on us he will be
destroyed. That is the deterrent. That
can only be done by a public agree-
ment, publicly announced. There is
no other wav to do it. Hence, the
absolute necessity for the survival
and protection of Northern India is
an open Mutual Security arrangement
enfered into with the Uniteq States
and. if possible, with the Soviet
Government_

Finally, it is said: Would not this
be contrary to non-alignment? As the
House knows, we on these Benches
do not accept non-alignment., We
have said since 1960, two vears before
the Chinese military attack. that non-
alignment has lost all meaning in the
context of aggression against us by
a major Communist power. But let
ug Jeave that alone. Let us for the
mioment all agree that we do not want
to abandon non-alignment as a policy,
1 say that even those who agree with
non-alignment, even those who hold
non-alignment dear should have no
diffic:’t - at all in inviting a nuclear
deterrent for the protection of our
people against a nuclear attack.

Non-alignment when first workea
out meant that we had to be neutral
between Russia and America and the
two groups. What relevance hag that
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concept got when we are ipn the line
of fire, when we are attacked? If non-
alignment meant not to ask for heip
from other countries thepn Pandit
Nehru, our Prime Minister, betrayvec
non-alignment in October 1962.

Shri
Question,

Ansar Harvani  (Bisauli):

Shri M, R. Masani: It is not I who is
saying so.

Shri Ranga: Then he
freedom and help?

asked for

Shri M. R. Masani: Surely, my hon.
friend knows that I am saying ex-
actly the reverse. I am arguing that
Pandit Nehru did not abandon non-
alignment. I am arguing that what
he did was patriotic, was in the jn-
terest of this country and was censis-
tent with non-alignment. He made an
appeal to all the free countries of the
world to come to our assistance ard
he said that this was consistent witn
non-alignment. My hon. friend necd
not be that impatient. 1 am support-
ing Pandit Nehru’s stand.

Shri Bhagwat Jha
pur):

Azad
It is a healthy sign.

(Bhagal-

Shri M. R. Masani: I am saying that
if anyone today argues that to asic for
the nuclear deterrent would be to
abandon non-alignment, he would be
condemning Pandit Nehru. Anyone,
who today says that the line I have

.suggested before the House todav is

not consistent with  non-alignment,
will have to argue not only against
me but also against the action pub-
licly taken by Prime Minister Nchru
in 1962 as a betrayal of non-align=
ment.

Therefore let us abide by the view
of the man who invented nen-aiign-
ment for us such as it was. Let us
say that he had the right to ask for
assistance at the conventional weap:ns
level. Our present Government has
an equal right consistent with ron-



1257 International

[Shri M. R. Masani]
alignment to ask for intervention at
the nucléar level for the same
purpose.

Or, js it going to be suggestéd that
you can ask for help only after you
are destroyed ang not before? Is that
the logic of non-alignment—that you
must be half-destroyed, that your
country must be half in ruins before
you can ask for help and tnat vou
must not ask for it in advance? Sure-
ly, that is not a wise policy for any
country or government to follow. An
ounce of prevention is worth a ton of
cure. That applies to nuclear bumbs
also. So, those who think that necn-
alignment will be sacrificed are mal-
ing a mistake, Non-alignment and
accepting the American nuclear deter-
rent have no relevance to each sther
whatsoever. What I am suggesting is
perfectly comsistent with a hundred
per cent acceptance of non-alignment.

I conclude, therefore, by summaris-
ing what, I think, this country needs.
I think what it need; is to turn away
from the barren path that hag led us
to the isolation and homiliation in
which we find ourselves, where
-neither Zanzibar nor Burma nr Ceylon
shows the slightest respect for us or
what we want. We have in turn
away from that path by learniug to
recognise and distinguish between
friends and enemies. We have to
]"earn to stand up to our enemies
boldly, We have to learn to
link armg with our {friends. We
have to learn to follow a good-
neighbour policy with our .mmediate
neighbours without appeasing or
surrendering anything. We have 1o
learn to be self-reliant in regard to
conventional weapons ang to he good
world citizens in regard to the nuclear
deterrent.

Mr. Speaker: Shri Hanumanthaiya.
Shri Bade (Khargone): 1 have
given a substitute motion. I may be

allowed to move it.

Mr. Speaker: He will have his time.
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Shri Nath Pai: He wants to move an
amendment,

Mr. Speaker: Why did he choose to
be absent at the crucial moment?

Shei Bade: I thought the speech
will continue for some more time. I
may be allowed to move it now.

Mr, Speaker: I will allow that also.

Shri Frank Anthony (Nominated-
Anglo Indians): May we know how
long this debate will continue?

Mr. Speaker: It is for 2 days.

Shti Nath Pai: 2 days may not
make much meaning in view of the
fact that very often a lot of time is
consumeéd, on véry important matters,
but which do not bear on the debate.
So, are you setting apart 10 hours for
this?

Mr. Speaker: The Business Advi-
sory Committee fixed 2 days for this
and that was approved here in the
House. Whether we want to spend
2 days or want to spend 10 hours or
12 hours, that is for us to decide,

Shri Bade: [ beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the present international situa-
tion and the policy of the Govern-
ment of India in relation thereto,
régrets that the Government of
India has failed to reorientate its
sttitude and postures in regard to
foreign policy to meet the demand
of the situation and in particular
this House regrets—

(a) that the Government _of
India has failed to appreciate the
seripus threat to India's security
due to Chinese successful entry
into the Nuclear Club and also
fhe imtense psychological impact
Chinese achievernent hag made on
Asian and African countries;
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(b) that in an undue haste to
settle the issue of Indian settlers
in Ceylon with the Ceylonese
Government, the Government of
India has entered into an agree-
ment which seriously undermined
the interest and future of these
Indian settlers;

(e) that by its continued readi-
ness to talk on Kashmir issue
with Pakistan in spite of the fact
that Pakistan has no locus standi
whatsoever with respect to Kash-
mir, the Government of India has
been guilty of coatinuing the
state of indecision and uncertainty
in the state which is being fully
exploited by anti-national and sub-
versive elements;

(d) that the Government of
India failed miserably to mobilise
the opinion of Asian and African
countries gathered at Cairo Con-
ference against Chinese aggression
in India; and

(e) that despite the lapse of
over two years since the massive
Chinese aggression of 1962, the
Government has taken no steps
whatspever to libprate last terri-
tory and thus redeem the sacred
pledge given by this Parliament
to the natjon in the year 1962
(4)

14.13 hrs,

[Surr Turumara Rao in the Chair]

Shri Hanumanthaiya (Bangalore
City): Mr. Chairman, Sir, the hon.
Minister for External Affairs began
his speech by telling us that there
have been very many important events
that have taken place on the interna-
tional scene. H.e' mentioned, in parti-
cu'ar, the changes that have taken
place in US.A. and UK. He reassured
us that so far as the policies of those
two countries are concerned, there
would be no change in spite of there
being change of Governments and
chanee of leadership. In UK., the
change has been such that a different
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party altogether with a different poli-
tical ideology, different policies and
programmes, has come into office. In
U.S.S.R., a very heart-reading per-
sonnel change has taken place, In
spite of these changes, the {oreign
policy of those two countries continues
to be the same. Whether it is a com-
munist country or a democratic coun-
try, it is an accepted fact that the
foreign policy in most essentials is the
same for every political party in those

countries. How edifying it could be
for us to practise the same grand
example!

I was particularly pained to see so
much jnterference when the Minister
of External Affairs was speaking. The
hon. leader of the Swatantra Party is
an exponent of what is called non-
interference. He does not want Gov-
ernment to interfere in the day-to-day
affairs of the people. He wants the
least interference from Government
in our economic and other structures.
I thought such a vatary of nan-inter-
ference would practise that non-
interference in his persona] approach
in parliamentary life. We listen to
Mr, Masani, the brilliant speaker of
this House as well as the Swatantra
Party, with great attention and res-
pect. And I hope his Party will think
aver and next time it will accord the
same respect to the Congress Party
spokesmen and its Ministers. If he
really wants our foreign paolicies to
be so shaped as to safeguard the
independence of eur country, this is
the first contribution he ought to
make, Oyr External Affairs Minister
is a very polite, suave and argumen-
tative sort of person. I hardly find
pne sentence or one word in his
speech which could irritate anybody.
Even op personal grounds, ] hope hon.
Members of the Swatantra Party will
set @ very high example so far as
parliamentary debate is concerned,

It is facts and figures that weigh
with the Copgress Party. It is the
argument, the patriotic sentiment,
behind those facts and figures which
weigh with the Congress Party. Mere
interference, I think, will produce the
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opposite effect though we are exercis-
ing a great deal of restraint in tne
matters of retaliation.

Mr, Masani, who made out a very
good case, almost a perfect case, from
his point or view: rather overdid in
one or two respects, He took a
phrase used by the Prime Minister;
he took a statement made by the
Minister of Information and Broad-
casting. He said that the Prime Minis-
ter made a statement that we need
not be frightened and he produced
the supporting argument of the Minis-
ter of Information and Broadcasting.
The first and foremost thing that we
Congressmen have learnt under the
leadership of Gandhiji, likewise
Mr. Masani, js not to fear. To fear is
the worst sin. If you do not have
fear, there is nothing else in the world
to make you afraid. It is fear comnlex
which Gandhiji removed from our
psychological atmosphere and made
even the dust that lay under the feet
of invaders, the docile Indian people,
for centuries, rise ag an atom bomb
against imperialism and colonialism
and even capitalism. This courage is
the native quality of the Congressmen,
When the Prime Minister says that
we need not be afraid of China, it is
in this true spirit of Gandhian cour-
age. Maybe, people have not follow-
ed it up with proper arguments. It is.
therefore, that out of context it looks
like a statement of bravado. But if
you look at the historical background
and the grand fight we have waged
for the freedom of the country, you
will find that this phrase ‘not to be
afraid’ is the phrase which inherently
made this country independent. It is
the phrase that inherently makes this
country to continue to be independent,

Why are we afraid of China? After
all, it has produced a crude bomb.
Even to have produced a crude bomb
does not amount to destruction of
India or destruction of any other
nuclear power. Some of wus have
habits of magnifying the danger to
such an extent that we make ourselves
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cowards. Even under the most turbu-
lent circumstances, if we maintain
our head, if we maintain our courage,
we can face the odds. It is in that
spirit that we have to face this
problem,

The other day, I was looking into
some statistics, What is the strength
of the army of China? I am told on
good authority that it has a regular
army of about 25 lakhs of men and
an additional 15 lakhs as reserve in
the army, police and otherwise, All
told, it has got an army of about 40
lakhs. .ts weaponry causes not much
anxiety so far as we are concerned.
It is all discarded old model, either
of Western powers or of the Soviet
Russia. The experts have judged that
this weaponry is mostly of World
War II type. Even if they manufacture
some atocm bombs, for another decade
or s0, I am sure, it will be impossible
ior them to deliver it to any part of
the world as effe-tively as U.S.A. or
the Soviet Union could. And the
industrial complex that we have in
India, which we have developed dur-
ing the last decade and a half, is in no
way inferior to that of China. We
have a habit of, as I said, exaggerat-
ing the importance, the strength and
the influence of our opponent, That
may be for some political purpose.
But, if actually, the number of indus-
trizs, the industrial complex, and the
economic growth are properly assess-
ed bv an impartial observer both of
Ching and of India, India will take the
first place and not China. Here, we
have schools and colleges and univer-
sities, full of young men and women
who are well versed in scientific sub-
jects. Besides, there are, at least in

‘the neighbourhood of 10,000 students

who have been studying in Europe
and America these scientific subjects.
If all this scientific talent is harnessed,
1 assure you that we need not be
different, and we shall be able to
produce as good weapons. automatic
and otherwise, as China could. It is
only our peaceful approach to prob-
lems, our anxiety to worship at the
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feet of the daridranarayan, as Gandhi-
ji said, our anxiety to ameiiorate the
condition of the poor, that has res-
trained our anxiety to strengthen our
de.ences, zo far. But pow the time
has come.

The explosion of the atomic bomb
by China is a big alarm warning. In
the days of World War I, whenever
there was an indication of enemy
aireraft, there used to be sirens sound-
ed. We have to take this Chinese
atom bomb exp.osion as a kind of
siren whica warns of the danger.
Fortunately for us, the hon. Minister
of External Affairs, who, for the first
time, js contacting personally foreign
Ministers of neighbouring and other
countries and Heads of States will be
able to sound opinion all over the
world. I am sure he has the ability
to sound opinion in an effective
manner, not merely for the sake of
guaranteeing the independence of
India and her territorial integrity but
also to maintain world peace. ] am
very happy that he is going to Soviet
Russia. More than all other factors,
the Prime Minister of our country is
going to UK. He will have oppor-
tunities of discussing these problems
which affect world peace and prog-
ress, with the Prime Minister of UK.
We have to remember that we are
still in the Commonwealth,

I wa; not in India at the time when
the Chinese attack took place in 1962
It was world news. I was in London
at that time. The amount of sympathy
that was shown by the Queen of
England, by the Prime Minister of
England and by Members of Par-
liament from all parties was such
that if you re-read those speeches,
they would be inspiring words of
comfort and encouragement. On that
day I felt that it was indeed worth
the while being a member of the
Commonwealth. These Commonwealth
statesmen have again and again said
that they are not going to allow India
to be enslaved by any country, either
bv China or by any other country.
That spirit of the Commonwealth and
that spirit of common defence are
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there, though we may not have stated
it in terms of treaties and in terms of
alliances. What Shri M. R. Masani
wanis 1s, according to me, so far as
the Commonwealth is concerned, al-
ready there in gpirit, if not in letter.

it is not as if even today China
non-chalantly can drop an atom bomb
on any of our towns, In the first
place, she has not got the eguipment,
she has not got the scientific equip-
ment such as the electronic equipment,
radar and various other things needed
for the purpose. Merely because an
atom bomb is produced and there is
an old-fashioned plane, it does not
follow that it is enough to conquer a
country through the use of atom bomb,

The position today is that we have
to think and think very deeply. China
has become the biggest menace. 1
agree with Shri M. R, Masani that
China is not going to bow to public
opinion, either of the neighbouring
countries or of the world. 1 shall
give only two instances. As regards
the Calombo proposals, although those
Powers have been persuading China
to accept the proposals for the last so
many months, China has never cared
to listen to them. On the other hand,
China is riding the high horse by say-
ing that the Colombo Powers cre not
negotiating powers, and they are not
arbitrating between them and India.
China is treating even these Colombo
Powers with gcant courtesy.

Secondly, there is the atom bomb
explosion by China and this zttempt
of theirs is not going to be deterred
by public opinion expressed either in
the UNO or anywhere else in any con=-
ference. They are so determined that
public opinion is the factor that does
not count with them. Their ideologi-
ca] interest and their patriotic fanati-
cism are the only factors that count
with them. They know very well
that human memory, just as we say
public memory, is very short. All of
us were very much excited and
blamed the U.S.A. when they conduct-
ed a series of test explosions under
the sea, over the sea and on land, We
sajd that these people were poisoning
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the atmosphere of the world. We
eried that they might be cursed. But
we have now forgotten that, and we
want their protection. When Soviet
Russia did the same thing, there was
a similar uprise of odium against
Soviet Russia also, When France did
it, world opinion was so upset that
world opinion blamed France, and
s0 was the case in regard to UK.
‘when they manufactured g few bombs
and exploded them in the South Sea
regions. But today in the context of
the Chinese having an atom bomb in
their hands, all this odium that we
had exhibited has passed out of
memoary, and we now think That
either the U.S.A. or the Soviet Union
will be able to protect India and the
world. Knowing the history of these
-explosions, if any of us thinks that we
c¢an make the public opinion of the
warld united against the Chinese so
far as the atom bomb and its manu-
facture is concerned. I would only
plead that such g thing is not going
to happen. The history is there, and
the psychology is also there, and the
Chinese are a determined set of peo-
ple. I am using the word ‘determined’
in its bad sense. China today has no
friends in the real sense of the term.
America i3 on a war path against
China. Soviet Russia js a Thitter
apponent of China even today I spite
of the change of regime in Soviet
Russia. All the democratic countries
of the world are opposed to her. Even
the npeighbouring South-East-Asian
countries outwardly, because of the
fear of the size of China, may pay lip-
sympathy so far as their friendship
with China is concerned. But in their
real heart of hearts, | know that they
do pot like China. In spite of the
world as a whole standing against her,
China deoes mot mind standing alone
and doing whatever she pleases. It
is with this determined set of people
that we hawe to deal. For that we
should have equwal determination. We
should have a determination which
the world will gssess ag capable of
downgrading or nullifying the deter-
Twination of the Chinese. That deter-
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mination is to determine a deterrent
to the ideology, to the methods and to
the aggressive policies of China.

How to do it is not for me to say.
The Prime Minister and the Minister
of External Affairs, 1 believe and I
am sure, are as patriotic and as wise
as anyone of us either on this side of
the House or on the other side. They
have come to their respective
charges newly. They are receptive to

public opinion. As they say in
the Gandhian sense, they have
the humility to borrow from

others or, as it is said, make their own
the opinions found in other quarters
and which appear to be sound. I am
sure they have not the vanity of say-
ing “what I say is the best, what I say
alone is the truth”. Their interna-
tional contacts and the conferences
and confabulations which they will
have will, I am sure, give them a good
appraisal of world trends and world
forces. And in a few months' time I
am sure they will be able to evolve
a palicy which will give us a guarantee
against all aggression, nuclear oOr
atherwise.

Dr. M. 8. Aney: Sir, we have listen-
ed to a very sober statement on
foreign affairs from the hon, Minister
covering almost the entire ground of
foreign affairs. I do not want to go
over the other points, because I am
sure that there gre many other Mem-
bers who would like to deal with
them For example, the new gituation
created on account of the change of
government in Russia, that is a very
impertant poiot so far as we are con-
cerned. Similarly, the change that
has taken place in the government of
England, that has also got a bearing,
noi so much in the directian of foreign
affairs as it is likely to have reper-
cussions in the field over our economic
pesition and economic development on
account of that. Then there are other
matters. Far example, the new
danger which we apprehend to grow
and about which we have some great
apprehension is that China has net
only remained silent as regards
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nuclear matters, has not only remain-
ed aloof from joining the disarmament
movements but has taken an active
step of creating an atom bomb and
exploding it also. This is also a new
situation. All these matters have beep
touched by him.

But I am mainly concerned in deal-
ing with the situation as regards
Ceylon affairs. My main reason for
this is that I was concerned with this
External Affairs Department in the
old Viceregal regime also, and then
as a Representative of the Govern-
ment of India I had to be in Ceylon
looking after the relations of the
Indians, of the domiciled Indians who
were there,

In regard to this matter I have been
frequently asking in this House for-
mally and informally as to whether,
when the question as regards the
position of the Indians in Ceylon is
concerned, the Government of India
really takes care to know as to what
is the opinion of the Indians who are
in Ceylon, whether they want to re-
main there or not.

Sir, Indians in Ceylon are of two
kinds. There are some who have
been sent there as labourers. They
have been there for several genera-
tions. They were more or less sent as
indentured labourers in those days.
And there were others who had gone
there as merchants and have built
great commercial business houses.
The total population of Indians there,
at least in those days from 1943 to
1947, 1 can say, was of the tune of
7 lakhs—Indian population in the
plantation labour colony. And there
were about more than 2 lakhs of peo-
ple who were engaged in other busi-
ness. Besides that, there are other
persons also.

What 1 want to wurge before this
Government is this. Whatever econo-
mic prosperity Ceylon has attained in
the last fifty years, a considerable
share of that prosperity is due to the
work done by these Indian labourers
who were there and on whose labour
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the plantations, the rubber plantation
and tez plantation, have grown and
come to this present prosperous posi-
tion. This fact is admitted by them.
Secondly, even if anybody moves in
the streets of Colombo he will find
that in the Colombp market, considera-
ble business or trade and commerce
is done by the Indians and they occupy
a very great and eminent position.

Now, since the movement for be-
coming independent of foreign domi-
mnation had come into existence in Cey-
lon also—it was a very healthy one,
ng doubt—gradually the ideas began
to grow there, Ceylon for Ceylonese.
That idea has cropped up there. And
much of the difficulty that we now
find is due to this idea having taken
up a purely racial and colour form.
The Ceylonese people think as regards
all these non-Ceylonese who have
been there—of course they could not
touch the Europeans who were there,
they did not touch them and the
others also—but as regards the Indians
who are there, among whom there
are both Hindus and Mohammedans,
on account of their existence they
feel that when Ceylon became inde-
pendent it would not be purely in the
interests of the Ceylonese so long as
this element is there. That is the
main idea behind this.

In this connection 1 want to bring |,
one fact to the notice of the hon.
Minister. All these persons who have
been sent as labourers were not sent
without any understanding between
the Government of India and the Gov-
ernment of Ceylon. That is the main
point which I want to urge. If we
look into the correspondence which
took place in those days, which T hap-
pened to lock into, we would find
that there was a series of corres-
pondence between the Government of
Madrag and the Government of India
on the one side and the Government
of Ceylon on the other. Tt was at that
time the British Government; Ceylon
was dependency as India was. That
correspondence clearly shows that
these labourers who were taken were
given to understand that they could
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live there—they generally used to
go for a certain term—that they could
live there, on the condition that they
could leave after the term was over
if they liked, and if they did not do
that they would be treated in the
same way as the Ceylonese citizens
would be treated. This is very clear-
ly stated there. And if they want to
come back it will be according tp their
option. Coming back was optional,
but if they remained there the under-
standing was that they should be
what the Ceylonese would be in their
own country. That is the position,
The whole correspondence leaves no
doubt on this point.

But when I was there for some four
years from 1943, and even before I
went there I was here Member in
charge of Commonwealth Relations in
the Government of India, for the first
time I heard a voice coming at that
time, Ceylon was not independent,
But this movement for jndependence
was there. And even there there was
considerable sacrifice in the fight for
independence by the Ceylonese and
Indians in Ceylon along with them.
It was heard for the first time that all
those agreements, understandings or
implications, whatever they were, that
were made on behalf of the people
of India or the Government of India
by the Government of England were
not binding on them and they were
not bound to observe them. They have
repudiated all those things. That is
the position. I have been urging that
whatever new Government came into
being as the successor Government
successor to the British Government
that existed here, either in India or in
Ceylon, should honour those commit-
ments, and so far as the rights of the
Ceylon Indians are concerned, they
should be in accordance with those
agreements. But the Ceylon people’s
idea is different. Their idea is to re-
pudiate all that and try to see that as
large a number of those Ceylon
Indians are sent back to India as pos-
sible. This tussle has been going on
for a number of wyears. The hon.
Member is right in saying that.
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With a view to give the quietus to
any further misunderstanding on this
point, it was decided at that time to
stop further recruitment of Indians
for employment in Ceylon. If I am
not mistaken, it was in the year 1838
or thereabouts that we took a deci-
sion that further recruitment of
Indians for labour in Ceylon must be
stopped. There was also a movement,
a feeling against indentured labour,
that our people were being taken as
indentured labour and made to remain
there in that condition. We did not
want that; we did not want the civi-
lised world to form the impression
that Indians could be had as coolies to
work anywhere. Old Congressmen
will remember that we have been
passing resolutions on the question of
indentured labour frequently. So re-
cruitment of indentured labour was
stopped.

By the time I went there, the posi-
tion was this. The labourers who were
there were labourers who were not sent
after 1938; they were those who had
gone there before 1938 or 1840. A
Commission was appointed by the
British Government in Ceylon for the
purpose of framing a constitution.
That Commission went into this ques-
tion also. At that time, the Ceylon
Indians put their case before the Com-
mission. They urged that those who
had been born in Ceylon, and those
whose parents had been born in Cey-
lon or have been living in Ceylon
should all be naturalised. They tried
to press this demand before the Com-
mission. Here 1 would like to tell
hon. Members that that Commission
was boycotted by the Ceylonese.
Though they had boycotted it formally,
thev were keeping in touch with the
members of the Commission,

The stand taken by the Ceylonese
was that in relation to these matters,
the understanding or agreement that
had been arrived at in regard to
Indian labour, should not be taken
into account by the Commission or
the Ceylon Government and they
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should be at liberty to take any action
concerning immigration of those from
outside. At that time, a deputation
was led by the Ceylon [ndians to
England to put their case and protect
their interests. The Ceylon Indian
Congress was there and there was
Shri Thondaman and Shri Aziz. There
were also some other Indians like Shri
H. M. Desai and so on. These persons
urged tnat those Indian labourers
who had been recruited and were in
Ceylon should be treated in the new
order as Ceylonese just as they have
been enjoying that status at present.
As regards those who had come after
that period, it may be left to the Gov-
ernment to decide their status. That
was the position they took.

But unfortunately, when the law
was passed, the Government of India
in its own way stumbled and nothing
was done. Late lamented Sir Girja
Shankar Bajpai was sent there to
negotiate with them. He negotiated
an agreement. That agreement was
ultimately not accepted by the Gov-
ernment of India. In that unproduc-
tive agreement an understanding was
arrived that the Ceylon Indians
should be allowed to remain there, but
certain professions should be barred
to them. It was a kind of restriction
which they wanted to put upon the
right of the Indians there as regards
their profession. We thought even
that restriction unnecessary and unjust
and withheld our consent.

My hon. friend said that in arriving
at the present agreement, the Ceylon
Indians were consulted. I want to
know at what stage their opinion was
taken inte account, whether this agree-
ment was informally discussed with
them, with the members of the Cey-
lon Indian Congress. If so, did the
Government of India accept their view-
point and suggestions? In my opinion,
the acceptance by Government of the
position of these persons as ‘stateless’ is
a departure from the policy which the
Government of India has been pursu-
ing with regard to this matter. till the
late Prime Minister, Shri Jawaharlal
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Nehru had been at the helm of affairs.
In this House he said more than once
that the Ceylon Government wants to
treat these persons as ‘stateless’. But
that was not the position of the Gov-
ernment of India.

Then the Ceylonese Government
passed a Naturalisation Act for natura-
lising foreigners there. Under that
Act, they called for applications from
Ceylon Indians. But they dismissed
almost 90 per cent of the applications
and only 10 per cent were accepted as
naturalised citizens of Ceylon. In
that way, the obproblem of ‘stateless’
persons of Indian origin has come into
existence. So these peoble were re-
quired to app!y because of the new
law and when tkey did, their appli-
cations were dismissed. In this way,
the problem of ‘stateless’ persons
arose. All these matters are record-
ed in the reports and other documents
pertaining to this issue. Unfortunate-
ly, today we find in the new settle-
ment that we have reconciled our-
selves to the position of Stateless per-
sons of Indian origin, and we do not
know what will be the fate of two
lakh persons who are now left out and,
who do not come into account at a'l
Five lakhs have been accepted by us
for repatriation, and three lakhs by
them as citizens; two lakhs more
have been left out, what is their fate,
I do not know,

Not only that. Even the three lakhs
they have accepted are being dealt
with by them in a discriminatory man-
ner. I want the hon. Minister of
External Affairs to see that no two
kinds of citizenship are created there
and, that those who remain are not
considered second-class citizens. I
hope he will not say that it is their
internal matter and that he cannot
intervene in that.

1 most earnestly request my hon.
friend on this peint. He should try to
ascertain the opinion of the people of
Indian origin who ae stil] there in
Cevlon and taking their advice on this
point, try to espouse their cause, so
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that, whatever little we may have
gained, at least they are not consi-
dered second-rate citizens,

In regard to this agreement, you
talk of humanism. It may be all
right, but of all the departments in
the Government of India, or any gov-
ernment in the world, the Foreign de-
partment is the one where the pri-
mary consideration of the Minister
must be the interests of the country,
no humanism comes in there. Huma-
nism comes in in matters of welfare
of our own people, or the people of
the world, but so far as the interests
of the country are concerned, it is a
primary consideration, and if the
Foreign Minister ignores that primary
consideration, I do not know what
difficulties we will find ourselves in.

I only appeal to the Minister that
in regard to those who have been now
left to the mercy of the Ceylon Gov-
ernment, he should see that they are
not made second-rate citizens, that
they are treated in a manner befitting
a civilised Government. The Ceylon
Government should not be allowed to
discriminate against those whom we
have allowed to remain in their charge.

Shri Bhagwat Jha Azad: Since we
dispersed last, there have been many
important international developments
that concern us in this country. We
have seen the change in the Soviet
hierarchy. Assurances have been
given to us and our Government that
there will be no change in their policy.
We welcome the assurance.

We have seen that the Labour Party.
headed by Mr. Wilson, has come to
power in the United Kingdom. It is
a good sign, and we welcome that
Government.

Similarly, we have seen the presi-
dential elections results in the United
States and we are glad that Mr. John-
son has been elected, as against Mr.
Goldwater. We welcome him and
we hope that the path opened up by
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Shri Jawaharlal Nehru of having a
bridge between Moscow and Washing-
ton will be allowed to develop and
strengthen more and more every day.

We have seen that our Prime Minis-
ter made his firsy contacts, and very
good contacts, in the Cairo Confer-
ence, and that our Foreign Minister
tried there to gain the friendship of
the Afro-Asian eountries,

But the most important thing that
concerns us and the world is the ex-
plosion of an atom bomb by the
Chinese. There is a lot of opinion in
this world and this country on this.
We have seen that the Chinese have
belied the most expert knowledge of
the United States in this matter. They
were expecting that the Chinese would
be able to explode the bomb only
after two years, but it has come that
much earlier. They were thinking
that it was of plutonium only,
but now it is assessed that they have
been able to isolate Uranium 235 from
Uranium 238. It should also be noted
that their targets in India are only
300 miles away, whereas our targets
in China are 2,000 miles away.

At the AICC conference in Guntur,
I moved an amendment, which runs
as follows, to the foreign policy reso-
Tution:

“That this AICC reserves the
right that in case the sovereignty,
integrity and independence of
India are challenged by foreign
aggression, the country will use
nuclear power for the defence of
the eountry.”

There was a lot of ery in the country
over it, from friends and foes alike,
that we were asking for the manufac-
ture of the atom bomb, and I was sub-
jected to critical questions by friends
of the left, right and middle.

Let me make it very clear at the
outset that I fully support the policy
of non-alignment of the Government
of India, and the search for peace,
enunciated by our late Prime Minis-
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ter, Pandit Jawaharlal Nehru. Let it
not be asked: how can these friends
who were so close to that policy,
change overnight? We have not
changed overnight. We have been
with the i"-ime Minister from the
beginning w icn he propounded this
policy, when :many of these who are
talking now wceo2 not even seem.
When things were otherwise, we wure
standing stoutly behind the Prime
Minister.

I want to remind the House that at
one time the Indian Cabinet, the in-
terim Government, used to think of
reducing the strengih of the army,
and that was supported by war ex-
perts like Lord Wavell and Lord
Mountbatten, but a time came when
gradually we had to strengthen the
army. We do not want our army to
attack anybody, but we have to see
that there are hostile neighbours on
our frontiers. Therefore, even in the
thick of Hindi Chini bhai bhai, when
on one side there was a demand for
ceiling on our defence expenditure,
we had to stand firm, and after the
Chinese attack, we had to come out in
a very big way and stand behind our
late Prime Minister when he was
alive,

Today it is said by experts like Mr.
Menon that this nuclear weapon is not
a weapon of war, it is not a deterrent,
it is a weapon of mass annihila-
tion. We  have been  given
this dose day in and day out by
our Jearned friends. We know that it
is a weapon of mass annihilation, but
we would like to know from our fri-
ends in Parliament, from our country-
men and from all concerned, whether,
because it is a weapon of mass anni-
hilation, we should sit tight and allow
our enemy to have this weapon of
mass annihilation, and if, God forbid,
this country is attacked with this wea-
pon, we should lie down saying we
are followers of peace, and have a
mass annihilation of this country?

I make only one amendment and
that is this. We are wedded to peace,
no doubt. We have never had any big
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army to attack anybody, we do not
want nuclear weapons, nor convens
tional weapons, to snatch the liberty
and freedom of any country, but let
the Foreign Minister of this country
say boldly that, determined as we are
for peace and non-alignment, we are
equally determined, if an aggressor
challenges our sovereignty, to use
nuciear power for the defence of the
country. Is that a crime?

15 hrs,

We are for peace, but peace for
whom?—peace for the people of this
country, peace for the people of the
world. If it becomes a question of our
being completely annihilated from
earth and history, certainly this coun-
try, this Parliament, is called upon to
say to the world, that it is not a case
that even in that case we will not go
in for the atom bomb. We gid not go in
for that; we have never done it in the
past, We are wedded tp peace. When
this challenge to our sovereignty and
our very existence came, then we did
go for it and in a big way. Siace
China has an atom bomb it has got a
tremendous booster in the Afro-Asian
countries. It can speak from the posi-
tion of strength. Secondly with the
bomb in his pocket, Mao can go about
browbeating the smaller Asian and
African countries in the world. China
can talk from a position of strength.
We say that it is the legal claim of
China to be present in the United Na-
tions. The big powers in the world

understand only the position of
demonstration of military strength.
China can now demonstrate its

strength. You will
case, India may be
a position in the background even
in Asia. We are told repeatedly
by those who say that we should
not go for it that it will be a
great loss of prestige for India and
India will not be in g position to cash
in on the tremendous support that it
has in the Comity of Nations, especi-
ally in Asia and Africa. They say that
we cannot go for the luxury of an
atom bomb, In the past also we did
not raise a big Army, neither a con-

see in that
relegated to
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ventional army nor supersonics. To-
day our Defence Minister is going to
Washington, Moscow and London, The
point iz that we have not joined any
bloc against the other nor do we in-
tend joining any bloc in the future.
The fact remains that the big powers
did not wunderstand our reasoning.
They were not prepared to allow
China to sit in the United Nations. Let
our Government press hard so that
China, whieh is the spoilt child of the
Comity of Nations, may come into the
United Nations and behave and be
persuaded to understand reason. On
the one hand this nation is not allow-
ed to sit in the UN. and on the other
it is called upon to sign the test ban
treaty. Is there any reason? Then we
are told that India should not manu-
facture atom bomb.

Mr. Chairman: Has our country re-
versed its policy of supporting Chinese
admission tg the United Nations?

Shri Bhagwat Jha Azad: No; I am
only emphasising that our country’s
reasoning was not heeded to from the
beginning. I am only saying this.
There are other nations in the world
which have got stockpiles of wea-
pons and say that China shoud not sit
in the UN; on the other hand they
say that China shoud sign the test
ban treaty and we are told: please
do not prepare atom bomb as we are
there tg lock after you. China is like
a spoilt child thrown in the streets
by the parents and asked to do what
it likes; it should be made to come
back and sit at the table along with
the others and made to hear reason.
My argument is that the Government
of India should along with the other
nations of the world persuade
the big powers to allow China to sit
in the UN. If not, China will go on
exploding bombs, In such a situation,
what are we to do? I can do no bet-
ter than quote Erticle IV of the Nu-
clear Test Ban Treaty:

“Each party shall in exercising
its national sovereignty have the
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right to withdraw from the treaty
if it decides that extraordinary
events, related to the subject mat-
ter of this treaty, have jeopardized
the supreme interests of itg coun-
try. It shall give notice of such
withdrawal to all other Parties
to the Treaty three months in ad-
vance.”

That is to say, even those nations
who had signed the treaty can with-
draw in some extraordinary event.
What can be that extraordinary cir-
cumstance? If China is denied a seat
in UN it will go on stockpiling atom
bombs and it will jeopardise the sove-
reignty of this country. For whom is
she making the bomb? For Russia,
United States, Viet Nam, Burma, Cey-
lon? For none of them. China is
manufacturing the atom bomb, firstly
to boost itself in the Afro-Asian coun-
tries and to browbeat them and the
second and most important reason is
India. China knows that in spite of a
small initial reverse in the NEFA bor-
der, they cannot beat India by the
norma] Army and its enemy No. 1 in
the political and ecomomic field is
India, and if at all this bomb will be
used, it will be used against India.
We have read this statement of our
Defence Minister from London:

“The Indian people knew very
well that the use of a nuclear wea-
pon would not be a local affair and
escalate into a global war and
India could count on the support
of very powerful friends.”

Let this be stated clearly that be-
cause of the presumption that India
can rely upon other friends in case
of a nuclear war, they count this as a
factor for the defence of India. Who
are those friends! USSR? It cannot be
So the logic of Mr. Masani will stand:
let us give up non-alignment and have
the nuclear umbrella of the TUnited
States. That is what we should be
prepared for if you do not see the
signg on the wall What is a global
war? China will attack India. If
America comes to our help, it will
attack China. So, this part of Asia will
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be the testing ground for the devastat-
ing nuclear weapons such as atom,
hydrogen ang cobalt bombs, A global
war does not mean that the United
States will go after the USSR or the
USSR will go after the United States.
They will not attack each other for
our sake. A pglobal war means that
it will be Jocated in Asia in the
plains of India and in the plateau of
Tibet or Peking. If our friends can
take delight in saying this, let them
state it quite clearly. I ask, Mr. Chair-
man, why during the time of Mr.
Nehru himself, we wanted supersonics
and automatic rifles? Arc they not
more dangerous and more devastating
than the more conventional weapons?
Is it not a fact that after the Emer-
gency we are spending Rs, 500 crores
on the Defence Budget? Is it not
bringing misery to our countrymen?
But we have had to do it because we
cannot take for granteq our territorial
integrity and sovereignty. In this
morning's papers, the Prime Minister
is reported to have stated that India
believes in peace ang ahimsa but
ahimsa did not mean cowardice or
‘Weakness, Shri Shastri said that India
would be able to promote peace—I
request you and the House to mark
these words:

“..India would be able to pro-
mote peace only it it could tell the
enemy that ‘we are capable of
replying'.”

I want only this much. India should
be in a position to reply to the ene-
mies, and they will understand peace
only when we are in a position to
reply to them mnamely, that you can
maintain the peace with all the might,
but if it is forced, it can destroy, it
can retaliate and it can take action.
Therefore, let the Government say
that the Defence Minister's statement
that friends will come for help is not
because of the question of a defence
base or that the nuclear umbrella of
the United States Government will be
used. Let it be gaid, to support the
Prime Minister’s policy, that India
needs a strong army: a strong army
does not mean only the conventional
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army of some eight to 10 Jakhs of men;
it needs a powerful air force for which
the Defence Minister has been going
between Washington, Moscow and
London to have the supersonies. It
means that much more atomic bullets
and much more improved armies
which can match the enemy’s fire
power, both in the air, on the ground
and underground. That iz what we
have asked for. Therefore, I say that
let our Government say, determined
as we are for peace and non-align-
ment, that we are equally determined
that if we are forced, if our sovereign-
ty is attacked, we shall go all out to
use nuclear power for the defence of
our country_

I will take a couple of minutes more
to devote to two important issues: one
15 the relations with Pakistan in re-
gard to Kashmir and the other is Na-
galand. About Kashmir, this morn-
ing our Foreign Minister made a state-
ment that the violations of the cease-
fire lines have increased on the part
of Pakistan. We know when our great
Prime Minister was very kind to go
and meet Gen. Ayub Khan in his own
home, the latter was saying, “India is
a country of mean fellows.” Pakistan
does not believe in reason. Let that
be put aside, and T do not want to dis-
cuss that aspect. But let Pakistan be
told that there is nothing on which we
are going to compromise about Kash-
mir. Kashmir is part of India. Every-
body is saying it; A.B,C—all Govern-
ment bulletins recently published and
everybody—they all say that Kash-
mir is part of India. But why give
this corner, this disillusionment or be-
lief—whatever it may be—to Pakistan
that there is some corner for adjust-
ment? Why that unanimgus call by
the House that article 370 of the Cons-
titution should be abrogated is not be-
ing heard? It is always used as a8 wea-
pon against us whoever goes as Prime
Minister of Jammu and Kashmir. The
first one was arrested for 10 years. He
hag been bobbling of other things. The
other is g corrupt man! Is he going
to be in jail for about 10 years? Am-
other gentleman, according to some,
Mr. Sadiq said previously that art. $70
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must be abrogated immediately, but
when he has come to power, he has
been saying that there must be a panel
of jurists to see about it. It is our
stand that this is jeopardising the full
integration of Kashmir with India.
Already there were chances of full in-
tegration of Kashmir with India, On
the one side, Mr. Abdullah is saying
that as we all Congressmen have
fought for freedom but we have failed
also. So he was fighting for it. He
had faith; he shall succeed, He is
saying this—Kashmir is like the cuse
of NEFA—but DIR does not apply to
these enemies. He is a traitor who
wants to accede a part of our country,
whereas those who shout for India are
behind the prison bars. Let there be
an attempt to rectify things. One
may be corrupt, I can wunderstand.
But that corrupt man s an Indian aad
let a chance be given that that gentle-
man is out and proves his innocence
like other Indians,

Mr. Chairman: The hon.
must finish his speech now,

Member

Shri Bhagwat Jha Azad: 1 suggest
to the Gowvernment that article 370
must be abrogateq and the most irres-
ponsible utterings like the “freezing
of Kashmir” by the self-styled leaders
In this country should not be allowed
to continue.

The next and the last point is about
Nagaland. Even the other day, it was
stated in the House that it is part of
our internal affairs and that the Minis-
try of Externa] Affairs should not deal
with it and that either the Home Mi-
nister or the Prime Minister should
deal with it. Since serious things
have developed, I will give a few com-
ments on it. This Michael Scott has
proved or he has already proved that
he is an emissary of Phizo, This
Michael Scott has absolutely affront-
ed the dignity ang sovereignty
of this country. We are told he
has contradicted his statement. I
want my friends to read between

the lines. What has he contra-
dicted and how has he contra-
dicted? He has never said it in so
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many words. He has only said that
probably what he has said has been
misquoted. Let this Michae]l Scott be
expelled from this country—another
member of the Peace ~Commission.
Some of them have been saylng that
the Constitution should be amend-
ed, that it is too rigid; that Parlia-
ment is intolerant. I ask you,
can any gentleman in this coun-
try say that Parliament “is in-
tolerant? Is that the word that
Shri Jaya Prakash Narayan can
use? How could he use that word?
So, let the Government clearly say
that this Peace Mission can only re-
sume jts talk provided that the Iun-
damental thing—no talk of sovereignty
and no talk of amendment of the Con-
stitution—is kept in mind,

There is only one thing. The Nagas
may be permitted to suggest how far,
under the autonomy given now, they
could get somge relaxation, I hope that
in the Light of the things we are say-
ing everywhere, our Government wiil
be firm and strong in dealing with
these matters—the Nagas on the east,
with Pakistan, and on the north with
the Chinese,

Shri Nath Pai: Mr, Speaker, Sir, it
will not perhaps be inappropriate to
quote from g Jeading author as to
what is likely to happen for foreign
affairs in all countries, It is not, how=-
ever, the speech delivered by my pre-
decessor Shri Bhagwat Jha Azad, that
has prompted me to quote this, Mr.
Grayson Kirk has this to say in his
article entitled World Perspectives:

“In all countries foreign affairs
are likely to become the object
of more emotionalism and irra-
tionality than domestic questions.
This is the heritage of history
viewed through the lens of natio-
nalism. And today the task of
looking outward upon the world
with calm objectivity and realism
becomes doubly difficult because
ours is a world so different from
that of even our immediate fore-
bears that neither nationa) experi-



1283 International

ence nor the cliches of political
leaders offer easy guidance to the
puzzled but conscientious citizen.”

I will be guarding myself against the
dangers he has pointed out.

Since the House debated interna-
tional affairs in the last session, some
events have taken place and I think
we owe it to ourselves that we try
to evaluate, though not all of them, at
least some of them. I join—because
this occasion will be very limited,—
my joining the Minister nf External
Affairg in what I have to say—in ex-
tending a welcome to the new Prime
Minister of the United Kingdom for a
very simple reason that he has tried to
live up to what a socialist, as a socia-
list, he had been trying to preach.
Within 24 hours of hig assumption of
power, he cancelled the joint manoeu-
vre with France's Spain which the
Royal Navy was about to carry out.
It was a tribute to a socialist who had
fallen as a result of resisting the com-
ing into power of Gen. Franco—with
the same expedition and courage he
put a ban on the supply of arms to
South Africa gnd told Ian Smith that
the talk of independence is a subter=
fuge, that putting the yoke on the
African majority in Rhodesia will not
be countenanced. I hope that this pro-
mise which he has held, of fostering
freedom and peace, will be fulfilled as
he so readily promised in his book
“Purpose and Politics.”

Another change in a country which
we should take note of is the rejec-
tion—a categorical and firm rejection
by the people of the United States of
the forces of intolerance of adventu-
rism in international sphere, which,—
my mind shudders to think—if it had
received the mandate in the hands of
the American people, I am afraid,
would have caused perhaps untold haz-
ards if not immediate misery to the
world. I therefore join the Minister
in saying that we rejoice that the for=-
‘ces of restraint and reason have tri-
umphed in the election of Mr, John-
son. There has been a change with
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which India is concerned in the So.
viet Union. I should have liked to
say that the people there had a say
in the changes as these two peoples
had a say in their changes. It
will not do for us to take shelter
that this is an internal change and so
we shall refrain from saying some-
thing. I think the Government of
India will be put on trial by the one
single criterion—the kind of courage
and fearlessness it brings to bear
while nffering judgments on wm.ajor
world issues. I think, it was the Gov-
ernment of India which taught the
people of India to look wupon Mr.
Khruschev as a dependable ally and
a friend, a man who tried to rectify
the more glaring and nefarious fea-
tures of what came to be regarded as
Stalinism, who teok his courage in
his palm and at the 20th Congress ex-
posed what was known to all except-
ing to the communist world and their
deluded friends. This man stood for
certain principles, all of which we
would not have perhaps agreed to.
But by and large Mr. Khruschev cast
his weight for the forces of peace. By
and large, he stood for co-existence,
realising the tremendous danger which
the Soviet Union, having fought so
heroically to defend her freedom had
gone through at the hands of the Nazi
hordes. Such a friend has gone and
there is not one word from any Indian
spokesman to call him even a friend.
I am reminded of what Mark Anthony
had to say when Caesar was so bru-
tally stabbed: “None so low as to do
him honour.,” I do not compare the
two. But at least we could say what
the communist allies of today's Mos-
cow’s rulers in Paris and Rome have
the courage to say.

We disagreeq with Mr Khruschev.
T had tremendous disagreements; I
know he was not very much aware of
them. But nonetheless, T do not think
that the new rulers of Russia will be
respecting Mr. Shastri’s team if they
will be automatically reacting to what
has happened in Moscow in this way,
that as soon as Moscow has pulled
down Mr. Khruschev's picture and
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removed his books, we also will for-
get what the Parliament and the coun-
try were told. The essential plank of
foreign policy which the new Foreign
Minister should always bear in mind
is this, They are not 5, 15 or 20 princi-
ples. It is fearlessness in articulating,
unholding and advocating what we re-
gard to be true. There is no substitute
for courage and fearlessness in the
realm of foreign policy.

I know Mr. Minoo Masani has em-
barrassed Mr. Kosygin by the support
he has extended to him. Already we
are told that the seats of the new lea-
ders ate not quite firm. I hope that
Mr. Minop Masani inadvertently, by
his advocating and saying what a good
man Mr. Xosygin is as industrial
manager, has not added to the hazards
which the newly entrenched leader-
ship is facing,

When a change takes place in a
country, it is not up to us to go on
saying that they continue their friend-
ship for us. We should have enough
self-respect and self-confidence. 1
thi..'t one Soviet Minister recently told
the Indian Ambassador, “Mr. Ambas-
sador, don’t forget that you are a na-
tion of 400 million.” I ask, Why this
overwhelming eagerness almost smac-
king of some kind of timidity asking
“Are you going to be friendly” We
.need Soviet friendship and I think the
‘Soviet Union needs our friendship. Let
all the foreign policy-makers know
that just as we need friends, just as
we require the goodwill of all, other
nations alsp require the goodwill and
iriendship of 440 million Indians. But
this fact is very easily forgotten and
vwre go on bended knees asking * Are
you going to continue the policy of
friendship?” We are the first to tell
ourselves like whistling in the wooed,
that the Soviet Union has not changed
its policy, even before Moscow assu-
re¢ us. It was the duty of the new
leaders to tell India that “our policy
towards vou will eontinue in spite of
the internal changes in the Soviet
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Union.” Rather than wait for that, we
jump up and tell that they continue
to be friendly. Underlying this kind
of thing is something smacking of
pusillanimity and timidity. I think in
the long run that is not likely to make
people respect us very much,

There was the Cairo conference, Mr.
Shastri, though normally a man of
understatement and modesty, has
claimed this as a unique achievement.
I know this was his first foray in in-
ternational affairs and naturally he
should feel like that; it is understand-
able enough. I for gne will not ac-
cept exaggerated claims of achieve-
ment.

I think Mr. Shastri and his new col-
league have perhaps shown a realis-
tic understanding that the immediate
sphere of our activity should be our
neighbours, and rather than surrender
to the temptation of being in the lime-
light, we should try to go on cultiva-
ting our immediate neighbours. To
the extent this is symbolised by their
visits to Colombo, ‘heir attention to
Burma and Kathmandu, I welcome
this. But when it comes to Cairo, it
is a different story. We are told that
it was a great achievement for India.
Was it? It will depend upon what we
mean. This Government has become
obsessed with issuing communiques.
The larger the number of communi-
ques it gigns, the greater it thinks ite
achievements in the field of interna-
tional affairs are. Somehow they have
persuaded themselves that they must
sign communiques and these communi-
ques make the pages of India’s his-
tory. We know, if only we look at
these communiques, how one commu-
nigque disagrees very little from an-
other communique. They are the
same and only the signatories are dif-
ferent. They do not add to the sum
total of India's prestige and influence
in the world. Of course, they need
to be signed and they should go on te
be signed. But do not regard them as
the criterion of India’s achievement.
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I do not know if the Prime Minister
{s going to intervene or it is only his
colleague, Shri Swaran Singh, who
will be trying to reply.

An Hon, Member: Why trying to
reply?

Shri Nath Pai: I wish him well, but
I do not get satisfaction from his
reply.

Mr. Chairman: concerned

Minister will reply.

The

Shri Nath Pai: It is customary for
the Prime Minister to reply, though
this is not casting any kind of doubts
on Shri Swaran Singh's ability to rep-
ly.

Mr. Chairman: The former Prime
Minister was holding both the port-
folios and so he was replying.

Shri Nath Pai: So far as Cairo con-
ference is concerned, this was the first
State visit of the new Prime Minister
of India and naturally he signed a
communique with President Nasser.
President Nasser, we were told, was
the only Head of a friendly State who
offered to condemn the Chinese ag-
gression in October, 1962 when China
committed aggression against India for
the first time in a massive way. But
we do not find any kind of reference
to this fact of aggression by China in
this communique. But Mr. Shastri, of
course, could be persuaded to condemn
Israel. Even the quid pro quo of in-
ternational relationship will not be
asked by us. Why? If the UAR re-
gards Israel as her enemy, is it not
true that the late Prime Minister said
that China will be India’s greatest
problem for the next thousand years?
If Mr Shastri goes abroad, will he be
forgetting the major problem with
which his generation, our generation
and the coming generations will be
confronted, namely, the problem of
Chinese threat to India and to the se-
curity of the whole of South-east Asia?
What is the use of joining into issuing
platitudes completely ignoring the
problems with whick this country is
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faced? There is not a mention about
the Chinese aggression, but only con-
demnation of Israel is there. I think
this is how we fritter away the likely
goodwill we can create for ourselves.

May I cite an example to show how
low we can fall in our craving for get-
ting friendship? There was an epi-
gode which happened when Parliament
was not in session and the whole
country learnt about it with a sense
of disgust and aversion, when we were
told that on the soil of India the am-
bassador of a certain country took the
liberty to object to an Indian being
present because that Indian happened
to be somebody—how people are
learning to take us for granted. I take
off my hat to those Indians who were
present and said that this would not
be tolerated. This is an example of
how we can be taken for granted and
pushed around. In Cairo there was
a chance for quid pro quo. I would
not like to join in the condemnation
of a countiry which has not done any
harm to me. But I think we could
have certainly persuaded President
Nasser in this matter. The new Prime
Minister of India goos there for the
first time and in the communique
which was jointly issued, there is mo
mention of the problems that India is
concerned with, 10, 15 or 20 principles
—there are samhitas in India in which
all the principles that man’s mind can
think of had been adumbrated and
embodied. How do these samhitas
help us? We do not want authors of
new gamhitas in the field of interna-
tional affairs. We want those who
will appreciate the basic minimum of
India’s national interests and courage-
ously and fearlessly try to pursue
them even at the risk of getting the
odium of being condemned as Indian
nationalists. Such stuff alone will be
giving us strength. Such  stuff
alone will be giving us the where-
withal with which we are to fight a
diffieult world.

Then there was the conference, Shri
Shastri, I think, adumbrated correctly
the proposal that the Chinese should
receive a delegation. There was oppo-
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sition and it wag promptly dropped.
How serious are we about the things
we say! If the suggestion for sending
a delegation was a serious one, why
did not the Foreign Minister insist on
it? Why did he not say that he had
not gone there to sign some platitudes
but to gee that peace was maintained
in Asia? Why did he not say that
he had not gone there to barter away
the legitimate interests of his mother-
land and he would like to seek har-
mony and to remove clash or conflict
between the interests of his mother-
land and those of his neighbours? He
ought to have said that it was his
motherland which was the victim and
that he wag thrre to defend her. Why
did he not insist that this delegation
should be sent? They opposed. In
seli-respect he should have told the
Chairman that he was withdrawing
from the conference. That they will
never say. Whether we are humiliat-
ed, humbled or whether we win or not,
they will never say that, if only they
can sign and be‘a signatory to one
more meaningless, platitudinous com-
munique when we will be hanging on
in the hope that something good may
come. I think this is how the world
measures us in this matter.

I will leave Cairo for the moment.
1 woulq ask Shri Swaran Singh to sit
down and dispassionately and clamly,
as an Indian patriot, think about
what is happening to us in Africa.
I had the honour of being asso-
ciated with some leaders of African
freedom, I would like, with
the House here, to share our joy in the
emergence of Africa as a free contin-
ent, when shackles are being broken
one after another in Africa of west-
ern dominance and hegemony and one
after another the African people are
taking their place. I rejoice in it
But when I see that in parts of that
continent my compatriots will be
thrown out, humiliated and humbled
and there is only this meek kind of
protest from this Government, the
'serious question that comes is about
the success of the foreign policy.
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I tried to raise the Zanzibar ques-
tion this morning. He also tried to
give a reply. The motion was not ad-
mitted. It was a serious question, Be-
cause we did not join a procession,
the Indians were asked to close down
their legitimate activity. It there is
something against the interest of the
couniry where they are carrying on
their legitimate activity, thoy will have
the courage of saying that they have
no place there. They clearly insisted
on the activity being carried on by
Indians to be stopped, to be terminat-
ed, to bz brought to an end for the
offence that the Indians did not join
a particular procession. This kind of
liberty can be taken with Indian citi-
zens who have done honest jobs in
some of the countries, because how-
soever small or new a country may be
they have taken a measure of the guts
of the Indian Government and parti-
cularly the foreign Ministry of India.

Mr. Chairman, on a par with all this
is this new agreement with Ceylon. I
quite understand the eagerness of Shri
Swaran Singh to exaggerate every
move and every step that he takes in
the realm of international affairs as if
it were a landmark in the realm of
our international affairs, as if it were
a hallmark of diplomatic achievement.
But we would not be so easily persu-
aded. This agreement, inasmuch as
it symbolises an effort on the part of
the Government of India to solve these
long-standing problems with our
neighbours, I welcome it. This effort
must be continued and pressed fur-
ther, because we want to ensure that
our immediate neighbours are good
neighbours and possibly dependable
allies and friends in the event of dan-
ger to their security or our security.
So the legitimate price that can be
paid is something which, though re-
luctantly sometimes, I shall be agree-
able to paying. It will be acceptable
to me. But here they should ask the
author of the Colombo proposals, the
Prime Minister of Ceylon, what is the
sanctity of these proposals when after
going from here she puts a totally dif-
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ferent interpretation on these propo-
sals? The Indiang are to be reduced
to the status of second-class citizen-
ship. Shri Swaran Singh said: “How
can we compe]l a sovereign nation to
do what we like”? You were a party.
These people were never allowed to
sit as equals. You cannot treat lakhs
of people as chattels which can be
used to suit the convenience of mighty
nations. There are six lakhs or eight
lakhs of people who are concerned.
They were not made cqual partners
in these negotiations. You consulted
them. Under their protest you went
on with this agreement. I would have
b2en agreeable to accept at least this.
But what is happening? The whole
process of integration and assimilation
of Indiang will be gravely jeopardised
if the Ceylonese Government goes on
with its threat to keep them on a dif-
ferent list. Let ug say in all humility
to Ceylon and all our neighbouring
nations that we joined inp Cairo and
we joined in Algiers in condemning
the western colour bars, and rightly
so. Let there not be this small, minor
Asian version of this brown apartheid.
White apartheid in South Africa is
bad enough. Let there not be this
kind of imitations of apartheid, peo-
ple of Indian origin bzing reduced to
the status of second-class citizens. I
cherish the friendship of Ceylon, as I
said, as much as with all our neigh-
bours. But we cannot barter away
_these basic principles because it will
be a dangerous przcedent. If Indians
in one country after hundred years
can be *hrown out and reduced to the
position of second-class citizens, that
dangerous precedent may be followed
in many parts of the world. Mauri-
tius may tomorrow come, Madagascar
may come tomorrow, British New
Ciuinea may come and we do not
know where this will end. So we will
have to take a line. Whereas respect-
ing the sovereignty of all our neigh-
bours, respecting their legitimate in-
terests and asking those people of
Indian origin who want to be citizens
there *o see that their basic loyalty
must be to the country of their adon-
tion., nonetheless, none shall be puni-
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shed in this world just because his
fore-fathers were Indians. When shall
we have this much of courage to say
that it shall not be a crime? We saw
that it was a crime to be a Jew and
it was a crime to be something else.
But now it is becoming almost a
fashion to treat as a crime to be a man
of Indian blood. Shall not we raise
our voice and say that it shall not be
a crime to be born of Indian origin?

Mr, Chairman, I will say a word
about Pakistan. We heard the graue-
some, grim story of this growing de-
predation first from the Defence Min-
ister in the last session and during
this session from his deputy. I do not
know if these new bold adventures
committed by General Ayub’s men
are ag a diversion because he is hard
pressed for his survival by a lady and
since his success against her is a little
dubious he is ecreating this artificiai
success against, of course, the only
field where everybody turns when he
is in need for sueccess, when he is in
difficulty in the world—the Indian
frontier. So beautifully has this Gov-
ernment defendeq this frontier. When
China is in difficulty it goes to Ladakh
and NEFA. When Ayub is in difficulty
in Karachi he goes to Ladakh and
Kashmir—Baramulla.

I endorse the Prime Minister's state-
ments that it will be our endeavour
to seek rapproachment with Pakistan,
but not at the cost of our self-respect
or legitimate interesis, not at the cost
of bartcring away what was India's
on the 15th August 1947, and Pakistan
will have to be warned—I know this
may be ridiculed as chauvinism as I
am now going to make the most im-
portan: aspects of my submission for
the day—that we are always ready to
be friends with them ag with the rest
of our neighbours, but if friendship is
to be extorted from us by asking
chunks of Indian terri‘ory, if we are
to connive at all the depredations and
daily humiliations in the vain hope of
one day being called friends, we shall
not pay this price. I think this has
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also to be made abundantly clear just
as we reiterate our determination to
geek rapproachment with them.

Sir, I am tempted, but I am in a
divided mind to speak about Naga-
land, not because of the provocations
of my hon. friend, Shri Bhagwat Jha
Azad, but because I want to register
my moral protest (Interruption). My
protest is a moral one against the con-
tinuance of Nagaland to be handled
by the External Affairs Ministry.
What the people of Nagaland had
asked for when they asked to be
handled by the External Affairs Min-
istry was that their welfare should
be looked after by Pandit Jawaharlal
Nehru. I do not think they said that
in every Foreign Minister they had the
same trust as they had in him. It was
therefore, time, as they listened to our
counsel and advice in Goa and it was
transferred from the External Affairs
Ministry to the Home Ministry, that
Nagaland should have been transfer-
red. It gives legitimate ground and
scope for mischief, misunderstanding
and distortion. It is only a’part which
ig not assimilated in the country that
continues to be handled by the foreign
ministry. You give substance to the
Waga mischief-makers by continuing
this part of our country to be handled
by the Ministry of External Affairs.
1 should only say one thing because
that would require, according fo me
a separate debate, that any proposal
which will mean even in a remote
sense the dismemborment of this coun-
try shall not be accepted by us. We
tave had enough of this vivisection,
clismemberment. Seek any rapproach-
ment with any peopls in any part of
the country provided it is within the
four corners of this motherland, pro-
vided they continue ag loyal citizens
ef this couniry. As such, they can
claim all rights; beyond that nobody
thall have the right to go.

Now I come to the perhaps most
important development that has taken
place since the House debated foreign
dffairs, the explosion by China of her
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atomic device. Mr. Chairman, I had
vainly sought to raise thig matter on
the floor of this House on the 3rd of
October,

Mr. Chairman: How long will he
continue?

Shri Nath Pai: Another ten minutes.

Mr. Chairman: When he says ten
minutes, I will see he means it.

Shri Nath Pai: This question of the
Chinese atom bomb I had tried to
raise on the floor of the House on the
3rd. First, the Government were
taken by surprise. They said: what
are we to do? The first reaction of
the hon. Minister, Shri Nanda, was
that he shrugged hi; shoulders,
which is his normal reaction to any
emergency and he asked: what are we
to do? I had to speak for forty
minutes, supported by many Members
of the Congress, the ruling party, that
we need a statement from the Govern-
ment and, in the end, the Speaker had
to compel them to make a statement.
They were taken by surprise and, as
usual, events overtook them. And
when the eventg came, what was the
reply? It was very interesting:

“....and our own monitoring
stations are certain to be able to
fairly precisely know the appro-
ximate strength of the explosion
and also its location in China.”

There have been press reports about
this incident, yet not a consid-
ered statement assuring Parliament,
assuring the nation that we know that
China is determined and is going
ahead with her preparations for blow-
ing her first warhead and this govern-
ment is determined that we do not be-
come a victim to the Chinese accretion
of new strength, Far from that. Here
is the piece,

“While what happens in this
field in a neighbouring country
like China ig m matter of great
corcern to us, the indications are
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that the exploding of a nuclear
device does not of itself give cause
for anxiety in the near future”

Now, the first sentence says there 1s
concern, the next sentence contradicts
it by saying that there is no need for
it. How ill the Government thinks
about major issues that confront us
very vitally is elaborated by this state-
ment. They have to be cajoled, coax-
ed and coerced into making a state-
ment. Voluntarily, as in other coun-
tries, they do not come forth with
statements It was within 24 hours of
the Soviet explosion of the first atom
bomb that President Truman called
the leaders of the Congress, I mean
the American Congress, toock them
into confidence and told them that the
Soviet Union has carried out its ex-
plosion. Within a few hours he was
facing the people. [ have still beecn
waiting to know what has happened
to the much-wanted and talked about
monitoring system of Shri Nanda, now
of Shri ¥. B, Chavan, to detect these
things. I think it is still waiting for
the atomic explosion to come! We
have not heard anything about it. Is
it functioning? That is one aspect. Of
course, we are used to this kind of
standard from Government,

Now, what is happening since then
is a cause for alarm. Instead of mak-
ing a very dispassionate and calm
assessment of the Chinese possession
of this dangerous, deadly weapon, we
have been indulging once again in sen-
timental platitudes, confusing the
whole issue and unnecessarily drag-
ging Mahatma Gandhi, Pandit Jawa-
harlal Nehru and, for a good measure.
Lord Buddha and Samrat Asoka also.
I would like to ask them: have they
tried to sit down and assess what ex-
actly are the Chinese up to?

It will be my submission to Shri
Swaran Singh, to his colleagues who
make the foreign policies and the
House as a whole, is that the explo-
sion by China in defiance of the treaty
at Moscow—to which it was not a sig-
natory, I know very well—in defiance
of world opinion was not a freak,
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was not just blowing by an erratie
child of a cracker, as stated by Shri
Bhagwat Jha Azad, but it was the-
culimination of a certain process which
she hag laid down for herself. We
have to think of it, judge it, evaluate
it against the background of Chinese
overall strategy, long-term  policy,
long-range objectives in the whole of
Asia and in the world as a whole.

May I point out that Marshal Chen
Yi, the Foreign Minister of China, has
stated this? “I would rather prefer
to go hungry and without shows and
naked rather thar forego my right to
make a bomb. I would rather make
the bomb and go hungry and naked
than stand naked in the realm of my
defence”. This is by Marshal Chen
¥i. I will quote another Marshal who
makes their policies, Marshal Adeen—
“The objective in a war is primari-
ly to annihilate the enemy”. They are
not producing this ag a toy, as a pres-
tige symbol; they want it as an instru-
ment for fulfilling the long-term goals
and aims of their policy. And what
is that policy? Once again it has be-
come necessary to remind them that
Chinese nationalism, Chinese chauvi-
nism and Chinese expansionism is the
bedrock of her foreign policy.

Shri Masani unnecessarily tried to-
bring in doctrinnaire and ideological
considerations in the discussion. I
would like to tell him that if there be
any sphere of human activity where
ideological considerations count the
least, it is the sphere of international
affairs; here national affairs count.
When somebody. asked Lord Palmers-
ton whether he was treating Turkey
as a permanent ally, he promptly turn-
ed back and said: England does not
have a permanent ally; England does
not have a permanent enemy; England
has only permanently interests, This
is the bedrock of foreign policy. The
Chinese have never been shy in ad-
umberating that policy.
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Though I have quoted once, may I
have your indulgence to guote one
‘book again? May 1 add that it is a
very fine book written by an Indian?
Very few books are written in this
country on our own problems, barring
economic problems, on the major
problems of foreign affairs and
defence, It is the tragedy of our
university life that we have to de-
pend on foriegn sources. This is an
exception, a good book written by an
Indian author, 1 am quoting from
China's Foreign Policy by Vidya Pra-
‘kash Dutt:

“In all their actions the Chinese
leaders are goaded by a relentless
drive for power status for China.
China must.be the equal of the
United States and the Soviet
Union and Great Britain. It must
possess the authority that belongs
to a Great Power. If there are
some who do not believe so, they
shall be made to believe it. If
some Great Power is not ready
to treat China as an equally Great
Power, then it must be taught a
lesson and made to do so. No
sacrifice is too great, no effort
top costly to achieve this status.
Of all the present leaders of
China, Mao Tse-tung is the one
most deeply steeped in the Chinese
tradition, and the most conscious
of China’s power status.”

“How deeply have we made a long-
‘erm assessment of China, not a hand
tn mouth, begging kind of attitude of
China? On-e again I remind what
Jawaharlal Nehru has said, the majo:
thing that shou'd worry us, that should
~oncern us profoundly—I wish he had
.arried it out in his life time—is the
emergence of China.  Why? Here is
-an example,

“The Chinese believed that they
were literally  situated in the
centre of the world,

it is cal’ed Chin, because it is the
.meaning of Chin in the Chinese lan-
guage—
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“called their country the Middle
Kingdom and their emperor the
Son of Heaven. The first map
published in China and prepared
by Jeusit Missionary Mateo Ricei
in the 1Tth century put China in
the centre in  deference to
Chinese sentiments.”

This is their conception of China,
whether it is ruled by Chiang Kai-
shek or Map Tse-tung, that China

shall be the centre of influence, if not
of the world, at least of the whole of
Asia, not South East Asia and all that.
This is the government which has
come in possession of this deadly
weapon. What shall be our reaction?

Shri Masani has tried to create a
Martin's fork for this House. He has
tried to put the House in the horns of
a dilemma by saying, either you be
intimidated by China because of her
possession or alternatively you take
the American Umbrella.

In the first place it is his assumption
that if only we ask then we will get
it from the Americang based on ex-
perience. If Shri Minoo Masani is so
sure that we can get from the United
States the weapon which we need, 1
would rather like to go and persuade
them to give us the F-104 fighters
which they declined to give us because
Pakistan objected to the giving of this
weapon; if he is so sure of it, why not
have the 130 transport planes whick
we badly needed and which the Ame-
ricans would not give us because
Pakistan objected to it? If the Gov-
ernment is facile enough in deceiving
itself, Shri Minop Masani, 1 do not
think, is less facile in the way he can
deceive himself or delude himself that
we have only to ask and we will get
it. I am tempted to quote a very rustic
proverb but I shall resist the tempta-
tion. Even if we ask and perhaps
compromise ourselves, there is no
guarantee that we shall get it.

China, let ug persuade ourselves,
will be using the atom bomb for
bla~kmailing India, Burma and all the
Asian nations. Omne example of it,
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it has already provided. Not a single
Asjan nation came forth condemning
China. China is already reaping a
dangerous harvest of her game that

not a single voice of protest was
raised. Even the so-called Peace
Conference, which the late Prime

Minister, Jawaharlal Nehru, had sar-
castically referred to as a body which
you can join if you want a free trip,
only deplored it. There was no con-
demnation. Meeting on the soil of
India these gentlemen deplored it;
they did not condempn it unequivo-
cally. It needed to be condemned,
as we condemned, as our late Prime
Minister condemned all those who
built atomic weapons. But they
deplore it and join China's explosion
with that of France which was carried
on before the treaty was signed.

This kind of frightening, this kind
of hypnotising by the show of her

strength is the first thing. What
shall India do? Everybody, every
Indian leader who can part his lips

gets up and says, “We shall not pro-
duce an atom bomb”. This is sup-
posed to be a threat to China. This is
supposed to be a manifestation of some
heroism and statesmanship. The
whole world will be browbeaten by
this proclamation! 1 am reminded
of one thing. When we were citing
the examples of Chinese intrusions in
our country. Pandit Nehru heroically
said in the face of Chinese aggression.
“We will negotiate, negotiate, negotia-

te”.

Mr. Chairman: The hon, Member's
time is up.

Shri Nath Pai: T will be concluding
soon, I will not be taxing your pati-
ence at all.

I am reminded of this. Perhaps he
thought that this heroic proclamation
namely, that we will negotiate, was
somehow going to strike terror in the
hearts of the rulers of Peking. No-
thing whatever happened and we had
to go through the humiliation of a
defeat. 1 am afraid, Shri Shastri
should think about this. What is the
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herosim in this? The correct policy
for this country would have been this.
We should have told, of course, as he
tried to say that we shall not be brow-
beaten, frightened, cowed down by
China, by her crude atomic device—
and it is not as crude as we were
told—but we retain to ourselves the
freedom to use all legitimate means—
and what is legitimate shall be decid-
ed by this country and its Parlia-
ment—to defend our security and our
freedom. This has never been told
but an assurance is given to China
and Shri Minoo Masani precisely uses
this. He frightens the House and the
country by giving staggering, astrono-
mical figures of the expenditure. Why
quote French authorities when we
have Indian authorities?

I have already been ridiculed in
some columnsg of some pewspapers as
the man who wants the bomb. ] am
not doing any such thing; but 1 am
refusing to be dragged into this kind
of an amalgam of sentimentality and
misconceived  loyalty to Gandhi's
ideals and give up my right as a citi-
zen of this country to defend my
matherland. This is my  sovereign,
unalienable right.

Shri Masani talks of the price. I
want to be free; so, I must pay the
price. India alone shall have to
shoulder the responsibility and the
burden of defending herself. This
cannot be transferred. This is not
something that can be delegated. How
can we depend on others? What
guarantee is there that tomorrow the
United States will not reach an agree-
ment with China as if one day did
with the Soviet Union? We should
not be dependent. This again is a
fallacy of which not he alone s
guilty but this Government also is
likely to be guilty, Defence is some-
thing because freedom is something
which cannot be left to the tender
mercy of others,

Mr. Chairman:; He should try to
conclude now,

Shri Nath Pai: I am concluding,

An Hon. Member: The House is in-
terested in hig speech,
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Mr. Chairman: There are other
hon. Members also. You cannot ask
me to encroach on thier time.

Shri Nath Pai: T will not ask that.

Mr. Chairman. I understand many
hon, Members are anxious to speak.

Shri Nath Pai: 1 am concluding
Mr., Chairman.

Shri Bhabha, the Chairman of the
Atomic Energy Commission, £a3id two
sentences which needed more attention
by us, courageous attention, Let us
not shirk our responsibility and let us
not take shelter behind the pious
hopes of peace in the world becaust
the world is made of a different stuff.
We will have to face the hard facts.
This temptation to be a Gandhi and
the Prime Minister at the same time
must be resisted by all those wno
want to ascend the throne of India.
It is enough to produce one Gandhi in
a century and the rest will have 1o
carTy, on courageously the job of de-
fending this country even if it tem-
porarily involves some kind of an
odium. It doeg not cost Rs. 16 crores
or some astronomical figure of crores
of rupees as this to build the weapons.

Shri Bhabha tells us that it costs
Rs, 17 lakhs to produce one million
ton TNT. He further +told us that

the only deterrent to an enemy whois
in possession of an atomic weopon is
the possession, not to annihilate China,
not to bomb Peking, Shanghai or
Lhasa but only to warn China that we
are not so helpless as she may think
us to be. It is only to prevent the
rules of China and to assure our
neighbours that India is not helpless.
We shall have to give up shouting.
Whether we produce or not, T would
like to have a separate debate on
that, but T hope the House will not
be carried away by this sentimenta-
lism of being loyal to Ahimsa but to
the greater duty we owe to ourselves
to try, to remain a free and sovereign

people.

Shri Harish Chandra Mathur (Ja-
lore): Mr. Chairman, this House has
developed the practice of discussing
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foreign affairs almost every session,
but the discussion this year is very
significant. It is not the usual discussion
but is in the context of certain very
significant events which have taken
place during the last few months.
During the last two months events of
such importance and significance have
taken place on the world horizon that
this country or any other country can-
not afford to miss and analyse the im-
pact and implication of these on the
world horizon as well as in the con-
text of the country concerned itself.
Of course, we very much welcome
what has happened as a result of ele-
ctions in the USA. The people of
that country have given an unequivo-
cal direction to the Government there
and have indicated to the world at
large that they want to act with res-
traint, that they do not favour ex-
tremism and that we can rely on
some sane policies which will avoid
confrontation. It will continue to
work and make every endeavour and
effort for easing tension in the world.
That we very much welcome,

We again welcome the results of
elections in the UK though 1 do not
think that it makes very great differ-
ence so far as international affairs
are concerned. As a matter of fact,
1 was rather intrigued to find certain
observations made by the Prime
Minister that in most wvital matters
the policy of the UK and this country
is almost identical. 1 wonder what
the Prime Minister had in mind when
he made these observations. We
feel a little intrigued. T would rather
like the hon. Prime Minister to take
this House into confidence and make
the position clear because it has been
my definite conclusion and understan-
ding that Britain had always played
a part which had been absolutely
partisan to Pakistan which is one of
our problems. As a matter of fact,
only the other day when there was a
discussion in the UN, we found that
it was the UK's representative who
had gone out of his way to malign
India and to give extra support to
Pakistan. 1 do not understand how
he can say that on vital matters we
and the UK think on identical terms.
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My hon. friend, Shri Nath Pai, paid
an eloguent tribute to the present
Government of the UK because not
only it is a socialist government but,
1 hope, he had some inkling or—I do-
not know whether he had any—in-
dication that this Government would
follow a little different policy, and
would be fair and would support
India's reasonable and very justified
case in this matter. Of course, I know
that some of the representatives of
the Labour Party who had been out
to this country as also tp Pakistan
had spoken in a very outspoken
manner so far as Kashmir was con-
cerned, but we have no indication so
far as the Government as such is con-
cerned.

We alsp understand that our Prime
Minister is paying a visit to U. K
while the Parliament is in session. It
must be under certain very emergent
circumstances. I can conceive of a
Prime Minister absenting from his
own great country when the Parlia-
ment is in session only in the context
of a certain emergency. I would like
the hon. Prime Minister to explain
to this House what that emergency is
which is taking him to U. K.

1 would further like him to clear
the position which I had earlier re-
ferred to regarding the question of our
agreement with the U, K. Govern-
ment, our policies on vital matters
being identical. Here is the case of
Aden. T do not know if we think on
the same terms as the U. K. Govern-
ment thinks so far ag the affairs of
Aden are concerned. I think we differ
very greatly.

Now, let me pass on to problems
which are very much in our mind and
which concern us Vvery intimately. I
wili first dispose of Pakistan.

An Hom. Member: Dispose of Pakis-
tan?
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Shri Harish Chandra Mathur: I
think we will have to do that and, I
think, it is very clear to me that it is
now time that we do a little bit of
hard and clear thinking on this
subject and make it absolutely clear
to Pakistan that we mean business.
Ever since 1947-48 it has been our
effort and endeavour to develop very
friendly relations with Pakistan, not
only to develop friendly and neigh-
bourly relations but to go a little bit
out of ovr way to adjust our affairs
with Pakistan. At the instance of
Mahatma Gandhi, this country divert-
ed Rs. 50 crores to Pakistan which was
not very much justified because what
was due to this country from Pakistan
during all these 17 years has not been
settled and not a pie has come.
16.03 hrs.

[SHRI SONAVANE in the Chair )

Again, we went out of our way in
regard to water treaty. At the cost of
our country, we had to settle that with
Pakistan and gave them the necessary
water which would enable them to
develop agriculture on their side, I do
not understand, if she is not satisfied
with these things where we have gone
out of gur way, how is the ball in our
court. We have seen from the state-
ments made from time to time—we
know what has happened at all the ne-
gotiation tables—that Pakistan is just
trying to bully us and take advantage
of pur very soft attitude because of our
anxiety to come to terms with them.

Shri Kapur Singh: Soft-headedness.

Shri Harish Chandra Mathur: I
would not call it soft-headedness; it is
soft-heartedness. If he says it is soft-
heartedness, then I will possibly agree
with my friend.

What is there to be negotiated about
Eashmir? T have never been able to
understand all that we have to say
about Kashmir. It is only here that
I am in agreement with our ex-De-
fence Minister that the only thing that
we have to talk with Pakistan in re-
gard to Kashmir is for it to return the
territory occupied by it. There is no-
thing else to be talked about. Is
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Pakistan anxious to talk about the re-
turn of that territory? Is it what we
are trying to do? Nobody in this coun-
try feels the anxiety of Pakistan to do
that. Therefore, I dp not see why
should we not make it absolutely
clear once and for al] because it crea-
tes confusion in this country, it crea-
tes a lot of uncertainty in Kashmir
and it only baffles and, as a matter of
fact, embarrasses our friends who
want to be on our side. We are not
taking an absolutely clear attitude in
this matter. Is it not a fact that
in the Jammu and Kashmir Assem-
bly, we have hundred sets and
out of these hundred seats, 75 seats
are covered by Jammu angd i
which is at present being administer-
ed by the present Government of
Jammu and Kashmir and the 25 seats
which are vacant pertain to the area
which is under the occupation of
Pakistan? You must remember what
the ex-President ang the leaders of
the occupied Pakistan who have now
spoken on this subject said regarding
Pakistan's attitude of bullying and
torture which is being perpetuated in
that part on this particular issue.
Therefore, I think. it is time that this
Government makes its standpoint
clear because the mind of the people
is very much exercised about it. When
we talk about abrogation of article
370 of the Constitution which has by
ang large been demonstrated by the
full support from all sections of this
House, let us understand the feelings
of the representatives of this country
and the Government should adopt a
clear attitude In this matter.

I will now dea] with the next point
which is exercising the mind of most
of us today in the context of the ex-
plosion of an atomic bomb by China.
I do not know whether it is an atomic
bomb; possibly it is a hydrogen bomb
as has been given out in certaln press
reports. T am not speaking out of any
panic or fear. T do not suggest tp the
Government that we should be frigh-
tened into any decisions. 1 do not
guggest to the Government that we
should play in a trap which has been
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laid for us by China. But it would be
equally foolish and suicidal almost
ostrich-like, not to take cognizance,
not to take notice, of what has hap-
pened and the impact and implications
which it hag on our country and in the
world at large. Even America which
ig such a powerful country feels exer-
cised about it and there have been
more discussions and confabulations
at the highest level. The immediate
reaction which I see is that even the
Secretary of State for US.A  said,
‘Now, we will have to include China;
we would have to request China to
the top table for a discussion on this
matter of disarmament” My friend
who preceded me spoke on this sub-
ject very eloquently and I would not
like to repeat all that he has said in
this context. But I wish that we take
into consideration certain salient
points.

Our Government says that it is the
will and the determination of the
people which is more important than
atomic and hydrogen bomb. Well, I
do now know about it; we may be an
exception in this world and we may
develop such a will and determina-
tion. At least, T do not see that lea-
dership in this country, at present,
which will galvanise this country to
that sort of spirit and to that sort of
strong will which will resist atomic
bombs and hydrogen bombs. [ would
like to be realistic and want to point
out this ip our Government. T do not
know whether there is any country
which will claim a more determined
wil] and which will contain g greater
will and greater nationalism than what
Japan had. Japan wag considered on
this side of the world to be one of
the foremost countries where nationa-
lism, patriotism, the will and the deter-
mination of the people was almosi
supreme which was to be emulated by
others. What happened during the last
War? What happened to the will and
the determination of the people of
Japan when Hiroshima had the atomic
explosion? Let us understand it. Let
us understand the implications of it
Let our Government explain it to the
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people and to the world ang let those
leaders—there is 3 greater responsibi-
lity on U.S.A. and US.S.R.—who are
very anxious to see that there is no
proliferation ang that other countries
do not come into the Atomic Club tell
us what is their plan or scheme in this
regard how they are going to give a
greater respectability to those count-
ries which are in g position to manu-
facture and make atomic bombs and
who are desisting from doing so what
is their place in international parleys.

I would like to know whether these
Powers will put India and the pther
countries at the same table. For ins-
tane, Canada is one such country, and
India is another country, which every-
one accepts is in a position to manu-
ture atom bombs. I would like to know
whether these Powers would give
India and Canada the same place
which they are now giving to China
because she has just exploded an atom
bomb.

As regards our endeavour and effort,
there is no doubt about it, and for one
year or two Years, we may go and
make all-out effots to see that this
race for atom bombg and hydrogen
bombs is not there, and that these
countries give up the manufacture of
nuclear devices. But I have not the
ghost of a hope that China wil] ever
accede to such a thing.

I wish to remind this House, parti-
cularly in the context of our history,
what had happened to India all the
time. From the very beginning, there
was chivalry in this country, and,
there was bravery in this country but
it was only the superiority of the
weapong which the invaders brought,
which humiliated this country. First
we had the spears and arrows; then
came the guns; then came bigger guns
and canons. And we know what hap-
pened in 1962 when China invaded
India. We were expounding the
same thing then which we are ex-
pounding today in the context of the
atom bomb. that we have not got the
foreign exchange, we have not got
the wherewithal, and we cannot do
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it and so on. At that time we could
not spend even Rs. 50 crores of foreign
exchange in order to be able to equip
our Army to meet the Chinese aggre-
ssion, If we had spent about Rs. 100
crores during the last five yearg to
equip our Army, India would not have
suffered that humiliation which she
suffered because of our unprepared-
ness and because of our having been
lulled into this sort of attitude that
all was well and nothing was to be
worried about. So, let ug not repeat
those mistakes again.

There is alsp another repercussion
that will flow from that If Indig is
going to be attacked, then what is
going to be its effect on the smaller
nations round about? The question
between India and Ching is whether
communism is going to triumph or
whether democracy is going to triumph
Communism wants to use all ways,
methods and means to brow-beat and
demoralise the countries in this re-
gion and to have them in its lap. That
is exactly what is happening from day
to day, step by step, and this atom
bomb explosion is only a major step
in that direction, Let us understand
that clearly.

Some of our friendg say that we can
rely upon the USA. I would ask how
we can rely uypon the USA? If the
USSR tells the USA tomorrow that
‘Please hold your hands off this fight
between China and India; if you come
in in any way, we shall have also to
come in the picture”. Will the USA be
prepared for an atomic and hydrogen
bomb warfare with the USSR for our
sake? What is there to assure us that
the USA will come to our aid?

Now, I would say a2 word about the
Moscow treaty. I was really very
much intrigued about one thing, The
present rulers of Moscow tell us that
they are following the same policy as
before, but only the other gay in Bang-
kok Mr. N:kolayev Ferubin, the So-
viet Deputy Foreign Minister praised
the Chinese explosion of a nuclear de-
vice as a great achievement. Instead
of condemning it, was he not going
away from the Moscow treaty, when
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he gives an all-out praise to China.
And yet, are we to be lulled into this

sort of feeling that nothing is going
to happen?

It ig in this context, therefore, that
I wish to ask the Prime Minister what
use there is if we raise this issue in
the United Nations. When this issue
is raised in the UN, France is defini-
tely going to oppose it. And we have
already the indication in the speech
of the Soviet Deputy Foreign Minister
that Russia also is not likely to sup-
port us but ig likely to oppose us. Seo,
We are creating more troubles and
more problems for ourselves by rais-
ing this issue in the UN,

In conclusion I would just say one
word. There is no other morality; our
moral duty is the security of this
country, the dignity of this country,
the honour of this country and the
safety of this country. Every-
thing else will have to be sub-
jugated to that. Our policies have to
be designed and fashioned for that
purpose.

1 am really surprised to find that
our ex-Defence Minister accused Dr.
Bhabha for having said something, for
having let out some information about
these atomic explosions and the coat
they involve. I do not know what
Dr. Bhabha has done to merit that. In
doing what he did, he was perfectly
well within his right. I wish to em-
phasise this on the floor of this House.
What did he do? It was mnot Dr.
Bhabha whp made this estimate. It
was an estimate which was made at
an international conference by USA
and others who had come there Dr.
Bhabha merely quoted them, repeated
them. What is much more significant
and which has relevance is this. I will
just read a para from that,

“In the third internatiomal con-
ference on the peaceful uses of
atomic energy organised by the
United Nations—mind you, the
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United Nations—

“At Geneva in September this
year there was a paper by the
US on the peaceful uses of atomic
explosion for excavation, for water
diversion, irrigation or flood con-
trol, for construction of canals,
harbours, for blasting passes
through mountains for highways
and rail-roads and for several
other peaceful uses....

It was a paper prepared by the
USA—

“the cost of nuclear explosives
was given. A 10-kilo-ton explosion
(that is, 10,000 tons TNT) would
cost about Rs. 175 lakhs......

Shri Ranga: That is provided you
have the factory.

Shri Harish Chandra Mathur: 1 will
meet that point.

“On the other hand, at current
prices of TNT, 2 mllion tons of it
would cost some Rs, 150 ecrores.
Making use of that explosive in
any event is totally impossible.
This shows that atomic explosives
are more than twenty times chea-
per and thermo-nuclear explosi-
ves are more than 500 times chea-
per than conventional explosives”.

It is the cost which I am stating—

“Thus on the basis of these figu-
res given in the paper I have
quoted, a stockpile of some 50
atomic bombs would cost under
Rs. 10 crores and a stockpile of 50
2-megaton hydrogen bombs would
cost something of the order of
Rs. 15 crores,

“These expendtures are small
compared with the military bud-
gets of many countries. We may
therefore wel] have to reckon with
a number of countries possessing
nuclear weapons within the next
five or ten years.”

That is the cost structure. It is such
that numerous countries can posses if.
¥ numerous couniries can possess it,
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it would not be impossible for this
country. Therefore, let us not give
a wrong impression in the country.
Let us make things absolutely clear
as to where we stand, It is certainly
our desire, it is certainy our endea-
vour, to work for peace, for peaceful
settlement of disputes but we have got
to take intp consideration these hard
facts.

Then it was not as Shri Nath Pai
said, that we were anxoug to go and
find out as to what the attitude of the
new Government in USSR is. The
new Government itself—it was not that
we Wwere asking them and we were
just shakng in our shoes—came out
with an assurance. We very much
apprecated Mr., Khrushchev’'s policy.
This country has paid him tributes.
Here I do wish to pay a tribute to Mr.
Khruschev for having rendered yeo-
man service in the international sp-
here. He worked hard for relaxation
of international tensions, He had ren-
dered such g service which hag set
a different pace in the entire interna-
tional moral scene. Mr. Kennedy ap-
preciated it, the USA appreciated it.
We do appreciate it,

But we do not know what is going
to happen. With very great respect,
we believe what the new Government
in the USSR says. We will watch
them and will be very grateful and
happy to see that they pursue those
very policies.

Shri Frank Amthony: I propose to
confine my observations to the Chinese
explosion of a nuclear device and the
grave, even critical, implications for
India,

While this explosion need not be an
occasion for counsels of panic, equally
I feel that it should not be an oc-
casion for counsels of complacency
and above all, for counsels of dange-
rous illusion.

I am one of those who feel that
the NEFA debacle was due to the fact
that the Government of India insisted
on living in a world of wild illusion.
I have it on fairly good authority that
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a former Chief of Army Staff went to
the late Prime Minister and told him,
several years ago, that it was impera-
tive that India must have automatic
and semi-automatic weapons. The
Prime Minister is supposed to have
asked him: “How much will it cost?”
The answer was: “Between Rs. 50 and
Rs. 100 crores.”” The Prime Minister
zt first said nothing. Then he smirk-
de, and then he almost shouted at
him and told him that if we had to
fight we would fight with spirit, and
we would fight with lathis. That was
the reason for the NEFA debacle.

And if the NEFA debacle has taught
us anything, if it should have taught
us anything, it is this, that in this day
and age, it is not only arrant, it is
dangerous nonsense, to talk of fighting
with lathis; it is dangerous nonsense,
to talk of fighting with .303 rifles; it
will be dangerous nonsense to talk of
fighting with automatic and semi-
automatic weapons in the next one or
two years.

Shri Joachim Alva: It is an uncor-
roborated statement attributed to the
former Prime Minister.

Shri Framk Anthony; This hon.
Member has developed thig perverse
habit of interrupting unnecessarily.

I feel that, with the Chinese ex-
plosion, we are faced relatively with
the same kind of opposition that was
posed for us by that former Chief of
Army Staff. What is going to happen?
Are we to stand still and allow events
in this nuclear age to overtake us, as
they overtook us in the NEFA de-
bacle? What is going to happen to
most of the weapons we are produ-
ing today? In a year or two, in
another Chinese confrontation with
China armed only with atomic artil-
lery, what will happen? The wea-
hons we are producing today with
such phrenetic energy will be utterly
obsolete; whole battalions of our army
armed with what you are producing
today, will face mass slaughter, utter
decimation, Let us understand that.
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I say this also that we have mnow
accepted this position that what China
hag exploded was not a crude pluto-
nium bomb. Expert opinion has now
agreed that the fission material used—
I am not a scientist, but I am a lay-
man who understands some things—
was not even Uranium 235, that the
fission material used was of an extre-
mely advanced type, that it was not
an atom bomb that it has exploded, it
was a hydrogen bomb. We are told
that France, after spending hundreds
of crores on atomie research, has not
been able to produce a bomb with
Uranium 235. China is several steps
ahead of that,

Shri Nambiar: It was Uranium 235,
that was the report, which is superior.

Shri Frank Anthomy: It was not
Uranium 235. Why should there be
these interruptoins?

China is alleged to have used
Uranium 237, which is supposed to
have a much higher quality, or more
fine quality of fission material. Ura-
nium 235 is now a fairly sort of back-
ward form of Uranium, ’

Shri Nambiar: It is superior.

Shri Frank Anthony: Today, an-
other report has it, a fairly authori-
tative report, that China is building
a vast gaseous diffusion plant, in order
to separate this Uranium, in order to
mass produce nuclear weapons. I am
not concerned so much with that; I
am concerned with the further report
that China today is concentrating on
short range rockets and missiles. For
whose benefit? Obviously for the
benefit of India, Short range rockets
and missiles are not going to be used,
or they will not be usable, against dis-
tant countries like America and Bri-
tain. Short range rockets and missiles,
armed with nuclear warheads, can
only be meant for the special benefit
of India. Let us take notice of it.

We also know this, that China has
not many, but she has between 10 and

NOVEMBER 23, 1964

Situation 1314

|5 TU-4 pianes, They have a combat
radius of not less than 2,000 miles.
She has a Russian-supplied fleet of 150
Lo 400 Ilyushin-28s, with a combat
radius of about 700 miles, Unfor-
tunately, the jnfamous betrayal 1n
Tibet has come home to roost. Even
with the subsonic Ilyushin planes, ail
our major cities, major indutrial tar-
gets, major industrial centres and
aerodromes are within easy flying
range from the Chinese Tibetan bases
which we wvirtually handed over to
them, What I am even more con-
cerned about is this. Apart from the
short-range rockets, the latest reports
say that China is concentrating on
producing shells with atomic war-
heads. What is it meant for? Let us
remember this. Today atomic artil-
lery shelly with atomic warheads are
being classified as conventional
weapons and their use by China in
border conflicts with us like in NEFA
will not precipitate a world conflagra-
tion. They will be deemed to be using
conventional weapons. What  will
happen? What is the good of building
up an army of a million men with
automatic and semi-automatic
weapons? What is the good of buiid-
ing up an army of ten million men
with automatic and semi-automatic
weapons? In the face of a small
Chinese Army equipped with atomic
artillery one million Indian soldiers
with all the courage in the world
will be sitting ducks. The NEFA
debacle will be a picnic compared to
what might happen within the next
six months or one year. That is
what I am really afraid of. When 1
warned the late Prime Minister about
what was going to happen in NEFA, I
said that it was the soft underbelly,
he ridiculed me in this House that 1
had become a neurotic conjuring up
visiong of Indian soldiers’ heads rol=-
ling in NEFA. 1 say this today. It is
not a fad; it is a fact. What is the
answer? I am not one of those who
believe in uninformed hysteria; I am
not one of those who support the ran-
ting braggadocio of some Opposition
Members. ] say this; I am also inclin-
ed to accept the mildewed mantraras
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that have become the stock-in-trade
in the policy of the Government ol
India today. What I feel js this. 1
am aware of the difficulties we are
faced with, I am aware of the fact
that India is a signatory to the partial
nuclear test ban treaty. I am aware
that the cost of producing an atom
bomb or a hydrogen bomb may be
utterly ecrippling, I do not know of the
cost. Shri Shastri said that it was 40
or Rs, 50 crores. I do not know
whether it was the same report which
my hon. friend read just now in which
Dr. Bhabha stated that you could
have a stock-pile of about 50 atom
bombs for 21 million dollars, equiva-
lent to about Rs, 10 crores. I am
aware of the fact that with almost a
thousand crores of defence expendi-
ture, the economic back of the country
is breaking; that it is this defence ex-
penditure that has contributed largely
to the run-away inflation to the astro-
nomical rise in food prices; [ am
aware of all that. I am aware also that
it is perhaps part of Chinese strategy
deliberately to stampede us into under-
taking impossible defence burdeng so
that we may falter on the economic
front, because of that there may be
shortages of food and run-away in-
flation and frustration creating all
the conditions under which the com-
munists in this country will thrive,
create chaos and subversion......

Shri Nambiar: Stock argument,
repeated geveral times.
© Shri Frank Anthony: But how

true; they never lose their validity.
That is shown by how sensitively my
friend reacts to the truth.

Shri Nambiar: Communists do not
want calamity to thrive; communists
can thrive on their own,

Shri Frank Amthony; What then is
the alternative? Do we sit back in
the face of this real danger today and
indulge, 1 regret to say, as we are
indulging, in periodic exercises in
futility, preaching philosophy, con-
demning these explosions, trying to
persuade the other nations of the
world not to join the nuclear club.
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My hon. friend the Minister of Exter-
nal Affairs referred with great clang,
iprobably justified, to all the princi-
ples for which he was not prepared
to stigmatise Panchsheel. 1 use the
word “stigmatise”, because there is a
certain stigma after the Chinese sub-
seribed to it. Has he told us how
many of those nationals gathered
at the Cairo Conference, how many of
them condemned the Chinese explo-
sion? India, I think UAR. and I think
the President of Ghana; all the other
so-called non-aligned nations—their
silence was not only significant but
it wag eloguent. Which of the
nations at the Cairo Conference con-
demned the Chinese explosion? To
my way of thinking there were two
reasons: the first is the psychological
reason. ] do not agree with Shri
Masani; we know that it is the
psychology of colour, that it is the
resentment against the abrogation of
superiority by the White nations
which runs like the powerful motive
through al] their thinking and even
their policy-making, ang it is that
psychology of colour which, in the
first place, perhaps created a secret
sense of satisfaction, psychological
satisfaction, among the coloured
nations of Asia, Africa and even of
Latin America, that here was the
answer of a coloured nation to the
nuclear monopoly of the White
nations, It was a psychological, secret
satisfaction. The second reason was
that these other nations, wunlike us,
are more practical; they realised the
utter futility of philosophising in this
nuclear age. I do not know, but I
read the accounts in fairly well-in-
formed journals, that even the UAR,
with the help of Nazi scientists, are on
the verge of exploding a nuclear
device; they have already developed
a bomb into which they can load
radio-active cobalt. One of the things
which I read recently was this; that
West Germany has devised an abso-
lutely revolutionary break-through
for extracting the radium isotope. It
means this: I believe it is so revolu-
tionary that if it becomes general
knowledge the smallest nations of the
world will be able to produce
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sophisticated nuclear weapons at a
comparatively negligible cost. In the
face of this, does any responsible
person believe that India’s preaching
or the preachings of other well-inten-
tioned countries will prevent more and
more nations from joining this nuclear
club? France yesterday, China today,
the UAR and Japan tomorrow, Ghana
the day after tomorrow, and the feet-
dragging, Ahimsa-preaching India, the
day after day after tomorrow—much
too late. That is what is going to
happen tomorrow. Let us face the

reality; because we refuseq to face
the realities we went through the
unmitigated humiliation of NEFA.
And this time it would not be humi-

liation; it will be something that
will defy description.
As I say, what do we do? What is

the answer? The answer is not an
easy one. It will mean for us dn
agonising reappraisal. I fee] within
the limits of my very limited know-
ledge that perhaps we should not
enter the race for producing the
atomic or a hydrogen bomb because
of the cost and also because of the
inability to deliver it. There is no
point in having an atomic bomb or a
hydrogen bomb; how will we geliver
it? We have not got even subsonic-
ilyushins. While our major cities
are within easy range of the Tibetan
bases, we have no planes to deliver
anything to the Chinese industrial
centres or the main cities. Because
of that I feel that it would be un-
wise to enter the race for producing
an atom bomb or a hydrogen bomb.
There is this vague feeling, there is
this assurance which is not expressed,
that if the Chinese attack us the
democracies will come to our aid. I
hope so, but that may or may not
happen.

So far as the deploying of nuclear
weapons is concerned, my knowledge
is this: that even the USA cannot go
to the aid of a country unless it has
treaty arrangements and that treaty
has to be approved by the Senate or
ratified by the Senate. There is no
treaty arrangement. So, even if
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China chooses to unload an atom
bomb or a hydrogen bomb on us
there is no guaranteeing in that even
America would or could come tgo our
help. The only answer to a massive
attack is the answer which Mr.
Masani referred to in his own way.
When I was in London recently, I
met some Members of the Labour
Party who are now in the Govern-
ment. They have always been, and
quite rightly, against having their
own independent nuclear deterrent.
Even for Britain, z fairly wealthy
country, they say, to have an inde-
pendent nuclear deterrent, the cost
of it would be crippling. So, they
have decided that the only alterna-
tive is collective security. But for
us, with all our distortions of non-
alignment our pathological aversions
and  misinterpretations, collective
security means the abandonment of
sovereignty. ‘We would rather remain
defenceless than affirm our sover-
eignty by entering into gome kind of
collective security arrangement with
other sovereign, equally independent
countries, As if Britain is going to
abandon its sovereignty by entering
into an arrangement of collective
security.’

Even assuming that we break way
from the inhibitions of these man-
trams of the past and we are prepar-
ed to enter into gome system of col-
lective security, my real fear is this
that we will not address ourselves to
the immediate need. The immediate
need today in my humble thinking
is that we must pursue from today,
from tomorrow, the development of
nuclear technology and know-how.
Let us assume that the present leaders
of China, for one reason or another,
do not unload an atom bomb on us;
they may be afraid that it will cause
a world conflagration. But they are
going ahead with preparing these
conventional] weapons with nuclear
warheads. That is going to happen
in the case of the next confrontation?

I am not prepared to agree with
the remantic assessments made by the
Members of the Government, such as
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Mr. Chagla, that we can
produce an atom bomb within a
year, within a month or two
1 do not think we have the resources,
apart from the treaty arrangements.
I do not think under the treaty
arrangements that we have with the
Canadians in regard to the Tarapore
and Ranapratapsagar, Nuclear
Stations that we can use the nuclear
power there for defence purposes. In
any case, I do not think we would
be able to produce more than two
crude plutonium bombs in the next
18 months. I do not know what the
cost is going to be. Nobody seems to
be able to tell us. Let-us assume that
the cost of pursuing nuclear techno-
logy and know-how is going to be
Rs. 200 to Rs, 300 crores. Immediate-
ly they would say, where do we find
it? This i where 1 say there must
be an integration—because ultimately
the decisions will have to be political
—there must be an integration
between our foreign policy and our
defence policy. There must be now
an immediate ‘radical rethinking of
our defence planning. What is the
point of spending Rs. 1000 crores?
What is the point of having an grmy
of 1 million men? What is the point
-0of having 20 and 6 more ordnance
factories? Can't we cut back our
defence expenditure almost imme-
diately Rs, 200 or Rs. 300 erores?
Would it not be much more effective
to have an army of half 3 million men
equipped with the tremendous fire-
power that the nuclear weapons will
give them,; instead of uselessly ex-
panding our army to a million men
and having all these ordnance fac-
tories? ’

1 know there will be resistance. In
the first place, there will pe resist-
ance by vesteq interests, from our
Generals. They may not want their
army to be cut down. There will be
resistance from  certain = regional,
chauvinistie, provincial satraps.
Maharashtra, with its tremendous
history of tribalism, will .not want
their factories to go from' Chanda
and Ambagheri. The south may not
want it the proposed factory not to
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be established in Tiruchirapalli, It
will have to be a political decision, a
decision informed not only by wvision,
but a decision informed by courage.
We will have now to rethink com-
pletely and replan our whole defence
expenditure.

I will finish with this. I would
congratulate the Prime Minister. I
feel that better late than never, he
has initiated a policy of friendship
instead of this old attitude of living
in a gort of grandiose isolation. That
would not help us. We did not have
any friends anywhere. When it came
to the crunch, who were our friends?
Did we have any friends, among the
people around us, among any of the
nations at the Cairo Conference? No.
Fortunately today the Prime Minister
has initiated a long-overdue policy
of seeking friends. We can  have
them. There is Afghanistan. Our
relations with Afghanistan are cordial,
Let us strengthen them. I think our
relations with Nepal hawve improved.
I am also prepared humbly to endorse
the Indo-Ceylon agreement provided
Ceylon does not resile from certain
obvious implications on that. Today,
we cannot afford to go round con-
tinuing not having friends, continuing
creating enemies on our borders.

Our major confrontation, our only
confrontation, a confrontation which
means life or death for this country,
is China. And it is g confrontation
which is going to remain with us
almost permanently as long as China
has her present leaders ,committed
avowedly to policies of political bri-
gandage. Sir, may I say this to the
hon. Minister for Foreign Affairs?
Let us have cleser ties with countries
like Malaysia. Let us have closer ties
with Japan. We know that Japan
has tremendous industria] capacity
and she has a tremendous military
potential. I believe, working closely
with these Asian neighbours, espec-
ially with Japan, we can contain this
menace of Chinese neo-imperialism
armed with this nuclear terror.

o T wetge sl ¢ wanefir
T, Ao & @@ wd At ag
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f& &1 oy a=T FFET ffaeT gav-
qATH AT FLAT & | ATO HETC IW H
ST & | 7 fA% g9 F a7 99 9%
faame T F, afer wq F1% I
T 337 47 T7OT fAY gT @ wA €
fe feft aw® oo #1 "7 39« fam
1 78 & w #¢ feegea #t fadw-
Hify =71 &= & agar, @37 AR A
T 7qT WIE |

T WY 90 A9 GG w5
T<F G, 97 TE ATE FiTET &1 AT |
Jarer, sz, fafew, o faan o gamd
g e AWM F av A § av 9
T AF R g I H 7g 9w § fF
#I7 FFqd & WX 19 9qq &, wWifE
7g AET BT FATE g | qGT TT ALY
AT F ww # fgegem & wfg @ ar
5 mrew #1 faar §, 7 w1 AR
frame 8, 7 =& wr Ak @=d g
I F g OF £ a9t g fw feer
T ¥ fggmm & d91 agen | &
Tei @% g1 & fF I A Ow A
AT F&T qAT T T § WK q®P 7
TF @RS &, FFT &7 419 & F0O7 e,
fF AT F FFEeET § 1 39 w1 AwT
& 7 & @ 5 fegmma #1 o
R Tt AR A F, A fgrgE ¥ 3
o sarr qar faw oiem @gr ¥
sw-F & fau, a@r #1 @@ FH-
w9 9 ¥ fAU | a7 FTETT TEAT
g 5 9% ¥ gure 9x WA & A
Froar gmA oSifaat #Y @ faar
Srd——"reW & wrarT 9 74y, ar et
faame & =maTe o @ | |99 qfe,
ar g3 AT fgegeam 1 91 dw
w7 &, WX I F FAT Ry o9 AT
T %1 2, @t arooT g & fv fea
g+ fFar srar & #eee o, fafesy
9T S IEWEH 9T | AT 93w ST
T a1 F g Far g awar g fw
@ ¥ $& @i qet g 3, A

AGRAHAYANA 2, 1886 (SAKA)

Situation 1324

FTHT T qgT qAGT F1 qoEA F
ferg grar &

& acar ag FeAr 9@ fE
g AT HRA-faEE, 2w g
IFT & WX IF FT AT ¥ T A7
ot qF faer g5 & feoi w5
HFATE AEF F ATC A AT TH TCHTC
¥ q5 99 7 fggemT &7 o #1
AN framr 9wy | vt 95w F OF
TF 9 ¥ a9 T T F1 Tq
qar a1 fF ag weF aw wWr g 1 F gomn
& =g fF e ¥ fggmm &
T &7 9 gfafafa a1, 39 7 1951,
1952, 1953 ®IT 1954 & ot fage
Wt § B & aF | I ot ¥ AT
qaT 9 W fR aE 1 69 S
qat a1 | 9« g9 foaret & amEez 1
HETL FEdt ¢ 5 I gar =% 91, I
q I drer faar, @Y ardr gfar sedt
& fv ag wwwr ot faege g a9 o1
g 39 F T8 99 9T F7 WM fwar
E 1o

gEfeaT & oo ¥ FgAr wg fE
N a7 97 gt W 959 & w7 &,
9 T IAqWE AT g o g 1 ¥ A
TgT 9 qgA TE WE F A A AT |
FE A9 TG FgaT &, FIE AN
AT T & 1 N F F dver aga g
AR ot Aoy W F TR R G
7 OF AT WM qT, IF A qH A< I9qT
2 fr w=dsT & oo a9 F FIEE
TYeg H w9 &7 ot &+ gf 4v
WA A @ g e
#g ¢ fv oF AR 977 eI T
¥ faer ®=ct 8 1 &1, UF WieT-TET
938 g9 '99 ¥ faw wwdr &, Sfew
HreT-ret & FCEE 9T 9=E, #5
a7 g FUT TOAT G ZAT FEAT |
H-F WO, q9 F1 7 7T fomAr W
T7w @ @ 8, & gwwan g FF A aga
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& AEwr g, 9r@r 37 A g, fgar
& | Jad § I A0 FF oy T F
FAA F fau gai feam a2 199 &
HATAT 48 W7 I F07 fF AT 7o,
FA-I4 IAMEOT ¥, &ar fggeaw
A3MTE WA BT g1, WBreg 9349 § o1
ITFI AT FHAT F | HFET qF TG
war Tifgd fF oz adr fagem &,
faq & g9 #7 Fegr FAA F
fam =t Fw9 #1 FwF g Frar
g T ¥ ag Ak ww gm0
75 & gmfas $1€ N wed awz |
7df frmr 277 § | g #Y frool |
¥ 38 I aea fAwrE aifeg ar
I i # ¥ faerar g7 #¢ fzar
YT gq wOow ¥ |rdr gfAar F daifaw
fargrama & gArfast 9T g 71 F1 o
AR S FCAT 47 a1 g A fwon
¥ 7 fF goa 1 i & 1 g Fr
¥ 3o adt &1 a7 faart &, AYaefr-
FIOT FT AT T FT CHI g9 § A7 7L
T &1 gar F=f g9 g1 FTAw T
¢ 1 oag & 99t go A AT fed

F3i gar & fergeam &0 wRrn-
w07 FFT & BATO HEew wWiEw ?
gardy a4 33 For o afes iy
% W fggem st awe w1 o wa-
77 A Y 9Ta1 &, 34 F FHT HT AALAT
aZ% a1 ar§ 1 X IAIT 9IT FAT
g1 FI g9 72 e d fFaa A F arg
FrE wr3 A w@AT AFA | AT A
gart I & feed w1 zeq faar 3
# 7Y #ga1 § B Na 0w A gaAT w7
F 1 ag TAHH N TA a9T F A
H | w7 AT §AE 79 # fsgamm A
afas 47 FC 7@ fzar § 1 F1§ sEwr
7z %% fF 17 9T gaaT FT T A W@
TETAYA FVTT | TIAT AIEET ZAAT BIT
¥ arz Al gard I4qt g9 ¥ for amr

[
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Situation 1326

F ar ga & fag mi= ¥ /19 43
§T & W ¥ ™ faad W vy
W g § A A T 4@ FE G
§ ®q77 U #, I9W AX FEAT 9547
& f =op a9 74T @, geaT /Y AT
T W w9 a9 F4T o frar a1 A9
19T gAT IAT § FH JT T &I AT
s fgar & oww aw W I
af fear #TRT1 HaeT wfe @ @
7t 97 2, 7w 71 ufew o7 & 3 Siw
21 o9 F W fFdr avg #1 Frad
qE @A =gl S ar dEr =
g Y =ifely St #gE g F W
foar F3a & 1 =t Ft Y wmAT Tl
f g smafaw an w1 9 wEe aT
2 fow a & ww & A A aw
T ZH I AT F1 06 Feze A1 qd+Tt
I AT g1, IHY ATE H HTH 5H FAL
FTFIE AT § AT A7 A 9 TR
IT TR F TET Ft ATIRI AHAAT
aifeT | TE TS AH3 AT 2, TS
FTAT 1T & | gATdr agAdEt € fF g
TE FT 9 F1 FT7 487 & 3@4
F1 faar & &fFa 99 50 I9% F
€qET F1 3@ AT gH {A AGT AT AMET
& ga%1 a8 w63 o7 A1 § fam
71 oAt a7 f5 fwar &, faaer
IFA AN ATIF AT TET E 1 W
WA AT FA & qwed o fF S owre
T 77 AT ARG HT IFT I TATR
UF TIT W9T HE am & faam
fergeam 7 o9 7% ¥4 419 &1 G9A7
AET & a1 auw o & &7 I9F o A
TEFT 7ET &, HIE ATSH AGF & 1 AEHTC
TE ST & fo w7 g ST 2
FAT AT FT S FT AFIAT FAT
a1 78 ZrafaeT 54T 99T T97¢ a1 Y
FdY ST | St ¥ g g awar )
¥E ®I IFTAT TGN WITR! | HH
#t gfrar & faaar e oF fegeardt
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wF 42 ¥ qar #7a1 &, 399 AT AAT F AT 37 FT AAT I ST F0 £

40 frqe ¥ dar w7 &, wav 7 fame
¥ 9 wodat Faw 3 fame # dar w9
F1c2 1 72 3t F qErSaAE F47
F ATAR | WA qF IA KT HOAT-
st #1 ¥ ¥ fegmm w1 fadw
Hify 7.4 fag o F1¢ 3T 7@l @A
&, 79 A% 9 & 9 FAT A AHE(AT
afrar s Zfor AT & gAmT §
AFEATAT TGS FE ARAT| A TAT
TA IAT WY & ZH AT AT |
¥ Fg1 war g fawdr gfaar & evwq
F1 qa73 gq, fgzer #1 qqma gq fv e
fergeamn & mredr ot & & few
TT SAfFTAT F LT | OF safET g\
q1, TSS( HZAT a7 A1 AT gH 3afaT
T ARAT ar | AfFT 797 T Al
fear a1 awar fs 3q qow &1 gaar
H 59 0F 70 A HLCF I A fae 3%
AT IqTAgaT Ga7 FT L fF gAT arar
WA FHT AT TITEIET q4AT . FE G
¥ AT 919 77 1 g9, IFF AGT AL
AW gg WY, Iak FATHT W TAy
FTFIT A ZATY 39 F FIC ZHAT FC 2
F = ot wr wWiqar ghra F 70w
T gaT uE fwar @, IF A
FAAAT AMEH | FAT gA HT FT AT
AT FAT A2y & o1 T 3@ 3afa
T graTsaaTer & faars g§ I3AT &

IFE FATAT AT AT IF F 1 AAr
IAETT T T F 1 gfFar 97
¥ Fffardt &1 o F© TWTH § M
&, o mridfar &, &faw faar &)
T TAR H TF W F FI7 qfewT ¥
OF WIEAT &7 FEHT 979 WIEHT, TA
mrzAT T2 § A7 fggety o8 gamE
# uF 7Y F FC 1T &Y, 77 1Y, 9w
At AT e & weeiy st
& art ¥ Wt w1 7 76 @@ fogeaw
F1 @A o fAETAAT TR @E A
#y faafasr & atv av =5 fqar &)
A T g7 &1 A &1 qFEAT AT

oUEH AAMET, 7 AACAT TF AT
R | 9 KT AT, T FEATE 0
JroaT | wArATA g & & a
AUIR IA F fAT JYLF IE€AE,
T o fgRearA A aERF T E | UF
19 & 72 i fgg A &1 s
FIHI 1AM AT | A& AT Ao
F13@q gu fgrgear 18WEH A a1 F4T
18 T A W HUAA TG a1 AHAT § HIT
7A 1T R, A I AOET, Aved-whH
Frarer fgegeata &1 @<FTT | fasge
arE g | fgrgzam &1 a7 7 T
Fq g &, 9q% siga A @R |
A3 T & AT gaAre AT A g

gREfEw F &7 A wEET
Tara 3517 & fF qowr A ®E Wl
ag a1 aarq ¥ fegeara fasd 14-15
FTq AT #1 gfAar § AEiEow &
feama & foew aeae o &1 7T AT
TEi ¥, g9 AT AZ G A, AT G Y, a9
fgrgeama &1 AvaT gfran & At ar )
AT 17 379 F1 AgAq F a2 LA FaA
% qarfas wwmare gafa & a o,
gfrar & fergeara &1 Tqa1 &1 A1 8,
faq TFaT 9T ag W@ E, T WAR
forar St | gAST & @Y AL FASAT
ﬁwa%gah‘r;amm%mﬁgﬁm
# forg 7@ T § o a7 W1 a8 Famae
f 17 a7 H1 AT GHA ATAT AGAT
% arg femgea @1 gfrar # Araf
A amarg Awg{fF 173w
98 ag WIsAt 41 wafs wAT gH qT
® ¥ | " fra § 7 weh g gy
# q woraw Y aTw FEr AT 1 AW
Fz3 ¥ fF g oY wfger & 99 9T §,
gw ar 2w T ARSI FT T 8
FAAT WY IS FT RO F @ E
FF FAAT FT IS KT 99 AT & A
Fz 2 ¥ fiF Far w¢, R 9T ATAIT
e g1 &, wfrg g A
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[zro o waER wifean]
Tor Hifa /YT o7 4 W WA g1 e
21 Q&Y i § waw ¥ & fggr w7
= faega 79 i 7 wr g W= g
gl fewar afed

faw w4 & srwer w1 §F gA7 E,
SR AT F wreer w1 51 F gEar wr
g1 % W # FFE FE °F T
W7 qaT AT 9T, AT qF A 9T, -
[TAT & #15 AT AT g a1 fomy
faa A femmr ®1 8 71§ 3577 firer |
WA GHT /AR FNAT 4T Hq I T
wrfaardf—ag f s araT Ag-—
R aren faardt §9 Nt w1 fraar
T AN EIZT | §O 9T IULFT faer-
qOT FT @AY | IA K FE GAAHF
I 7G4, ®E IIrA A=, by
F aret, 7% fzam # 9 arer S
TG A qF A T WG AT A
SEM TS X TF AT AU AT F AL H
Fgr f& o fAfs qamr w@ 1 )
T 34T AT TR ! a8 /e
T waF A5 | 1L ¢ fF Afa @
TS EAHT & B AT AG w
AT ¥ | 9T g AT FEAT § al fasga
I ®Wrdy, ¢ fyawr aegfeafa &
F1§ Teaey T wrEw g, e s A
AT AL FAT FLAT 1 W H=SY
g ¥ w1 § fr g7 7w A oF
TTH TY AHTAATE T, FTATEAF AT HY
YT F W@, AR @O A F
wgar wreat § & o gfaar v a1y
fgrgea WT & N7 9A §
g & A1 98 war §,——% Hfagi
#1 F 38 997 I A3 AT IRAT-——
IT ¥ ¥ oF WY gar 787 & fow ¥ g9
gt F faada s 7 fwar g1
S QAT grera WAT @ a1 A Sraorrs
FT FT AqAT @ AT 2 |

gt 7@ ¥ grgr @ ¥ w9 F v
¥ ¥ 37 AEATE | THF AL A wgT
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Situation 1330

9 T T g | Fgh 0 AT afmda
gU &, =% AT ¥ aga §9 F1 v @
YT ag o w77 T g fF I s
fgrgem & wia =t Afg & #1 qadre
wEf grit | & ag s SreaT § o
=g & wo et 7t ¥ F1€ T@ fedt
3w wraer § faar &, wrefi & Ay
¥ fgar &, <= & arwer F foar § ar
wex & wrwer § faar & 7 49 e AR
7 fagr 4 &, d6Y Aeg 4 F faar v
£, IHFT F1E AAT AL @ AW
AR F F I g wW AR
FadFT AT 1 wET F1 & 3@ AF
g\ =x grer far gard sEe A G E
faad & a9 ao7 ¥ §© T = 9T
et 9T AT TEIT AT ¥ T ATAT 2
a1 98 THT IUT FT waTT 2 foar wF
1 =7 O oudET W owee & "
A ErS A A & e | A
g T 3w W ®1E waw A faw o
¢, 7 ®F AT T 7HAFT H |

oF HIT AR a1 & g avw
TEAT |AEAT § | TF FifFrd AW,
oy Fgy & f orasT g Kifasr
AT §1 AR §F A § oY w9
HIT AALHT FT TLAT ATH ATHA TEAT
9T @1 § Fits fggeam wrer @
qUgT 74T & woa faet ot o7 F

17 hrs.
[Mr. SPEAKER in the Chair]

IEr & | AdE "o | At 9wl
HHOST A9 HIT GET § F a9
T F wifew w7 5 oaaw s
FAMEH AN Y, IWF G A
¥ To wixmfwr s swEr W
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¥ TEA W TS 7 o9 Wi
Fg1 9T | IF HEAT ¥ waw § Wl
Fifear 421 edr & ot feadr gl wiw-
g #1, faq ag wfaed awmar
g, @3 ¥ gumar ¢ fF o9 F o A
gt =o wga, fow g & fed
T w # frm wgroe & e a
g3 wfeg Ay 4 fs 97 ¥ g9
T AT AR AT AAT | g € W

Fifear a7 7 @ & 1 fred wow

aut &, & @g =T TRl ATEA E,
ag T faege mfaerd 7@ w
t, a7 TFR g9ed ® % @ g, 99
J 3w &1 ¥ T IoET ¢ WifF 69
F wET Ag "Wl W1 aE] w6
W 2 | W Wiaerdr aaer § 2
qrEe # A QW wmAe ®, @ &
FEAT ATEAT E, W 9T F WET ®A
QT | FH AU AT FEET ¥ EN
F T2 7T AT @S a2 A0 F7 fa=r-
faar #fT Gurelt ¥ & omaT @ 99 9%
UF A FT A TET F{ AR oA
FAEAFE F1 TI9F, AEAEO
A7 | 9T F #=L g ' wfw-
FIhear o | 97§ ag e SR
FCAT & @1 A ag WaAq gl & g
HIFF FT TEAT IEATT FL, dN B
X 1, gWETd, 99 47 W ¥ o,
g feem &t w8 7 Ty s oW &
TR FIAT §, dfET W F HJT A
aifas Ffmtcr =g, v wifa-
FIAT 1 792 99 A 099 TR W
B ST AT, 39 F1 BT 7, g wigw
Hifr w3 F AUATISN, A faduir
Tl # gW F1 SURET HAQWT &
T STAT 93, FWifE A ¢ smafre
7o Fr e, H}X § aan g foad
At A 3w & 3w Afadi § 1o
s 8, $9 geE 8, T8 3%
TYT TUX A AER, AfEw wgt aw
1437 (ai) LSD—8.

AGRAHAYANA 2, 18868 (SAKA)

Situation 1332

gud#r &1 qwen g, faest Afa &
7Y § IW 1 SWad #1 AT TG
AT TEAT & 9E | gafE g awar
t 5 owdar Y aga & a9l &1 &
qE AE FI@T, WL A F § IV
Wt @ & & faaan Afq w1 G Twn
Tgm 5 owar s omw wesifa
F oA A X 41 #9A A R oFgar
& A #, & swdwr #1 ganfasd
7 7%, & 97 g smem, afe e
1 " g AE g | W= & Fgar
§ & swdsr ¥ g wwd fadw Aife
1 % agT e 71 aifew w4
afed @ AT 98 waew a8 g
qu{%T &7 @ aEl F § g % §,
¥ g %1 fgamdt aw s, afew fadh
e 5 g #1 fegem & a9 fedl
@ FA F [y HT AL gen #
aad g W wia W a1
¥ forg amgR & WAl H SuEET wHE
FTHTT FT GG 3T T3 WX WA
oA FTEE! g & A7 7 @iy §
g9 F TE AT AT AR FCAT
TEM | WX TE Wi & Ogw
aqS & At R woAt fadw Aif #
T IS G T |

wege WElRA, HAW § 99 W9
WA A gy A
fs fra o & ag F@ fear &
wreet ¥ wwa ¥ faegw fe @
T § wAifE I F S w1 oA
wAHq qE W T | GO F AW 9
w faww W@ @ A I A
ot # W Iw A g & AR
T E | SE A &1 § A AE e
fraTd 3 T agl T@A A1 HIfw H
§ 9@ aF W fegem &1 g H
fadwr Aify & Wew F1 FE AT AL
frreraT & @@ a% w9 F 7g fadw Afq
w0 T o | frew & e g
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[e1e T wRT Fifgar]

fr o= amAm fadw w0 wifger s
BRI I frmar g
afor AHET F AWE B FAfg W
F& T2 &1 Hiferw L 1 77 I A
g fe ag 90 =7 & g Y ffw
6 | 7z 7 ¥ T agr zfawr s
FiF A g, S g far v a2
g § owm @ 9T | WK fgEm
F @R T Figw waeT ¥ afawr
TRFT & AEA 1 IT € F IO

o wo, Wafs @ gl W
S HET™ ¥ W AW I &, W A%

fam AR fegeam Y smar 71 fewmr
FEATT FaT T AT T E 1 W X 0k
o wEY 8, Toew § o " §
o TF I TAAT T A TF EH TI
Ig TEE AN G, T AT qwg o
Frardy v =Y agw §, 5 w1 A A
wwaf e, felt Aifa & ofed =
B, Ak wed D AT A

TER FE st & 5 e

NOVEMBER .28, 1964

Situation 1334

oM am g wr e N
o e w € SR aem e
9T F @ERl  F I 9T F A9
92 gu & fuew & @i ¥ 1 A &
s fomr & “mrfe wo wWe” ardl

Mr. Speaker: If hon. Members
agree, we might sit half an hour more
because we took half an hour in the
morning for miscellaneous work, so
that 10 hours might be available by
tomorrow evening.

An hon, Member: No,
Some hon. Members: One hour.

Mr. Speaker; All right.

Shri Nambiar: Then we should not
have the same fate as the other day
when the Food Corporations Bill could
not bz proceeded with for want of
quorum,

Mr. Speaker: If that happens, then
Members shall not have the right to
ask for extension of time.

Shri Shinkre: It happened the day
before vyesterday.

Mr. Speaker: I remember it

Shri Vidya Charan Shukla (Maha-
samund: I would come straightway to
the most glaring problem in interna-
tional developments we are facing to-
day. The Chinese nuclear explosion
definitely took us by surprise. But the
nation did not expect that the Gov-
ernment would act or react to it in
‘such' a hurry and in such unthought-
ful manner.
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When the news was broken, the
matter wag raissad in the House. As
is well known, the Home Minister and
no other Minister of Government were
ready with any information or reac-
tion. But guddenly we were surprised
that the Prime Minister began to say
practically at every meeting he ad-
dressed after the Chinese nuclear ex-
plosion that we shall never make the
bomb, we will never make it. This
seemed to be a reaction of injured
martyrdom, a feeling, an atiempt to
rouse the pity of the world on us,
that in spite of our mortal enemy
China making a bomb ard exploding
it, still we are so peaceful and so
peace-loving that, in spite of that mor-
tal danger, we shall never attempt to
make a bomb like that.

This is surprising. I would submit
very humbly that the Government
should give a little consideration of
this matter. Let them think deeply
ang deliberately about it; let weeks,
months pass. Then let them come out
with a well-considered opinion. They
should not react in a huff to this most
important problem we are faced with
in a century.

We read the other day that Indo-
nesia announced that they are going
to have a nuclear weapon of their own
next year. It is not surprising be-
cause I believe that the Chinese bomb
will circulate; it will not only circu-
late in the smaller countries of Asia,
but it will encircle us. Today it is
Indonesia, tomo:row it may be Burma,
the day after it may be Pakistan. What
is the considereq cpinion of the Gov-
ernment in case Pakistan also gets this
nuclear device in the coming three or
four years? What are we going to do?
Are we going to sit on our haunches
and just pray to God that they may
never use it on us? After all, thig is
a well-considered scientific opinion
that within the next ten years it wiil
be possible even for small nations to
posszss this bomb, and once it is pos-
sessed by the smaller powers, it will
become inevitable for us, sooner or
later, to go in for it

AGRAHAYANA 2, 18868 (SAKA)

Situation 1336

We have been claiming, and there
is a resolution of this House, that we
shall take the territory that has been
forcibly occupied by China. Can we
conceive of an armed action against
China without our having equal nuc-
lear power to take back our territory?
Can we masch our forces on Aksai-
chin or NEFA, whatever small area of
it has been left out,——our armed
forces are not there, although the
Chinese have vacated it—or can we
ever violate the terms of the unilate-
ral cease-tire that the Chinese have
imposed on us without possessing
equal force, equal armed sirength?
The whole resolution of this House,
and all the resolutiong made in the
country, will be a mockery unless we
have the forces to implement them,
and I believe with the rest of the
House, and with the rest of the coun-
try I dare say, that unless we have
the wherewithal of implementing what
we say, we will be making fools of
ourselves, and nothing else, 1n our own
eyes as well as in the eyes of the
world,

As was mentioned a little earlier
there is an ariicle in the Test Ban
Treaty that by giving three months
notice, we can withdraw our signature
from it. We can do so in order to
preserve our sovereignty and the in-
tegrity of our territory. There is mo-
thing that debars us from doing so,
and I really wonder why this Govern-
ment is only harping on purely ideo-
logical propoesitions which have no
relevance to the realities of today. I
am quite sure that if the late Prime
Minuster was alive today, this kind of
nurried declaration of our resolution
not to make the atomic bomb would
not have been made like this, He
would have thought about it, there
would bave been a lot of consultations
at the technical and the political level,
and then only a decision would have
been taken.

1 asked a question of the Prime
Minister today, and he told me in ans-
wer that the Cabinet of the Indian
Government has not yet taken a deci-

sion whether to make the bomb or

not. I wonder why the Prime Minis-
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[Shri Vidya Charan Shukla]

ter, without taking a Cabinet decision,
has taken upon himself to declare in
India and abroad that India shall
never manufacture an atomic bomb.

The entire context of our defence
strategy and our foreign diplomacy
has changed, with the Chinesz nation
becoming a nuclear power. One of the
corner stoneg of our foreign policy is
non-alignment. Does the Government
seriously beli.ve that we can remain
non-aligned in the face of the Chinese
.atomic bomb? It will be gtupld to my
mingd to assume that China and Russia
will always be at loggerheads. Soon-
er or lates, being communist powers,
they arc¢ going to become friends at
least in international sirategy and in-
ternational diplomacy; if not today,
after two years; if not after two years,
after five years; and if the Chinese ard
Russians are even basically friendly,
then in case there is any threat from
China, any menace from China, wit-
tingly or unwittingly we will have to
depend on the deterrent nuclzar power
of the Western countries, And this
unconsciously will drive ug to align
ourselves, whether we call it non-align-
ment or anything else; for all practi-
cal purposes we shall be alipned with
the Wesiern powers, and that will be
a very sad day for us, because the
political and the diplomatic independ-
ence in international affairs that we
have been preserving for us in a very
cherished manner will be lost by this
unthoughtful decision of not making
a bomb of our own for ourselves.

It is also true that we are wedded
to the policy of peace. But there must
be some means of preserving peace.
If this argument is carrisd to its logi-
cal conclusion, it may mean that our
Army comes in the way of maintain-
ing peace.

=t a2 : wifs W ol ag @
AT E )

Shri Vidya Charan Shukla:
only for defensive purposes;

Army is
itis a
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‘manner in which he put the
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deterrent, Still if the Army is coming

‘in the way of maintaining peace, 1f

there are border clasnes and tnings
like that, are we gowng to get rid of
our Army also? 1 teel that no serious
attention has been given to this prob-
lem by the Government; they are try-
ing to maintain an old policy 1n radi-
cally changed circumstances.

Possession of nuclear weapon by
China will also drastically aifect our
relations with the neighbours and
South-east Asian countries; not ony
will our neighbours not ag-ee to what
we stand for but they will also go into
ithe military influence of th: Chinese
Republic. This is as plain as the Sun
and does not requre any logic or ar-
gument. The smaller neighbours
that surround us will definitely lock
to the stronger party and not to the
weaking.

Mr. Bhabha the Chairman of our
Atomic Energy Commission must e
congratulated for the very oulspoken
enure
probiem before the country; he has
given a completely new twist to the
whele thing. There have been very
uncharitaple criticism against fum al-

.though he did not put tie matier in a

political level; he men.loned it scien=
tifically and economucally as to what
the matter was as far as the produc-
tion of the atomic bomb was cuncern-
ed. 1 suggest that the Government
must immeciately take sieps 10 cons-
titute a hugh level committ.e of scien=
tisis as well as political leaders to
consider the whole guesuon in a dis-
passionate and detached manner and
consider that report. This can be done
in a month; it need not take six
months or a year,

The second point I would refer to
is the role of civil servants in our dip-
lomacy. The running civil servants
in the EA Ministry have most of the
time brought a bad name to our dip=
lomacy. I am afraid that the things
that began in 1950-51 with the resolu-
tion of the Security Council on Kash-
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mir are still continuing, The latest
example is the conduct of the civil ser=
vams 1n the Cairo Conference. 1 con-
cede that the civil servanis are very
cuompetent, very able and very expe-
rienced and all that; sull they do not
have the poliucal background that 1S
necessary to give the nauonal content
to tneir appruacn to nternational pru-
biems. We made ourseives exiremely
unpopular in the Aftrican circles by
remamning neutral on whether Mr.
Tsnombe snould be allowed to paru-
cipa.e in the conterence or not. It
mugnt have been legally corr.ct to
remain neutral about it. Was it poli-
tically correct? A political decision
coula not be taken because the Foreign
Minister was busy in a dinner and tne
Prime Minuster was busy elsewhere
and one of the <cwilians had
to represent our country in the com-
muttee which was considering this
matier ana he could not get 1nto con-
tact ei.her with the For.ugn Minister
or the Prime Minister for instructions.
So, he took his own decision to remain
neutral in the matter. The same thung
has been feit about thcse people 1n
the UN delegations, who go there as
representatives of the people of this
country. The role of civil servants in
diplomacy has to be reduced to  an
app.eciable extent. 1 am glad that
our Prime Minister made this declara-
uon a few monins back, immediately
after he took over as Prime Mimster
and I hope he will implement it
sooner or later.

I should like to say a few words
about Nagaland and then conclude.
It is really unfortunate that the State
of Nagaland has to be considered 1n
the External Affairs debate. It not
only gives the edge to the demand of
the Nagas for complete independence
but it also creates a - tremendous
amount of confusion in the world cir-
cles about this problem of Nagaland.

Shri Swaran Singh: Anyway, we
need not consider them because we
are considering the international situ=-
ation; we are not considering the Min-
istry's demands or any such thing.
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Shri Vidya Charan Shukla: This
has been mentioned and no objection
was taken.

Shri Swaran Singh: I have not said
a word about Nagaland in my speech.

Shri Vidya Charan Shukla: What I
say is, the Government must take it
out of the purview of the Externzl
Affairs Ministry and put it under the
Home Ministry.

Another point is about the Common-
wealth. We have been very shabbily
treated by the British Government.
The latest example is our internation-
al flight on Air India from Delhi to
London via Moscow. Whereas lhe Bri-
tish Governmsznt allowed the Pakistan
International Airways to pick up
passengers from Moscow and carry
them to London, the British Govern-
ment did not allow Air India to pick
up any passengers from Moscow and
carry them to London. They said this
violates this rule or that rule and this
has resulted in a discrimination bet-
ween India and Pakistan in this man-
ner. We could give lots of examples.
Although there is some improvement
after the Labour Governmcnt came
into power, still, [ think the basic
concept of the Commonwealth is
against our sovereignty and against
our nationhood. I would suggest to
the Government to seriously consider
whether it is proper for us to remain
in the Commonwealth or not.

I have also tabled a substitute
motion endorsing the policy of the
Government of India.

Mr. Speaker: Shri Dubey. I will be
calling next Shri Brajeshwar Prasad
and then Shri Shinkre,

St o fire 37 (FomyT 7wT) :
Weqe HgRd, Tle o .fvar Awd wer
AT AP FL R AT ITAF
gnaARgs fede mMt @ aw &
ql 99 S AT J A7 97 W} qF I
7 & Qa1 T § 6 w9-e § 5
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g #t feamsr gred ¥ amm @
gfam 7 2@ qzar @ fr g = Saite
AN JITFHEE 377 WA & |

BN AFICAAT FY wEr g R
g 7091 Tedt ¥ avaed A W@y W
TZ A3 FIF WX 9 A F | AfFA
& 37 As7At FW a w1 0%
qIAAT A5 § 5 g @ fag
7 fazw 747 219 & W o fFaT @
T 9T FIH g3 ISMAT & {6 a8 a7
A, W@ T AR KIS A AR
Tgt & wegi | dafEF faaa & g9
eqifay f57 1 g7 Y 7481, afEq M
ga1d g8 a% & W7 fasw 15-20
T A 4 I T4 FI T FA & AW
¥ 3730 afsr 739 S5 | A9 o @
it gt aFT & fF A o9 ¥ {fema
JATEH FT AN 51O H X & FA Y
TE T & A | Iq TG FT I
argar ar Ifaa 73F & 1| o 15 @ wa
t 5 awre @1 fag 7 ag /9 &
FE & AMT F FLAT &7 | THT g
¥ T & 7o M §feaT Aveew § A
¥ qizg 1 A qrAAT § a@ AT IR
gafsqm igaas agn @y g &
AR ag At AW fN, a1 S A
g 7 AWl & arq w=3 wEd W@
F1 faar & #37 g5 7 | AN T A
g7 @I fF AT 97 2t & @ 4
qraed q1fqq FA FT I767 fwar smar
g ar gart fog ag sgr T @ & gw
fF 11T a0 & ) o WO wwE ¥ ag
G =T fF gart o fow Ay A g ?
fazar s 9§ ag 91 $8 wrg-amq
9 gFdT § ! FAY G I F (W
% fag s& Pefenge fear T &
TI /I - @ F faw og
1 17 fF 93 GAY A7 7L, F &
afedt se@T w1 & 9w agreier
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Wammm%ﬁaiﬁma
Afs feomaas i §

JIEAT F I H AT ZOW A FIHY
et fear & afFw & e @ A Ay
# 3 =1- ifgar, ot 9 orf, &F
AT /T AAET qTET & AT gA
&t qF I F IEAT A AW F AT
¥ wifeqedr sy o 97 1 I & Wi
F1 g7 K q1 W A ) § g
f& srar maAdT & 9 oifeET AR
#T 98 UF WEr TUfeET & | WEHT
qTET 48 FIF ¥+ £ 5 owe wrw
o TH FT W H miiwa grT & @ sw
FT 34T G491 a5 T 6 2w & wilgw
I 9T THET 3T HILFT A S F
qfeoTHEa®Y &R S J4TE g WA |
wamMaf g e fmaea e fren
A1 1fees 3w § mfvw §1 917 ofs
BATS sRANHF wEew AW sfaw
T I F AR IW A FHfEE
gl 9 &1 a9 IS | AfF o Amw
qr$ & 5T {6 75 #% g1 §%a7 & fF gw
ey swatar F far ¢ Ak
HAOFT 9T A0 g1 7 | g9 TEE
forg sEOET W1 S8 I WKW T FT
awa fF 97 ¥ g% ey watan
faerm &1 9k IR F1 fF W #
zw At § & g 930 o "er gEr
e AT I T AT %71 fF g0 oAy
o Wi &0 FAT AT qgE | AfE
oY g9 I fewmr & /19 w7 @R woAr
mv wffd agrn s =g a1 @ wif
ATHET A9 AEF & | AT & R e
g Fgfemae wTael # qohwdw ael
g a1 g woAT 5T gwe 3@ Wy ¥
grarr g SifE gar 2w & fov feawe
A1 qarfaw At 7€ gRi | W 4

T fer dfaft ¢ frs oo 3w @&

i Aw 7 wwoiawr & e ¥
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¥ g fory o mar a1, Fgral & F gm0
qr a1 & & &m0l &1 - HR A
feat =T @ T @1 | q4T QF g ¥
W@ L gH AVATET For & ared woAr
T a9 JAT TTEAT THIE FT §Fd
§ 7 ag TmT a1 IEC 2 F qA0E T
&7 Tl g1 T | & "mgar £ oA
W AT AT IH FT AFET F1 g FHAA
R TAT #t o1y wfew T3 F avw
g oz ot Twey § o g ak @
wex & fF aum fawa ¥ mfe W
qTEIT FEAW FT i famwe g
a< 3Ig faa wifs & fag v =
o SqAT AT 3 TET & 1 Afer s gfan
quEN wife & e 9T 99 @, fam ¥
quTfer Godr § "W 99 grea A W
o a9 #t 7 gt @ ar ardr g
TATE &1 ATAT & | ¥7C EF TTHET HHIT
¥ mia 95y § 9IfF exiwa § 8
Afeme £z @7 A 7@ § e
g aTF WL g9 9 W9 W &A™l
& T I & 9t 3z wifered e
et 1 It AR & 9w g H gH
QAT qIferst 99 FT EFT | TF 2
&9 WV a9 TAW FT A1 FE A g
21T g ag S &1 fF gw g
¥ gax wifq a5y § 41 98 99 W@
R 1 WX §H 9 FT FfAAT @
¥ omat WX g W w F ogad
wifiwr g1 & &7 3@ &1 TEAw
Fgfefss Tws F fag ok @l
wY %ﬁmﬁz%wﬁr’%‘ wfag
o w7 Tt fer 9w w1 TEmw
feezfres qroda ¥ faq £ # fren
Tgw T § 7 ag fewfrw qoei
¥ fag ot TR ¥ o7 awdt £

st A% AT ¥ I S F
feda Jomw w7 fors w<F g oo =@i
% gfaardd § s qare *71 A7 w7 @
@ I gqfam 7€l & o) wEww
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U gW 472 JHAT & ghaan V#7703
T @A G FLTFT & |

gt qF FAN AW ATGTHR AT
aifeet =1 @ & & awwar § fa
gl aiferet faeger ot & w7 gH
IY Fo T@AT Tifgw 1 ower e
ot et i ¥ | 7 @or @ i 5=
FrAden yrgw fafmees wrda g
1 9g I T ST 4 A/ g7 Fgr
T4 9gT T § | qgT TEW F W
&I &7 IH 1€ H oS- #1718
f& aw @t ofimn & o oo &
gaa  wvarg agt T, faaar a1 avaew
€Y T, WYY wg T gk et ¥ o
A AT ] | AA WS W F agr
0 FTHE F oy & 7S qur gf
whl Ifmw FHT e wIE AT
suifad gq | ot ot F wftw s
gk AW AR SWaT &1 7eel aig ¥
ATA-GEATAT | AZT ITFT A=DT TH
W | 99 FAN FERT W GG
1 a1 I fggem 1 oom Y 7
7z au fear 5w f5 ot ave aerge
WIE! FAFAfT da| 7Y | TE - awi
g & fagra &) wrear fend
S 1 a8 9T WIS ST (24T |
W ag ¥ & gumwar § & medr o
& gl 9 & g O)fr adeiEa
gT & 1 T o gw e Aifemr A
g ¥ 80 & A W fggwm A
fefiz &1 &1 a@ T a1 69y 58
FTIRT AET EOM WS AFATT EY g

Mo F1fgaT w7 2QT a7 AT T 9T
wifa &1 #t @9 w7 fear 573 &
o9 g Fifeq FT I a9 WMFT WE
FiFE AT | EAETREF AR
uFen ¥ FE A FAe; sEE fag
X g o fafraw fage= 1 3=
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[ 7o firo 53]
agr g 1 wifa ¥ 9 & fag Aww
Wt gt ofew | W gwoaw ¥
feg gw  wif a4 @ 7@ fer 535
ar Iy % @ a9

gz femew ¥ Yav maAde
ma‘tﬁm{ga"t gai faw =g
rF £ & | m= FIT 1@ a1 T=|T -
Ffea 7.2 qa # @, 3ue A ¥ ST
TG A3 EI AT SN ST @ ¥
A FLET WA faw o & | wera
TF AL ¥ HET TaAHE F W § SawT
q9 AW ZAT & WK g ug fF FoC-
dfea wadide T ARET FT F1 T"E
FYA &7 U qfedt Sordr 47 99 J
# I OF U FT F7H I5TAT AT
IF T g W T & faams
S OF WA I9aT & 99 AR
faaar & 1

e 9@t aF ®F & AT F 59 1
ware & 78 WEY & 7 o ervdw @
T T F 02 ¥ qgi o< sveed fwan
AT AE IAHT TF AT (& ATAAT § |
% gaw a1 TR A e fEoag
¥ I A w3 G, A AT G
a1 FT T ;g IR WA weafen
e g Aafm g ast g 5 oo
| qF 1 sAfdd IAb agt FGA AA
qT QT WX IEE! @« grfafami &6t
TEwTC FY 3¢, IOF gAuw ¥ fagrar
F TR T T WX WY IF AfET
1 UFIH ¥ w4 QR g fasra &
AT FEHT OF =l wu] giwar a7 @Y
qEar § | wifgT ®1 99 FE IEH
fafqeey awmT & a1 Sa% WA WY
To wlawfved a1 § WX a@ %W
gfez & wiferet wenan & fe <& 3w &
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S I AR ¥ W 1Y ek W,
g: O F gy ot d9aT A
FHew A Tw aF A fwr g
o Tgfw wmoaRd Aaw
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¥ g7 fagra & am w1 wi= 1
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o | A gfrr § wmife w1 e a
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go! garT ¥ ofer 7 O #1 agre
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T Wkl & Wd § HIUH] UGAIg
Mg |
Shri Brajeshwar Prasad (Gaya):
Mr, Speaker, Sir, 1 am opposed to the
suggestion that India should enter

into any security arrangements with
the United States of America.

America cannot attack China if in
the event of the outbreak of hostili-
ties between India and China, Russia
were to tell America that any Ameri-
can attack on China would entail a
nuclear war between Russia and
America. President De Gaulle does
not believe, though France is a mem-
ber of the NATO, that America |is
bound to attack Russia if Russia at-
tacks France. America is not a deter-
rent to China,

Comrade Mao is prepared to sacri-
fice 300 million Chinese at the altar
of Chinese Communism. A military
alliance between America and India
would lead to the resurrection of the
Sino-Soviet Pact. The United States
of America will withdraw from the
Rimlands if the Sino-Soviet Pact is
resurrected. Sino-Soviet hegemony
will be established over the Rimlands
if this comes to pass.

Russia prevents China from attack-
ing India. China cannot be allowed
to conquer India. If India is con-
quered, the whole of the Afro-Asian
sector of the Rimlands will pass with-
in the sphere of Chinese hegemony.
Russia will be driven out of the Heart-
land if China is allowed to conguer
India and the Afro-Asian sector of
the Rimlands.

The Chinese nuclear blast and the
changes in the Kremlin cannot alter
the international situation in -n¥y
significant manner. It does not lie in
the power of the leaders of Russia
and America, not to speak of other
States which have for all practical
purposes lost the power to pursue any
foreign policy, to run counter to each
pther,

AGRAHAYANA 2, 1886 (SAKA)
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The thermo-nuclear stalemate binds
Russia and America together in a
bond of wunbreakable unity. They
cannot wage war against each other.
They have to cooperate with each
other, if they cannot wage war againsg
each  other. Neither Russia nor
America can come to terms with
China, for China will be liquidated if
it comes to terms with either.
There cannot be any political settle-
ment on Chinese terms either bet-
ween China and Russia or between
China and the United States of Ame-
rica. If a political settlement is
arrived at between China and
Russia on Russia’s terms, a politi-
cal settlement will be arrived at bet-
ween Russia and America on terms
advantageous to the former. But if
a political settlement is arrived at
between China and America on
American terms, a political settle-
ment between Russia and America
will be arrived at on terms advan-
tageous to America. A political settle-
ment between Russia and America is
inevitable, on the basis of the divi-
sion of the Afro-Asian sector of the
Rimlands in general and of China in
particular into two spheres of influ-
ence, Russian and American. There
cannot be any political setliemment,
either between China and Russia, or
between China and America on
Chinese terms, because China stands
for the establishment of hegemony
over Siberia, Russian Turkistan, the
continental and peninsular regions of
Asia bordering the Pacific Ocean,
large parts of India Asia, Africa and
the New world in general and the
United States in particular. Russia
and America would be wiped out if
these objectives are achieved. Russia
lacks the power to facilitate the esta-
blishment of Chinese hegemony over
territories which are not Ruassian;
America barg the way, America lacks
the power to facilitate the establish-
ment of Chinese hegemony over terri-
tories which are not American; Russia
bars the way. China has laid claims
over 7 lakh sq. miles of Russian terri-
tory in the Heartland. This has bar-
red the way to the resurrection of the
Sino-Soviet pact.
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China is the Yellow peril. It is a
common threat to both Russia and
America, nay, the whole world. It
can never become a thermo-nuclear
power of the stature of Russia or
America. No Chinese Government
can feed 700 million persons cut of its
own internal resources. If China is
to liguidate Russian hegemony over
Eastern Europe, how can Russia and
China become friendly to each other?

A political settlement between India
and Pakistan would weaken the mili-
tary position of both vis-a-vis China.
China can conquer the whole of the
Indian sub-continent if both Russia
and America remain neutral in the
event of the outbreak of hostilities.
Russia will have either to remain
neutral or to join hands with China,
if India and Pakistan come together.
The United States of America may
withdraw from the Rimlands if the
Sino-Soviet Pact is resurrected.

It is not in the interests of the
United States of Ameriea ta goad
India to come to terms with Pakistan.
The conditions precedent to a politi-
cal settlement between India and
Pakistan are political settlements
between Russia and America and
between Pakistan and Russia, The
conditions precedent to a military al-
liance between India and America, as
suggested surreptitiously by Shri
Masani, are military alliances bet-
ween, Russia and America and bet-
ween India and Russia. Any political
settlement between India and Pakis-
tan, under the present circumstances,
is bound to be an anti-Russian move.
The conditions precedent to a politi-
cal settlement between 'ndia and
Pakistan are the withdrawal of Pak-
istan from the SEATO and the
CENTO. the abrogation of the Sino-
Pukiztan Pact and the abandonment
of all Pan-Islamic designs to the full
satisfaction of Russia ang India;
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Pakistan is the pasture land of the
bear that walks like a man. Do not,
for heaven's sake, provoke Russia by
coming to terms with Pakistan. Any
political settlement between India and
Pakistan would accentuate the differ-
ences between Russia and America.
Would India play such a reactionary
part on the stage of international
polities?

The aim of Chinese foreign policy
is to accentuate the differences bet-
ween Russia and America, China
wants India to do the same. Conflicts
which are not resolved often weaken
both the parties to the conflict. Even
if no war breaks out between Russia
and America, both will be weakened
if their differences are not resolved.
China may emerge as the greatest and
the strongest power in’ the world, if
both Russia and America are weaken-
ed by internal conflicts.

India should never strengthepn the
hands of China and Pakistan by com-
ing to terms with them. The world
wil] be divided into three spheres of
influence—Chinese, Pan-Islamic and
Buropean—if Russia and America
are weakened and China emerges as
the strongest power in the world.

The solution of the Kashmir pro-
blem is either the division of India
into two spheres of influence—Chinese
and Pan-Islamic—or the establish-
ment of Russian hegemony over Pakis-
tan, Tibet, Sinkiang, Inner Mongo-
lia, Manchuria and North China and
of American hegemony over South
China and the continental and pen-
insular regions of Asia bordering the
Pacific Ocean_

off grw = wgmw (T ):
°5 AEATT FEEGT F aTHY TN e
& fagw a7 agw Fonft w7

TR WG ¢ TR & &
Fx oy, fme & wrow a7 g )

ofY wdmre ey - T AR, F Ay
qYHAT | '
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The problems of international poli-
tics are the problems of Asia and
Africa. No conflict amongst the states
in the New World has led or can lead
to the out-break of a global war.
American hegemony prevails over the
New World. Now, it does not lie in
the power of England, France and
West Germany to wage war either
against Russia or amongst themselves.
The NATO acts as a brake upon both
Russla and the states of Western
Europe. The Warsaw Pact acts as a
brake upon the NATO powers, No
world war can break out as a result
of conflict amongst European States.
The division of Europe in general and
of Germany in particular has shifted
the centre of gravity to the Afro-
Asian sector of the Rimlands. By acts
of commission and omission, Russia
will facilitate the establishment of
American hegemony over the conti-
nental and peninsular regions of Asia
bordering the Pacific Ocean and by
acts of commission and omission,
America will facilitate the establish-
ment of Russian hegemony over
Turkey, Iran, Pakistan and other
regions which T have mentioned just
now, ’

The Foreign Minister has been con-
gratulated for having begun a new
chapter in international relations by
starting negotiations with the neigh-
bouring countries of India. So far,
so good. But I do not think that the
achievement of the goal of Afro-
Asian unity is either possible or desir-
able. The concept of Afro-Asian unity
means either the consolidation of
friendship amongst the Adfro-Asian
states or the integration of all the
Afro-Asian states into one political
unit, Neither the one nor the other
is either possible or desirable. Friend-
ship is not possible because all states
are enemies of one another by virtue
of the imperatives of power politics
in a world of anarchy. All states and
not merely Afro-Asian states would
become friendly to one another if the
goal of disarmament which is the
next stage in political evolution is
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achieved. Cou-existence does not mean
only Afro-Asian unity. The condition
precedent to the implementation of
the doctrine of <co-existence is the
achievement of the goal of world dis-
armament. Co-existence does not
mean the maintenance of the status
quo Co-existence, under the present
circumstances, means co-existence bet-
ween Russia and America only. The
integration of all the Afro-Asian
states into one political unit con-
notes the withdrawal not only of
England, France, Portugal and the
US.A. from the Afro-Asian sector of
the Rimlands, but also of the U.S.S.R.
from the Heartland.

The withdrawal of England, France
and Portugal from the Afro-Asian
sector of the Rimlands would streng-
then the forces of democracy within
the framework of the bipolar world.
The withdrawal of the US.A. from
the Afro-Asian sector of the Rimlands
and of the US.S.R. from the Heart-
land, if it leads to the integration of
all the Afro-Asian states into one
political unit which is highly impro-
bable, would lead to the integration
of either the whole of Burope from
Great Britain to the Ural mountains

or of Europe and the New World into
one political unit.

Mr. Speaker:
now.

He should conclude

Shri Brajeshwar Prasad: Just two
or three sentences more.

The United States of America would
play the role of a balancer, if Europe
is integrated into one political unit.
The US.A. is playing, more or less,
the same role today. The integration
of all the Afro-Asian states into one
political unit would not augment the
power position of the black and the

w=mscoloured races in any way, if Europe

is integrated into one political unit
and the U.S.A. plays the role of a
balancer,

The Afro-Asian states would be the
weakest autonomous centre of power.
The Afro-Asian states would become
a satellite state of the Atlantic state
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if the whole of kurope is integratea
wiltn the U.o.A. briush, PFrench anu
Gennan hegemony may be estabushea
over Eastern kurope and Hussia
witnin the framework of a United
Slales of Europe and our large parts
of Asia Africa and the New Worla
in general and the U.S.A. in particu-
lar; Pan-lslamic hegemony may be
established not only over the Cau-
casus, Central Asia and large parts of
India, but over the whole region ex-
tending from Morocco to Indonesia,
and Chinese hegemony may be estab-
lished over Siberia, the continental
and peninsular regions of Asia border-
ing the Pacific Ocean and over large
parts of India, Asia, Africa and the
New World in general and the U.S.A.
in particular if in pursuance of the
goal of Afro-Asian unity Russia and
America are driven out of the Heart-
land and the Rimlands.

The withdrawal of the U.S.A. from
the Afro-Asian sector of the Rimlands
may lead to the integration of the
Afro-Asian sector of the Rimlands
with the Heartland.

Mr. Speaker: Now, the whole world
has been covered!

Shri Brajeshwar Prasad: The with-
drawal of the U.S.A. from the Afro-
Asian sector of the Rimlands and of
the U.S.S.R. from the Heartland may
lead to the outbreak of dhaos and
anarchy throughout the Heartland
and the Afro-Asian sector of the Rim-
lands. The leaders of the African con-
tinent stand for the development of
an African personality and not for the
integration of all the Afro-Asian states
into one political wunit.
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Situation 1354
Mr. Speaker: Shri Shinkre,
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Shri Shinkre: Mr. Speaker, Sir, I
thank you very much for having
allowed me to participate in this im-

portant discussion on international
situation. ...

SipER IR $GI@ : qg @A
7gd @1 fagg & A% g # frew "Et
% | TW 9 I9 I@ § AgE A9 @,
a1 § H997 A G9AaT § | §§ a1
H & 9198 sqawqr A1gar § |
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TEY AR § a1 a FE R |

The hon. Member may continue to-
morrow, Now, the House stands ad-
journed to meet again tomorrow at
11 @’Clock.

1750 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, Nov-

ember 24, 1964/Agrohayana 3, 1886
(Saka).
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